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LEGISLATIVE ASSEMBLY.
Tuesday, 10th March, 1936.

The Assembly met in the Assemnbly' Chamber of the Council House- at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)

in the Chair.

) QUESTIONS AND ANSWERS.
" ProMOTION OF CLass I CLBRKS ON THE NORTH WESTERN RAlLway.

1047. *Mr. Lalchand Navalrai: (z) Is it u fact that a very small
percentage of grade II posts .exists on the North Western Railway for
clerical staff in offices and at stations? If so, what steps do Government
propose to take to provide chances for promotion by grade I clerks?
If not, will Government be pleased to lay on the table a statement show-
ing the figures of sanctions on North Western Railway in grades I and
11, for certain categories—say office clerks, goods clerks, booking clerks,
luggage clerks, ticket collectors, shed clerks, train clerks, amd works
clerks ?

(b) Is it a fact that a sub-committee of the Indian Railways Conference
Association, under the Chairmanship of Mr. B. L. Cameron, Deputy
Agent, North Western Railway, appointed by the parent body, had decided,
vid¢ minutes of the sub-committee meeting held in October, 1982, that
the maximum of the lower grade for the office and station clerical staff be
fixed at Rs. 85? 1f 80, why was this over-ruled? Do Government, in view
of the above-quoted decision, propose to revise the scales of pay of grade
I on the lines suggested by the Cameron Committee? If not, why not?

{(c) Will Government be pleased to state the financial effect of amalga-
mating grades 1 and II for station and office clerical staff on the North
Western Railway ?

(d) Is it a fact that the revised poliey of Government in regard to the
interests on loans, for the railway purposes, as stated by the Bourd in their
memorandum to the Public Accounts Comumnittee, is likely to yield a saving
of two crores of rupees during the next four years, and a further saving of
three crores of rupees is expected from the operation of the revised scales
of pay, recently introduced on the State Railways, and do Government in
view of the expected savings, propose to afford relief to grade I clerks, on
the North Western Railway, and immediately start with amalgamation of
the grades I and II? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) I place a state-
ment on the table of the House giving the information readily available.
Government congider that the number of posts in the grade is sufficient for
normal grade to grade promotions on the occurrence of vacancies.

(b) The reply to the first part is in the negative. The latter part does
not arise. I would, however, refer the Honourable Member to the reply
given to parts (a) and (b) of unstarred question No. 63 asked by Bhai
Parma Nand on the 22nd February, 1985, regarding the scales of pay for
the clerical staff in force on the North Western Railway, '

(2175 ) A



2176 LEGISLATIVE ASSEMBLY. [10TH MARCH 1986..

(e) Government have not worked out any exact figures but consider that.
the cost of amalgamation of grades I and II for station and office clerica}

staff would be considerable; probably running into recurring expenditure of
several lakhs of rupees per annum.

(d) Government regret they are not prepared to utilise savings towards.
expenditure which, they consider, is not justified. :

Statement showing the atrength of clerical eatablishment in grades I and II and certain
other categories sn 1935.

Percenta,
11 I of grade
to I.
Per cent.
Office clerks . . 1,064 1,141 93-2
Station clerks LT . 662 5,469 12-1

)
The sanctioned strength of grader I and II of categories named below as it stood in:
1935 with the oxception of Works Clerks, information in respect of whom is not
readily availahle, is given below.

11 I
Office Clerks . . 1,064 1,141
Goods Clerks . . 166 1,392
Booking Clerks . . a7 1,061
Parcel and Luggage Clerks 53 492
Ticket Collectors . . 80 824
Shed Clerks . . 44 270
Trains Clerks . . 48 529

.
ASSESSMENT OF INOOME-TAX IN CERTAIN DISTRIOTS OF THE PUNJAB.

1048. *Bhai Parma Nand: (a) What were the respective amounts of
income-tax to be levied in the districts of (1) Hissar, (2) Rohtak, (8)
Gurgaon, and (4) Karnal, during the years 1931-32, 1932-38, 1933-34, 1984-
85, 1985-86, and how much of these amounts was remitted every year?

(b) How many persons in the Hissar district were taxed on their esti-
mated income, and how many of them had their account books properly
admitted during the years 1938-34, 1984-35 and 1985-36?

(¢) Are there any reasons for which the amount of income-tax in the
Hissar district has been enhanced in 1985-36 over and above the amount
levied in 1984-85?

(d) Are Government aware that the district of Hissar has been suffering
from scarcity of food for the last five years, and that Government had to-
remit nearly twelve lakhs of rupees in their land revenue, and the people
have been badly off dufing this period ?

(e) Are Government aware that on account of the money-lenders in--
debtedness relief laws, the income of the money-lenders class has been
much reduced?
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(f) Is it a fact that several respectable persons of the money-lending
class made a representation against the officers of the Income-tax
Depuartment, in December last? If so, how have Government considered
that representation?

(g) Is it a fact that that representation says that the officers of the
department advance the fact of large contributions towards the Silver
Jubilee Fund as an evidence of their wealth ?

Mr A H. Lloyd: (a) A statement is laid on the table. The information
regarding the amounts remitted is not available.
(b) The information is not available.

(c) The year 1935-86 not being complete, the correctness of the assump-
tion underlying the Honourable Member's question cannot be verified.

(d) and (e). Government have no information.

(f) and (g). Complaints in general terms were made in December, 1885,
but the Commissioner’s request for more detailed particulars has not been
complied with.

Statement showing the assessment figurea (Demand) for the years 1931-32 to 1934-35 in
the Districts of Hissar, Rohtak. Gurgaon and Karnal in the Punjab.

. Years. Hisrar. Rohtak. JGurgaon. | Karnal.
1931-32 . . . 1,72,063 | 1,28,008 79,861 | 1,48,968
1932-33 . . . 1,90,241 | 1,24,718 89,576 | 1,566,608
1933-34 . . . 1,62,145 | 1,05,093 66,821 74,734
1934-35 . . .1 1,783,638 90,589 75,783 | 1,30,502
1935-36 . . . | The information is not available.

Pandit Lakshmi Kanta Maitra: With regard to part (d), did the
Honourable Member's Department mske an inquiry?

Mr. A. H. Lloyd: The matter iz primarily the concern of the Local
Government,

Pandit Lakshmi Kanta Maitra: After the notice of the question, did
the Honourable Member inquire whether actually there were famine condi-
tions prevailing there? .

Mr. A. H. Lloyd: The Department of the Government of India concern-
ed did not, T think, make any such inquiry, as the matter primarily con-
cerns the Locel Government,

Pandit Lakshmi Kanta Maitra: Did not the Honourable Member enquire
whether remission to the tune of 12 lakhs had to be made on account of
scarcity ?

Mr. A, H. Lloyd: No, Sir. ,
A L)
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NEW APPOINTMENTS TO BE CREATED IN SIND.

. ]0:9& *8ir Ghulam Hussain Hidayatallah: Will Government be pleased
o state:

(a) how many new appointments are proposed to be created in the
Imperial, Provincial, subordinate and menial services in the
separated Province of Sind; '

(b) the cost of the new appointments in these various services,
separately; and

(c) whether they have carefully considered the question of the extra
expenditure involved in the creation of the new appointments
in view of the fact that they will have to pass the Sind
budget and give a subvention to the new Province of 8ind ?

The Honourable Sir Nripendra Sircar: (a) and (b). Although the staff
necessary, to enable the Government of the new Province to start func-
tioning on the first day of its existence, has to be provisionally settled in
advance, in the case of s large number of appointments the power to
continue, abolish or add thereto will lie with the new Government. It is
not possible at present to give details of the number and cost involved.

(c) The necessity for keeping expenditure as low as possible consistently
with due regard to efficiency has been, and will be, carefully borne in mind
by the Government of India in the exercise of their powers of control and
in view of the subvention from the Central Revenues.

Mr. Lalchand Navalrai: Tn view of the fact that there is enough
material in Sind, have Government taken into consideration the fact that
outsiders should not be imported into the Secretariat and other offices?

The Honourable Sir Nripendra Sircar: My Honourable friend makes
certain assumptions about certain materials in Sind. T have not applied
my mind to that question. I have no inforn.mtion.

Mr. Lalchand Navalrai: May I inform the Honoyrable Member that he
may take it from me that there is material there. Will Government give
an undertaking that, if there i material in Sind, they will not import
outsiders?

The Honourable Sir Nripendra Sircar: I can give no undertaking at
present,

Sir Ghulam Hussain Hidayatallah: The Leader of the House has not
replied to my question, which is a specific one—how many new nppoir}t-
ments are proposed to be created in the Imperial, provincial and subordin-
ate services. 'He has avoided or evaded the issue altogether.

The Honourable Sir Nrivendra Sircar: I have already answered that.
T said that it is not possible at present to give details of the number and
cost involved. . -

Sir Ghulam Hussain Hidayatallah! Have the appointments not been
made vet in the various services, Imperial, subordinate and provincial and
clerical ?
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The Honourable Sir Nripendra Sircar: No.
Sir Ghulam Hussain Hidayatallah: They have been made.

Mr 8. Satyamurti: Can Government give a rough idea of the cost on
account of the new appointments?

The Honourable Sir Nripendra Sircar: I can give no further information
beyond what I bhave already given. If my friend wants any further in-
formation, I must ask for notice.

Mr, 8, Satyamurti: Will Government have an opportunity of deciding
this matter, before the appointments are actually created ?

The Honourable Sir Nripendra Sircar: Yes, Sir,

Mr. M. Ananthasayanam Ayyangar: How then is » deficit of one crore
and one lakh arrived at with respect to the Sind Province?

The Honourable 8ir Nripendra Sircar: T want notice,

THINLY POPULATED AREAS IN COEBTAIN INDIAN PraiNs AND MOUNTAINS
CAPABLE OF BEING FORMED INTO SMEHENTB

1050. *Mr. Sham Lal: Will Government be pleased to state:

(a) whether in the Indian plaine and mountains there are thinly
populated aress capable of being settled in easily by people
from the populous regions of this country; and

(b) if so, whether any survey is intended to be taken in the matter ?

8ir Girja Shankar Bajpai: (a) and (b). There are thinly populated areus
in Indian plaing and mountains, but whether settlement there of people
from the thickly populated parts is practicable is open to doubt. In any
cage. initiative in the matter rests with Local Governments.

Prof. N. G. Ranga: Will Government consider the desirability of laying
down a uniform policy for the grant of these culturable waste lands which
extend up to 154 million acres for settling upon it the depressed classes and
other landless classes?

Bir Girja Shankar Bajpa}: That question is a matter for the Local
Governments.

Mr. 8. Satyamurti: Will Government take into consideration this ques-
tion of bringing more land under cultivation, before they make up their
minds about birth control propagands in this country?

Sir Girja Shankar Bajpai: My Honourable friend asked a similar ques-
tion about birth control the other day, and my answer was that it is a
matter for the Local Governments, and not the Government of India.

Prof. N. G. BRanga: Will Government consider the calling of a con-
ference of the Ministers of Agriculture from the various provinces with a
view to make them arriving at s uniform policy for distributing these lands
among the landless classes in the different provinces?
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Sir Girja Shankar Bajpai: I doubt very much whether a uniform policy
is feasible. Conditions vary from province to province, but, in any case,
I can only repeat that, unless the Government of India are approached
by Local Governments, the Government of India can take no action.

ProHI1BITION OF MEB. AMARENDRA NATH CHATTOPADHYAYA, M.L.A., FBOX
ADDRESSING ANY PUBLIC MEETING IN THE MIDNAPORE DISTRIOT.

1051, *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether they are aware that Mr. P. G. Griffiths, District Magis-
trate, Midnapore, has issued a notice on Mr, Amarendrs
Nath Chattopadhyaya, a Member of this Honourable House,
ssking him not to address any public meeting within the
limits of Midnapore District;

(b) whether they have considered the question that Members of
this Honourable House should nof, be prevented from ad-

dressing their own constituencies and from ascertaining their
grievances; and

(o) what action they propose to take in the matter?

The Honourable Sir Henry Oraik: (a) Mr. Amarendra Nath Chatto-
padhyaya was not prohibited from addressing any public meeting, but from
inciting or encouraging others to oppose the peaceful application of the

provisions of a law which had been lawfully put into force in prescribed
areas.

~(b) and (c). In view of the answer given to (a), these questions do not
arise

Mr 8. Satyamurti: Sir, may I ask for some further elucidation of the
answer which I imperfectly heard? What was the actual order passed on
Mr. Amarendra Nath Chattopadhyava, an Honourable Member of this
House, by Mr. Griffiths, the District Magistrate of Midnapore ?

The Honourable 8ir Henry Oraik: I will read my answer again:

‘‘(a) Mr. Amarendranath Chattopadhyaya was not prohibited from addressing any
public meetiny but from inciting or encouraging others to oppose the peaceful applica-

tion of the provisions of a law which had been lawfully put into force in prescribed
areas.

(b) and (c). Tn view of the answer given to (a), these questions do not arise.”

Mr. 8. Satyamurti: What is that law?

The Honourable Sir Henry Oraik: I think it is the Village Self-Gov-
ernment Act.

Mr. 8. Satyamurti: What are the actual terms of the order served on
Mr. Chattopadhyaya by the District Magistrate?

The Honourable Sir Henry Oraik: I have given all the information I
have received from the Local Government. I have not got a copy of the
actual order,
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!l‘ 8. Satyamurti: Did Mr. Griffiths. or did he not interfere, with
the right of an clected Member of this House to come into contact with
his constituents who have sent him here?

The Honourable Sir Henry Oraik: No, Sir.
Mr. 8. Satyamurti: May T know what was the exact scope of the order?

The Honourable Sir Henry Oraik: It merely prohibited Mr. Chatto-
padhyaya from inciting or encouraging opposition to the enforcement of this
law which had lately been put into force in certain districts.

Mr. 8. Satyamurti: What particular overt acts of the Honourable
Member did this order prohibit? Did it prohibit specifically his addressing
meetings ?

The Honourable Sir Henry Oraik: No, Sir.
Mr. 8. Satyamurti: What did it actually prohibit ?

The Honourable Sir Henry Oraik: It prohibited him from inciting or
encouraging opposition to this law. There was no general prohibition of
his addressing public meetings.

Pandit Lakshmi Kanta Maitra: Is the Honourable Member aware that
Mr. Chattopadhyaya, an Honourable Member of this House, first of all
wrote to Mr, Griffiths, the District Magistrate of Midnapore, usking his
permission to come to Midnapore and address his constituency, and, on
receipt of the express permission of the District Magistrate, Mr, Griffiths,
he went there, and, thereafter, when he wanted to go.there a second time,
he was served with a prohibitory order that he was not to address any public
meeting ?

The Honourable Sir Henry Oraik: My information is quite to the
contrary. There was mo such general order.

Pandit Lakshmi Kanta Maitra: Does the Honourable Member realise
that T make s difference here? Mr, Chattopadhyaya twice visited the
district of Midnapore. On the first occasion. he got a written permission
from Mr. Griffiths. He had been in correspondence with Mr. Griffiths, and
he told him that he wanted to visit his constituency. Mr, Griffiths made
a condition pracedent that he should not address them on the formation
of union boards. to which Amarendra Babu agreed. He went to his consti-
tuency, addressed meetings, and he got his permission. He never talked
about anything concerning the union boards. The second time, however,
when he wanted to visit his own constituency, n prohibitory order was
passed on Mr. Chattopadhyaya not to visit Midnapore, and an order of
arrest was passed upon him. Then, the Government of Bengal, at the
last moment, intervened: and when Amarendra Babu was about to land
in Midnagore an order was passed and the order of prosecution was with-
drawn.

@&

The Honourable Sir Henry Oraik: I have received no information to
that effect. I asked the Local Government for information and for material
in order to enable me to reply to this question. I have given all the
material I have received.
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Pandit Lakshmi Kanta Maitra: In view of the momentous issues in-
volved in this matter affecting the privileges of Honourable Members of
this House, did the Honourable Member make any specific inquiry as to
the allegations made in this question?

The Honourable Sir Henry Oraik: Yes, I did.

Pandit Lakshmj Kanta Maitra: Did the Honourable Member satisfy
himself that Amarendra Babu got his permission, that he never tried to
incite or encourage anybody to commit any violent or illegal act, and

that, in spite of that, Mr.Griffiths banned his entry into the district of
Midnapore ?

The Honourable Sir Henry Oraik: That point does not arise out of
the question. What T was asked was—was he prohibited from addressing

any public meeting? The information 1 have received is that that is not
the case.

Pandit Lakshmi Kanta Maitra: Does the Honourable Member lmow
that the Government of Bengal had to intervene at the last moment and
see that a complication is not created by reason of the arrest of Amarendra
Bsabu at the time of his visit to Midnapore?

The Honourable 8ir Henry Oraik: No, Sir.

Pandit Lakshmi EKanta Maitra: Does the Honourable Member not
know that the Government of Bengal did intervene and tried to see that

no complication was.created by the arrest of Amarendra Babu, at the last
moment ?

The Honourable Sir Henry Oraik: There is nothing in the question
about that.

Mr. 8. Satyamurti: Will Government send for s copy of these orders
passed on Mr. Chattopadhyays, and place them on the table?

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member ought to have given notice of that question.

The Honourable Member did say that un order was passed but he has
not got the text of it,

Mr 8. Satyamurti: May 1 know whether Government will get the
text of Mr. Griffiths's order and place it on the table of this House?

The Honourable Sir Henry Oraik: I am quite willing to do that.

Pandit Lakshmi Kanta Maitra: Is it not u fact that a special messenger

had to he sent to stop the arrest of Amarendra Babu? Did the Honourable
Member inquire about that?

The Honourable Sir Henry Oraik: 1 have already said that I have
placed before the House the whole of the inaterial at my disposal.

-
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Mr. President (The Honourable Sir Abdur Rahim):. The Honaursble
Member ought to give separate notice of all these questions. Next
question, ’

Purric HEALTH OFFICER FOR THE RUBAL AREAS OF THE AJMER-MERWARA
DISTRICT.

1052. *Babu Baijnath Bajoria (on behalf of Rai Bahadur Scth Bhag-
chand Soni): (a) Is it a fact that the Ajmer-Merwara district has got no
Public Health Officer for the rural area?

(b) Are Government aware that the sanitary conditions in the rural
area in this district are very deplorable and the death-rate is exceedingly
high in many parts of the district?

(c) Are Government prepared to consider the advisability of appointing
a Director or Health Officer for rural areas for looking into the public-
health, hygiene and ranitary conditions of the district?

(d) Is it a fact that the population of Ajmer-Merwara district has been
stutionary during the last three decades? ' '

8ir Girja Shankar Bajpai: (a) Yes.

(b) The sanitary conditions in rural areas in Ajmer-Merwara do not
compare unfuvourably with those in other rural areas. The death rate
when compared with the figures for other parts of British India cannot be-
said to be exceedingly high. (Hear, hear.)

(¢) Government are prepared to examine the matter,

(d) No. There was a temporary decrease in the 1921 decade due to-
the influenza epidemie,

PoLICE INFORMERS UNDER THE GOVERNMENT OF INDIA.

1053. *Mr. T. 8. Avinashilingam Ohettiar: Will Government state:
(a) whether there are regular police informers under the Government
of India;
(b) whether they are engaged full time or part time;
(c) whether they are phid monthly or in any other way; and

(d) from which funds they are paid, and whether the accounte of
their payment are audited ?

The Honourable Sir Henry Oraik: (a), (b), (c) and (d). As I have
explained in reply to u recent question, it is essential in India, as in all
other countries, for the police to use informers in dealing with certain
classes of crime, for confidential enquiries and in the interest of public
security. It is, therefore, necessary for the police to have funds for this
purpose. The Honourable Member will no doubt understand that further
details cannot be given without prejudice to the purpose for which the
funds are allotted.

Mr. T. 8. Avinashilingam Ohettiar: May I know the answer to clause
(d) of the question?

The Honourable Sir Henry Orsik: My answer covered all the parts of
the question.
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Mr. T, 8. Avinashilingam Ohettiar: Are the accounts of these payments
-audited ?

The Homourable Sir Henry Oraik: The Honourable Member will no
-doubt understand that further details cannot be given without prejudice
to the purpose for which the funds are allotted.

Mr. T. 8. Avinashilingam Ohettiar: Under what head of the Budget
:are these amounts spent ?

The Honourable 8ir Henry Oraik: Secret Service. (Laughter.)

_ Mr. 8. Batyamurti: Is there any class or community from whom these
informers are normally recruited, and do they possess any minimum or
maximum qualifications when recruited for that purpose? (Laughter.)

Mr. President (The Honourable Sir Abdur Rahim): Next question.
APGHAN PRINCES DETAINED IN VARIOUS PLAOES IN BRITISH INDIA.

1054. *Mr. T. 8. Avinashilingam Ohettiar: Will Government state:

(8) how many princes of Afghanistan are detained in various places
in British India and for how many years;

(b) whether princes of any other country are detained here; and
(c) the total cost of maintaining these princes?

Sir Aubrey Metcalfe: (1) and (c). I’resumably by the words ‘princes
-of Afghanistan’ the Honourable Member is referring to Afghans detained
i India under Regulation IIT of 1818. If so, his attention is invited
to the reply given to Seth Govind Das in answer to his question No. 569
on the 18th February, 1986. As regards the latter portion of part (a),
necessary information specifving the date of detention in each case has
been added in column 6 of the statement, a copy of which is placed on
the table.

(b) No.

Btatement showing the names of non-Indian State Prisoners who are not in Jails, but interned
outside and their allowances.

1 2 3 4 3 [}
Provinoe Date from
or Serial Name. Allowance Remarks. which
Presidency. No. (Monthly). detained.
Rs. &, p.
Madras  Presi- 1 |8S. Abdur Rahman |600 00 11-5-26,
dency. Khan.
2 |8. Ghaus-uddin fm 0 0 12-5-30.
Khan.
3 |8. Abdul Hakim |[150 0 0 .. 6-2-30.
Khan. )
4 | 8. Amin Jan . . ’250 0 0} Res. 1,500 . Do.
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1 2 3 4 1] 8
Provinoe Date from
or Berial Name. Allowange Remarks, which
Presidency. No. (Monthly), : detained.
- Ras, &, p. . '
Bombay Presi- 5| Khan Baba 60 0 0 | Rs. 30 por men{ 21.9-34.
jency. sem allowance
and Re. 1 daily
diet allowance.
68 | Abdul Qadus . 73 4 0 | Res. 32 per men- Do.
.| sem allowance
and Rs. 1-6-0
daily diet al{
lowance,
7 | Mohd. Ibrahim 73 4 0 Ditto. Do.
8 | Mohd. Hassan 73 4 0 Ditto. . Do.
9 | Ali Ahmad . 78 4 0 Ditto. Do.
10 | Mohd. Ismail 60 0 0 .. 23-8-34.
11 | Taj Mohamad .|80 0 0| R~ 473 6-11.34.
Central Pro-| 12 | B. Abdullah Khan . |600 0 0 . 11-5-26.
vinoes. 13 | B. Abdul Hamied {500 0 0 Do,
Khan.
14 | 8. Abdul Quaum 450 0 0 24-7-34.
Khan.
15 | Khwaja Abdul ' 86 4 0| Rs. 45 per men- | 11-12.33.
Karim. sem allowance
and Rs. 1-6-0
as diot allow-
anve.
18 | Mohd. Nasir . . |88 4 0 Ditto Do.
17 | Abdur RahmandJdan {88 4 0 Ditto 15-2-85.
18 | Ata Mohammad . 180 0 0 Ditto 23-8-34.
Bihar and Orissa 19 | Bardar Ahdul Khalig [100 0 0 .. 6-4-35.
20 | Sardar Ghulam | 60 0 0 | Ra. 160 . 29-4.35.
Jilani.
Bengal . . 21 | 8. Abdul Aziz Khan [250 0 0 30.3-17.
United Provinoes 22 ﬂkh.ﬂohd. Agam [300 0 0 18-7-15,
an.
28 | 8. Mohd. Akram 400 0 0 Do,
. Khaun.
24 | 8. Mohd. . Afeal . Bjfo 8. M. | 14-1-29.
Khan. Akram Khan.
25 | B. hsulton Ahmad [300 0 0 e 20-3-17.
an.
26 | 8. Bher Ahmad 250 0 0 Du.
Khan.
27 | 8. Mohd. Sarwar[250 0 0 Do.
Khan.
28 | 8. Mohd Umar[250 0 0 Do.
n.
20 | 8. Xur Ahmed|250 0 0 Do.
Khan.
30 | 8. Abdur Rashid|l50 0 0 Do.
n.
31 |8 Mohd. Hassan |200 0 0 14-1.20.
Khan.
32 | 8. Abdus BSamad .. 8/o 8. M. Hassan Do,
Khan. Khan,
33 | B. Abdur Rahman [2560 0 0 .. Do,
Khan.
34 |8. Mohd. Umar [100 Do.
Khan.
35 | 8. Gul Mohd. Khan |I00 © . Do.
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1 2 5 4 b 6
Province Serial Allowance [Date from
or No. Name, (Monthly). Remarks, which
Presidency. ' | detained.,
Rs. &, p.
United Provinces| 36 | 8. Abdul Ali Khan . {3560 0 0 - 14-1.29.
—condd. - 37 | 8. Abdur Rehim |260 0 0 .. Do.
Khan.
38 | 8. Abdur Rauf Khan .. S/o 8. M. Hassan Do

Khen, ;
89 | 8. Mohd. Azim Khan |100 .. .
40 | S. Mohd. Mohsin |100 Rs. 30 per men- Do.
Khan, sem allowance
and annas 10
daily allowance,

(—X—
(=]

41 | Chnlam Nabi .14812 0 ‘Ditto . | 2-11-33.
42 | Mohd. Din . .1 4812 © Ditto . Do.
43 | Mohd. Biddig .14812 O Ditto . Do.
44 | Abdul Hgkim. .| 68 12 0] Rs. 50 per men- Do.
sem allowance
. and annas 10
daily allow-
ance.
45 | Abdul Majid . 16812 0 Ditto . Do.
46 | Mohd, Jan . .160 0 O .. Do,
Ajmer-Merwara 47 | Syed, Muhammaed [400 0 0 March 32..
Alias Bang & Co.,
Companions.
8,606 8 0
Rs. a. r.
Monthly cost 8,696 8 0
Yearly cost . 1,03,146 0 0

RULES GOVERNING THE ISSUE OF FREE PASSEs.

1066. *Mr. T. S. Avinashilingam Ohettiar: Will Government state:
(a) whether free passes over Railways are issued to anybody; ¢
(b) whether certain missionaries are given free passes;
(c) the rules that govern the issue of free passes?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) Yes, but only for the purpose of ministering to the spiritual needs
of certain classes of railway employees.

(c) The rules for the issue of free passes are embodied in the State
Railway Open Line Code, Vol. II, but these have been so materially
altered from time to time by the issue of supplementary instructions
as to necessitate the issue of revised rules which are now under con-
sideration.

Mr. T. 8. Avinashilingam Ohettiar: Am I to understand that th:
passes are confined only to Christian missionaries or that they are extend-
ed to the religious priests of Hindus and Muslims also?
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The Honourable Sir Muhammad Zafrullah Khan: No, Sir
v 4
Mr. T. S. Avinashjlingam Chettiar: ''hen, what does the Honourable
:Member mean by saving that passes are issued for the purpose of minis-
:tering to the spiritual needs of railway employees? .

The Honourable Sir Muhammad Zafrullah Khan: 1 said certain classes
of employees. '

Mr. T, S. Avinashilingam Ohettiar: Why is it confined only to certain
clagses ?

The Honourable Sir Mubammad Zafrullah Khan: Because members
of this particular cluss ure sometimes posted in small numbers at such
stationg where the ordinary minstrations of priests of their own com-
munities arc not available to them, and, if this provision was not made,
they would be left without any kind of religious ministration altogether.
This does not applv to classes to whom such ministrations are in the
ordinary course available.

Mr. T. S. Avinashilingam Ohettiar: What about the Hindus posted
in Peshawar? Are thev not inconvenienced for want of priests of their
own community ? '

The Honourable Sir Muhammad Zafrullah Khan: The Honourable
Member does not appear to know that there are a large number of
priesis belonging to the Hindu community in TPeshawar.

‘“ DUFFERIN ' CADETS.

1056. *Mr, T. S. Avinashilingam Ohettiar: Will Government state:
(a) how many cadets have passed out of the ‘‘Dufferin’’;
(b) of these how many are now unemployed;
(c) whether any company refused to recognise the ‘‘Dufferin’’
training;
(d) if so, what steps they have taken in those cases;

(¢) how many of the shipping companies engaged in Indian trade
have Indian cadets on their ships; and

(f) whether they are prepared to consider the advisability of asking
all companies engaged in the Indian trade to engage trained
Indians in their services?

The Honourable Sir Muhammad Zafrullah Khan: (a) I would refer
the Honourable Member to the reply given by me on the 20th February,
1986, to parts (a) and (c) of Professor N. G. Ranga’s starred question
No. 700.

(b) The Honourable Member’s attention is invited to my reply to
part (b) of Mr. 8. Satyamurti’s starred question No. 1035.

(e) So far as Government are aware no shipping company has refused
to recognise the ‘‘Dufferin’’ training.

(d) Does not arise.
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(e) Attentioni is invited to the reply given by me on the 19th Feb-
ruary, 1936, to part (b) of Mr. Mathuradas Vissanji’s starred questicn
Ne. 661.

(f) 1 would refer the Honourable Member to the reply given by me on
the 24th February, 1986, to part (a) of Pandit Govind Ballabh Pant's
starred question No. 744.

Mr, T. 8, Avinashilingam Chettiar* Will (iovernment issue circulars
to all the companies trading in India that they should appoint only
the cadets trained in the training ship ‘‘Dufferin’’?

The Honourable Sir Muhammad Zafrullah Khan: 1 have already
replied several questions on this subject put by my Honoursble friend,
Mr. Satvamurti. that (Government arec pursuing the matter.

SOHEME YOR THE INAUGURATION OF A PASSENGER SERVICE BETWEEN BOMBAY
AND EUROPE BY CERTAIN INDIAN BUSINESSMEN AND FINANCIERS.

1057. *Mr. 8. Satyamurti (on behalf of Seth Govind Das): (a) Has.
the attention of Government been drawn to the speech made by Mr
Rahimtoola M. Chinoy, President of the Indian Merchants’ Chamber of
Bombay, at the last annual general meceting of the Chamber on the 31s%
January, 1986, wherein he referred to a scheme for the inauguration of a
passenger service between Bombayv and Europe by certain Indian busi-
nessmen und financiers ?

(b) Will Government be pleased to state whether they are aware of
the fact mentioned in the same speech that British shipping interests were
not even prepared to discuss such a scheme with Indian businessmen ?

(c) Will Government be pleased to state what steps they propose to
take to assist the participation of Indian shipping in the overseas trade of
the country in pursuance of their own promises in that respect ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Government have
seen n newspaper report of the speech referred to.

(b) No.

(¢) In pursuance of their declared policy, Government will always
be willing to offer their good offices, if invited, in removing difficulties
and promoting o settlement of the problem of the participation of Indian
shipping in the overseas trade bv the method of negotiation and mutuatl
agreement between Indian and British shipping interests.

TENDERS FOR WORKS AT TANDOADAM AND NAWABSHAH STATIONS ON THE
NoRTH WESTERN RAILWAY.

1058. *Mr. 8. Satyamurti (on behalf of Mr. Anugrah Narayan Sinha):
(8) Is it a fact that the system of inviting tenders for Railway works,
done by the Ingineering Department of the North Western Railway, was
introduced by the Railway Board in 1980, with a view (o get works done
economically ?
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(b) Is it u fact that during 1981-32, junction arrangement works at
‘Tandoadam and Nawabshah Stations of the North Western Railway,
Karachi Division, amounting to Rs. 50,000 approximately, were sanctioned
by the Railway Board, and for such a big work the Divisional Engineer,
N}O{ 1, Igorth Western Railway, Karachi, did not invite tenders? If so,
why not

(c) When were the Work Orders (i.e., agreements for works) of the
contractor sanctioned, and when were these works finally completed and
bills prepared ?

(d) Is it a fact that all works at Tandoadem and Nawabshah were
divided into sub-works to bring each sub-work, within Rs. 5,000, so that
tenders may not be called and all works may be done by one contractor?
Is it not against the usual procedure?

(e) Had this procedure, referred to in part (d) above, been only adopted
by the Divisional Executive Engineer, No. 1, Karachi, or by other Divi-
sional Executive Engineers on the North Western Railway ?

(f) At what percentage, below or above, the schedule of rates were
tenders for works at Tandoadam station sanctioned during 1981-82, 1932-88,
1983-34, 1934-35 and 1935-36 ?

The Honourable Sir Muhammad Zafrullah Xhan: (a) Yes. This.
system was, however, introduced by the North Western Railway, not
by the Railway Board.. '

(b) to (f). These questions are based on the allegations in the
pamphlet published by » clerk named Isardass Chuharmal, on the Karachi,
Division, North Western Railway, who was discharged in 1932 for vilifying
his superior officer. The pumphlet contains various accusations against
railway officers which have been the subject of independent enquiries
by the Divisional Superintendent, Karachi, and by the Statutory Audit.
Both enquiries found that these charges were baseless. A third enquiry
on the same subject was held in comnection with a case instituted hy
Tsardass Chuharmal before the Deputy Collector and Sub-Divisional
Madgistrate, Sehwan, which was dismissed on the ground that it was
malicious and that the innocence of the railway officers concerned had
been more than established.

Tn view of the ahove Government do not consider that it is in. t}{e
public interest to enquire further into the matter, particularly as it is
now nearlv five vears since the slleged incidents took place.

AMENTTTES FOR PASSENGERS AT THE MAHENDRA GHAT STATIONS, BENGAL
AND NorTH WESTERN RATLWAY.

1059. *Mr, Anugrah Narayan Sinha: (a) Will Government be pleased
to state the averace mumher of dailv passengers honked from Mahendra
Ghat, Bengal and North Western Railway, and also the monthly mcome
from the said station ?

(b)Y Will Government be pleased to state what srrangement, if any,
there is for the protection and temmorarv stay of third class passengers
and also for intermediate class passengers?
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(¢) What is the dimension of the room which is used as the station
-office ?

(d) Is there only one arrangement for booking of third oclass and the
higher class passengers? If so, do the authorities *congerned propose
te take action for booking at separate places?

(e) Is it a fact that the booking office, the station master’s office and
the goods office at the said station are in only one room 10’ x 10'?

(f) What arrangement is there, if any, for the purpose of latrine for
‘third class and intermediate class passengers?

(g) Is there any telegraphic connection between the said station and
the stations on the opposite side of the Ganges?

(h) Will Government be pleased to state if there is any veranduh in
front of the said station to protect the passengers from rain?

The Honourable Sir Muhammad Zafrullah Khan: (a) Passengers 393;
-gross earnings monthly average Rs. 12,978,

(b) There is a hall measuring 19} feet by 13834 feet attached to the
station office for third class passengers and a hench is provided in this
"hall for intermediate class passengers.

() and (e). The station office in which all work at the station is
porformed is 12 feet by 12 feet.

(d) Yes, but tickets for upper clnss passengers are issued from the
-door of the station office when so desired-

(f) A municipal urinal and a latrine rare provided attached to the
.adjacent court situated near the Ghat, which are used by passengers.

(g) There is nc railway telegraph conbectiun, but there i« a Govern-
ment Telegraph Office very near to the Ghat.

(h) No. Dassengers stay in the hall referred to in my reply to part
'(b) of the question. A new passecnger shed is under construction.

Prof, N. G. Ranga: Why is not separate latrine provided for third
-class and intermediate class passengers within the precincts of this parti-
-cular station?

The Honourable Sir Muhammad Zafrullah Khan: For the renson given
in answer to part (f) of the question.

Prof, N, G, Ranga: Do (Government realise that it is inconvenient for
‘railway passengers to go out of the railwav precincts and utilise the
municipal latrine?

The Honourable Sir Muhammad Zafrullah Khan: As the municipal
latrine is adjacent tc the railway precincts, I do not think any gquestion
of inconvenience arises.
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Prof. N. G. Ranga: How far is the municipul latrine from the railway
precinets? '

The Honourable Sir Muhamniad Zafrullah Khan: The expression used
in the reply is ‘‘attached to the adjucent court’, that would mean not very

far, probably u few feet.

‘SCHEME FOR DRIVING A RoAD FRoM TURKMAN GATE To JaMa MAsyp, DELHI.

1060. *Mr. M. Asal Ali: (a) Is it o fact that Government propose to
drive u road from Turkmon Gute to Jama Masjid. Delhi, to open up
«congested areas ? -

(b) 1f so, how far has this scheme progressed, and to what extent has
the Municipal Committee of Delhi agreed to it? '

-

Sir @irja Shankar Bajpai: («) and (b). With your. permission, Sir, 1

shall answer parts (a) and (b) together.

"The Honourable Member is probubly  thinking  of the proposal to
construet n road from Connaught Place to Jama Masjid, T would invite
hig attention to the reply given by me to part (d) of Mr, C. N, Muthuranga
Mudidinar's starred question No. 502 on the 17th February, 1986.

Mr. M. Asaf Ali: Arve Government aware that the municipality are
prepared to reconsider this question?

8ir Girja Shankar Bajpai: T have read a report to that effect in the
Press, but, as T informed Mr, Muthuranga Mudaliar on an earlier occasion
we propose now to await the report of Mr. Hume before taking up this

and other connected questions.

Nox-APPOINTMENT OF CIVILIANS OF THE PunJaB ComMissION As Depury
CoMMISSIONER AND CHIEF COMMISSIONER OF DELHI.

1061. *Mr. P. 8. Kumaraswami Raju: (a) Will Government please state
whether the local and special laws of the Punjab apply to the Delhi

Province ?

(b) Will Government please state whether the District and Sessions
Judge and_the gazetted police officers and members of Provincial Services
serving in Delhi belong to the Punjab Services ?

(c) Is it & fact that the Deputy Commissioner belonge to the Central
Provinces Commission and the Honourable the Chief Commissioner to the

United Provinces Commission ?
B
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(d) 1f the answers to the preceding parts be in the affirmative, will’
Government please state the reason why civilians of the Punjab Commission

have ceased to be appointed as Deputy Commissioner and Chief
Commissioner ? :

The Honourable Sir Henry Oraik: (a) When Delhi was created a
Province in 1912, all local aad special laws in force in Delhi at that time:
continued, under the Delhi Laws Act of 1912, to apply to Delhi. Since
1912, such lawg of the Punjab or other provinces as have been consi-
dered suitable have been extended fo the Delhi province according as-
occasion or' necessity demanded.

(b) Yes normally; but not necessarily. —~ -

(e) Yes.

(d) They are still eligible for appointments but the Punjab Govern-
ment have been unable to spare officers for these appointments owing
to shortage of its cadre.

CASES UNDER OERRTAIN LAWS TRIED BY THE DEPUTY COMMISSIONER OF DELHI.

1062. *Mr. P. 8, Kumaraswami Raju: (a) Will Governm:ent please state :

(i) how many cases (1) under the Indian Penal Code and (2) under
the local and special laws, have been tried by the Deputy
Commissioner, Delhi, himself during 1934 and 1935, respect-
ively;

(ii) bow many appeals in security cases, revision applications and’

transfer applications were heard by him during 1934 and
1935, respectively;

(b) If the figures be negligible, will Government please state the reasons.
for this state of affairs?

The Honourable Sir Henry Oraik: (a), (i), (1) None under the Penal:
Code.

(2) One in 1984 and one in 19385, both under the Child Marriage:
Restraint Act.

(i) In 1934 nil, in 1935 two appeals in security cases, two revision
applications and one transfer application.

(b) The post of the Additional District Magistrate was created in
Delbi in order to relieve the District Magistrate of as much magisterial

work as possible, and for the same reason the Additional District Magis-
trate is invested with all the powers of a District Magistrate.
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CASES UNDER OERTAIN LAWS TRIED BY THE ADDITIONAL DISTRICT MAGISTRATE
oF DELH1.

1063. *Mr, P. 8. Kumaraswamj Raju: (a) Will the Honourable the Home
Member please state how many cases (1) under the Indian Penal Code and
(2) under the local and special laws were tried by the Additional District
Magistrate, Delhi, during 1934 and 1935 separately, and how many of them
were summary cases ?

(b) Will Government please state whether it is a fact that there is «
Notification of the Punjab Government, embodied in the High Court Rules
and Orders, to the effect that the appeals from the orders of first class
magistrates shall be personally heard by the District Magistrate and not
by the Additional District Magistrate ?

(¢) Why is this direction not being followed in the Delhi Province ?

(d) How many transfer applications were heard by the Additional
District Magistrate in 1934 and 1935, and how many of them were accepted
during each year and how many rejected ?

(e) Will Government please state whether acceptancg of such appli-
cations is a rule, or rejection an exception ?

(f) In how many such cases were the opposing counsels or the prose-
cuting inspector not notified, and the applications accepted in their
absence ?

(g) Are Government prepared to consider the desirability of asking the
District Magistrate to hear these applications himself ? If not, why not

The Honourable Sir Henry Oralk: (a), (I) In 1984, 22; in 1935, 26.
(2) In 1984, 1258; in 1985, 1301.
Out of these 1252 in 1934 and 1288 in 1935 were summary cases.

(b) The Government are not aware that this is so.
(¢) Any such direction would not ;pply to Delhi.

(d) and (e). The number of transfer applications which were heard and
accepted or rejected during the years 1934 and 1985 was:

1934. 1935.
Heard . . . . . . . 156 176
Accepted . . . . 79 7
Rejected . . . . e . m 08

() I have not the information but I understand that pleaders ars
heard a& a rule.

(g) No. It is not the habit of the Government of Indis to interfere
in such matters.

$1064*—1065*.

+ These questions were withdrawn by te questioner.
B2
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'EXEMPTION OF INCOME-TAX ON PENSIONS OF CIvIiL OFFICERS AND SUBORDI-
NATES WHO OONTRACTED DISEASES ON FIELD SERVICE DURING THE
GREAT WAaR.

1066. *Pandit 8ri Krishna Dutta Paliwal: (a) Is it a fact that civil
officers and subordinates when in Field Service Area during the Great
War of 1914—18 were a part and parcel of His Majesty's Forces and held
relative military ranks according to their substantive pay at that time?

(b) With reference to their reply to question No. 875 of the 16th Sep-
tember, 1985 in this House, willi Government please state whether the
pensions of civil officers and subordinates who contracted diseases on
Field Service during the Great War of 1914—1918, and ultimately retired
from Government service on the recommendation of Medical Boards on
account of the same diseases, are exempt from the operations of the
income-tax or not? '

(¢) Will Government please state whether a written certificate from a
responsible and superior administrative officer of an individual's depart-
ment, testifying to that individual’s retirement from Government service
on account of diseases contracted on Field Service, will serve the purpose?
If not, will Government please state what course is to be followed in
such cases for the exemption of income-tax?

Mr. A. H. Lloyd: (a) This was so in the case of certain members of
some of the civil departments, but not of all.

(b) The questicn to which the Honourable Membhcr refers was under-
stood to relate tc pensions granted to members of IHis Majesty’'s Naval,
Military or Air Forces and “was answered accordingly. The position in
respect of civil officers and subordinates is that exemption from income-
tax 18 given in refpect of extraordinary pensions granted to such persons
under Chapter XXXVTII of the Civil Service Regulations or under the
Army Regulations, India, as the case may be, in respect of wounds or
injuries received in the performance of their duties.

(c) Since the exemption from income-tux is limited in the manner just
explained, a written certificate, such as is mentioned by the Honourable
Member, would not serve to secure exemption in the absence of an order
granting the pension under Chapter XXXVIIT of the Civil Serviee Regula-
tions or under the Army Regulations, Tndia.

ASSESSMENT OF INCOME-TAX ON SUPPOSED INCOMES.

1087. *Bhal Parma Nand: (a) With reference to their answer to my
- question No. 241, part (b) given on the 11th February, 1936 to the effect
that the Honourable Member concerned was not aware of any case ‘‘in
which the Income-tax Officers have not cared to comply with the orders
of the High Courts”, are Government prepared to enquire from Lahore
Office regarding the case of one Mr. Badrinath2_. .
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(b) Is it a fact that in answer to parts (e) and (d) of the above ques-
‘tion, the Honourable Member concerned said that even in cases of
“failure of prosecution, he is not prepared to issue any general instructions
and that he is aware that there are cases in which no refund has been
given, and if so, will the Honourable Member state any reason for letting
this state of things go on?

(c) Is it a fact that in answer to parts (e), (f), (g) and (h) of the.
above question, the Honourable Member concerned said that he was not
aware of any such case, and if so, is the Honourable Member prepared
to enquire from the Lahore Office if there have been any such cases?

Mr. A. H. Lloyd: (a) The Government of Indin understund that the
case of Mr. Badrinath has not been the subject of ‘the order of uny High
Court but was disposed of in a Magistrate’s Court. B

(b) The reason is that it does not follow, because a prosecution for
making a false statement or declaration has failed that the assessment
concerned has been incorrectly raised.

(¢) Enquiries had already been made from the Lahore office. In the
case which the Honourabie Member has in mind there was no charge of

extortion.

INDIANISATION OF SUPERIOR APPOINTMENTS IN THE SECRETARIAT OF THE
GOVERNMENT oF INDIA.

1068. *Mr. C. N. Muthuranga Mudaliar: Will Government he pleased
ic state:
(8) the number of Indian and European officers in the Departments
of the Government of Indin of and above the rank of
Deputy Secretary;

(b) the percentage of Indian officers to the total number of officers
of and above the rank of Deputy Secretary in the Goveri-
ment of India Becretariat, according to Departments, for
each year from April 1921 to April 1985;

(c) what steps have been taken since the Right Honourable
Srinivasa  Sastri moved his Resolution in the Council of
State in 1922 on the subject of Indianisation of the appoint-
menta in the Secretariat of the Government of India;

(d) the percentage of Indian Secretaries and Joint Secretaries {(to
be mentioned separately) in the total number of Secretarias
and Joint Secretaries in the Government of India Secretariat -
in April 1921 and in April 1985: -

(e) whether in the course of 1936, there will be a change in the
incumbency of the post of Secretary or Joint Secretary in
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any  Department or Departments of the Government of
India and if so, in what Departments;

(f) whether there is any intention to take advantage of that opportu-
nity to appoint Europeans in place of Indians;

(g) the Departments of the Government of India Secretariat in
which posts of and above the rank of Deputy Secretary were
occéupied during the last two years ending with 1st February,
1988 by Indians, but which are now occupied by Europeans;

(h) their policy in regard lo the appointment to these posts;

(i) who is the appointing authority, whether the Governor General
in Council, or the Governor General, or the Member in
charge of the Department concerned, or the Member in
charge concerned acting with the Governor General;

(j) whether up to 1935 the tenure of the posts was three years; and

(k) whether Lhe tenure now is four years in regard to some of the
posts, and if so, which are those posts and the reasons for
the change ?

The Honourable Sir Henry Oraik: (a) There are at present in the
Government of India Becrctariat 48 officers holding the posts of Secre-
tary, Joint Becretary and Deputy Secretary, or equivalent posts, of whom
13 are Indians.

(b) and (d). I lay a statement on the table which gives the required
formation for the years 1921, 1925, 1950 and 1935, which I hope wiil
serve the purpose of the Honourable Member.

(c) and (h). 1 would invite the attention of the Honourable Member to
the explanation given on behalf of Government in connection with Resolu-
tions by the Honourable Rai Bahadur Lala Jagdish Prasad and  tue
Honourable Mr. Jagadhish Chandra Banerjee regarding Indianisation of the
Indian Civil Service in the Council of State on the 10th February, 1934.

(e) and (f). It is not possible to anticipate exactly what changes in Lhe
incumbencies of these posts will occur during 1986 or how the posts will be
flled. In making appointments to these posts the principle of selecting
oxperienced and suitable officers will be followed and the claims of suitable
Indiar officers will be duly considered.

(¢) A statement is laid on tha table.

(i) The appointmente rest with the Governor General.

(j) Yes, except that for the posts of Secretary in the Legirlative and
Foreign ond Political Departinents there was no specified period of
tenurs.

(k) In some cases the tenure has been extended for administrative

reusons, but the whole question is under consideration of the Becretariat
‘Committee.
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Statement showing the percentage of Indian Officers to the total number of officers of and above

the rank of Deputy Seoretary

Depariments, for the years 1921,1925, 1930 and 1935.

in the Qovernment of India Secretariat, according to

1921, 1026, 1980. 1986.
Lo
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Sratement 11

Statement showing the Departments of the Government of India Secretariat in which the posts:
of and above the rank of Depuly Secretary were held during the last 2 years ending with
1st February, 1936 by Indians and are now occupied by Europeans.

Whether any posts of and above the rank of

Department.. Deputy Secretary were held during the-

last two yéars by Indian and are now
occupied by Europeans.

Home Department .| The post of Deputy Secretary which was.
held by an Indian till May 1935 is now
held by a European.

Foreign and Political Department . .| No. -

Finance Department . . . .{ No.

Military Finance Department . . .| No.

Defence Department . . . . .| No.

Legislative Department . . . .| No.

rtment of Commerce . . . .1 No.
Railway Department (Railway Board) . .| «No

Department of Education, Health and Lands . Yeé. The post of Deputy BSecretary
which was held by an Indian during a
. portion of the period mentioned is now

held by a European.

Department of Industries and Labour . .| The posts of and above the rank of De-
Euty Secretary were held substantively

y Europeans during the two years in
question, but two Indians officiated for
- some months,

Legislative Assembly Department .1 No.

Imperial Council of Agricultural Research .| Yes. The post of Vice-Chairman, Impe-
rial Council of Agricultural Research,

which has the status and pay of a
Becretary to the Government of India
and was occupied by an Indian fell
vacant on the 26th October, 1935.
Pending permanent arrangements
which will be mado during the current
year, the post is held by a Europcan.
in an officiating capacity.

Mr O. N.-Muthuranga Mudaliar: In view of the fact that the reply
refers to answers given in the other House in 1934, of which we are not in
possession, will the Honourable Member be pleased to cause the answers.
to be printed in the proceedings of this House?

The Honourable Sir Henry Oraik: It was not an answer to a questicn;
it was a debate on a Resolution. It is too long to quote, but it s in the
official report of the Council of State Debates of the 10th February, 1984,
Vol. 1, page 28.

Mr. M. Ananthasayanam Ayyangar: Have any of the posts of Arny
Secretary, Home Becretary, Finance Secretary or the Foreign and Political
Secratary been held at any time by an Indian up till now ?

The Honourable 8ir Henry Oraik: That will be found in the statemens
I have laid on the table.
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Mr. M. Ananthasayanam Ayyangar: Muayv I tuke it that no Indian has
ever occupied any of these posts ?

8ir H. P. Mody: There wus one in the time of Akbar. (Laughter.)

The Honourable Sir Henry Oraik: As far us I cnn sce from a perusal of
the statement, these posts have not been held by Indians since 1021. 1
have no information earlier than that.

Mr. Lalchand Navalrai: How many Joint Secretaries have been Indians
in.these IDepartments ?

The Honourable Sir Henry Oraik: Therc have been some Indians ns
Joint Secretaries.

Mr. Lalchand Navalrai: How many ?

The Honourable Sir Henry Oraik: The Honourable Member had betier
read the statement; it is a long one. '

.Mr. M. Ananthasayanam Ayyangar: Has there been no TIndian com-
petent to hold uny of these offices till now?

The Honourable Sir Henry Oraik: T cannot sax; the bhest man is
selected.

Mr. M. Ananthasayanam Ayyangar: How is it that no Tndian has
been selected ?

Mr. Pregident (The Honourable Sir Abdur Tiahim): That is a matter of
argument.

Mr. S. Satyamurti: What is the unswer to clause (h) of the guestion ”

The Honourable Sir Henry Oraik: It is in regard to that ihat T invited
the attention of the Honourable Mcmber to the speech in the other Housc.

Mr. 8. Satyamurti: T wanl to know what is the present policy of the
Government of Indin with regard 1o appointments to these posts. Is it
Indianisation, or is it FEuropeanisation ?

The Honourable Sir Henry Craik: It was stated quitc clearly there
that expericnced and suitable men shall be selected: and. in the majority
of cases. a previous training in the Provincial Secretariats is considered
IIIELE

Mr. 8. Satyamurti: May I take it, thercfore, that there is no definite
poiicy of Indianisation in respect of these posts. thnt is to say, filling them
by the best nnd most competent Indians? \

The Fonourable 8ir Henry Oraik: There is no preference.

Mr. 8. S8atyamurti: Why not, when this is India. and we are paying
the monev ?
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Mr. President (The Honourable Sir Abdur Rehim): This cannot be
.carried any further. Next question. . e

APPOINTMENT OF AN INDIAN As DRPUTY SECRETARY OF THE FINANCE
DEPARTMENT OF THE GOVERNMENT OF INDIA.

1069. *Mr, 0. N. Muthuranga Mudaliar: (a) Is it a fact that no Indian
‘has held the post of Deputy Secretary and above in the Finance Depart-
ment since 1925? If so, what is the reason for it?

(b) What are the principles governing the appointment to these pcsts?

(e) Is it not & fact that for the post of Deputy Secretary a knowledge
.of accounts is essential?

(d) What are the qualifications of the present incumbent of the post?

The Honourable Sir James Grigg: (a) The answer to the first part is in
‘the negative, and the sccond does not, therefore, arise.

() to (d). Appointments are and will continue to be made solely on
grounds of merit. Bcyend that, 1 have nothing to say.

<CONSTITUTION OF THE PoLITICAL SEOTION OF THE HOME DEPARTMENT OF THR
GOVERNMENT OF INDIA.

1070. *Mr. C. N. Muthuranga Mudaliar: Will Government please
state :

(a) the present constitution of the¢ Home Department of the
Government of India, und the subjects assigned to the
different officers of and above the rank of Deputy Secretary;

(b) if there is a ‘Political section’ and if so, the work done in
that section, ard the officer in charge of that section;

(c) when it was constituted;

(d) the number of clerks and Assistants, and how many of them
are Europeans, Anglo-Indians and Indians;

(e) whether the present Superintendent is an Indian, or an Anglo-
Indian, or a European; ;

(f) whether since the creation of this section, the Superintendent
has always been an Anglo-Indian or a European;

(g) whether any special qualifications are required to hold the pust
of Superintendent, and if so, whether during all the years
since its creation, no Indian has been fit to hold it; and

(h) whether they are prepared to consider the advisability of
posting an Indian Superintendent to that post?

The Honourable 8Sir Henry Oraik: (a) A statement containing the
information is laid on the Table.

(b) and (¢). Yes; the Section was created in 1907 and deals mainly
‘with work of a pohtical nature, f.e, political movements, communas
disturbances, passports, foreigners (so far as they cene within the purviaw
of the Home Department) and the Information Bureau. The Deputy
Becretary is in charge of the Section, but many wurgent and ‘important
eases are submitted to the Secretary ilirect.
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(d) At present three Anglo-Indian assistants and five Indian clerks
are smployed in the Section.

(¢) He is a Luropean.

(f) Yes. .

(¢) and (h). No special qualifications are required and Government
Ppropose to observe, in the future, the same consxderg,tnons as they have
.done in the past in filling the posts of Superintendent in the Department,
‘namely, the suitability and past experience of the person concerned and
the administrative convenience of the Department as a whole.

Statement.

The permanent staff of the Home Department consists of 1 BSecretary, 1 Joint
‘Becretary, 1 Deputy Secretary, 1 Under Secretary, 1 Assistant Sgcmtsry,‘ 5 Supeorin-
tendents, 26 First Division assistants, 38 clerks and 6 shorthandwriters. There are at
present an additional Joint Secretary and an additional Deputy Becretary on &
tempnrary basis. The work assigned to officers of and above the rank of Deputy
Becretary is indicated in the list below which is not exhaustive.

1. Additional Dcputy Secretary.—Questions relating to :
(i) recruitment for the clerical staff of the secretariat and attached offices.
(ii) communal repiresentation in the services.
(iii) High Courts, Chief Courts and Courts of Judicial Commissioners.
(iv) Civil and Criminal Law.

(v) The All-India and Central Services in general and the Indian Civil Service in
particular.

(vi) The Public Service Commission.
2. Deputy Secretary.——Questions relating to :
(i) The general political situation.
(ii) Control of aurms and ammunition.
(iii) The Indian Police, thc¢ military Police Forces and the police in minor
administrations.
(iv) The Inielligence Bureau.
(v) The Bureau of Public Information and general questions relating to
publicity.
(vi) The office establishment of the Home Department.
(vii) The. admission of foreigners into India.
(viii) The repatriation of Indians from abroad.
3. Additional Joint Secretary.—Questions relating to :
(i) Constitutional matters.
(ii) High Courts, Chief Courts and Courts of Judicial Commissioners.
«(iii) Civil and Criminal Law.
.(iv) The procedure of the Government of India,
{v) Prisons.
(vi) The Andaman and Nicobar Islands (excluding questions relating to forests)
and Coorg and the general and judicial administration in Delhi.
«e  (vii) The Warrant of Precedence und ceremonial miatters.
. (viii) Naturalization.
4. Joint Sccretary.—Matters arising out of the imtroduction of the new constitution
which include the drafting of rules and regulations under various sections of the
‘Government of India Act, 1835, und of the Order in Council under the third schedule

to that Act, the amendment of the existing rules relating to the All-India Bervices
and the revision of the Warrant of Precedence.

5. The Secretury, is responsible for all the work of the department and in parti-
cular deals with all the matters in the Deputy Secretary’s list and all the matters
except Nos. (iii) and (ivi in the additional Deputy Secretary’s list.
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APPLICATION OF STATE RAILWAY LEAVE RULES T0 THE TEACHERS IN CERTAIN
EAsT INDIAN RATLWAY SCcHOOLS.

1071. *Pandit Lakshmi Kanta Maitra: Will the Honourable Member
in charge of the Railwavs be pleased to state whether by Railway Board’s.
letter No. E.-84-8.C.—28 of the 11th May, 1935, teachers in the East
Indian Railway Schools in the plains have been brought under the Btate
Railway Leave Rules published with the Rawilway Department’s Resolution
of the 20th February, 1930 with certain modifications necessary for:
vacation departments?

The Honourable Sir Muhammad Zafruilah Khan: Yes, Sir.

APPLICATION OF STATE RAILWAY LEAVE RULES TO THE TEACHERS IN OERTAIN
East INDpIAN Rammway ScHoOLS.

1072. *Pandit Lakshmi Kanta Maitra: (n) Ts it o fact that by Rule
2(n), the State Railway Leave Rules, when they were introduced, were:
mada applicaile to employees appointed on or after the lst April, 1980 and
that they had no retrospective effect ?

(b) Is it a fact that by Railway Board’s letter of 11th May, 1935, all
teachers, even though appointed long before 1st April. 1980, were brought
under the new leave rules? If so, why wus a departure made in the case
of teachers appointed before 1st April, 1930°?

(¢) Is it a fact that the Railway Board’s letter provided that, 9f there
were any staff governed by other rules, they should be given the option of
electing to come under the new rules referred to or of remaining under the
rales by which they were then governed? '

(d) Is it & fact that the Committees of several Iiast Indian Railway
Schools have throughout applied the Fast Indian Rallway Leave Rules to.
the teuchers employed therein? Are Government prepared to make
enquiries ¥

(¢) Ts it u fact that the Superintendent, Llust Indian Railway BSchools,
in his minute sheet A. S, 136 of 22nd May 1935, refused to give the teachers
the option which the Railway Board had directed, should be given to
them?

(f) Are Government prepured to dircct such enquiries to be made and,
where it is found that certain rules were being applicd to teachers, they
should be given the option? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) These rules alao
apply to those employees who were appointed prior to 1st April. 1930,
on the condition that when the revised rules for State Railway employees
were introduced they would be brought under them. Other staff were,
however, given the option to remain under the old rules or to elect to
come under the New State Railway Leave Rules.

(b) and (¢). Rules were made applicable to all staff who were not
governed by any definite leave rules previously as Government considered
that teachers in railway schools should be governed by definite leave rules.
Staff to whom definite leave rules were previouslv applicable were given
the option to remain on the old rules or elect to come under the new
Leave Rules.
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(d) The reply to the first part of the question is in the negative aund
‘the Jatter part does not arise. DPreviously the Cominittees of Manage-
ment of certain schools granted leuve to teuchers, at their discretion, to
‘whom no definite rules were then applicable.

(e) Government are informed that the niinute sheet in question re-
ferred to European and Anglo-Indian and Indian schools on the plains.
As there had been no accepted code of rules for the grant of leave to
teaching staff of such schools no question of exercising uny option arose.

(f) Government do not consider any enquiry necessary.

APPLICATION OF STATE RAILWAY LEAVE RULES TO OERTAIN TEACHERS OF
East INDIAN RAILWAY SCHOOLS.

1073. *Pandit Lakshmi Kanta Maitra: Are Government prepared to
direct that the State Railway Leave Rules shall apply only to teachers
recruited on or after the 1st April, 1930, as in the case of other employees?
If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: No. In this connec-
‘tion I would refer the Honourable Member to the reply which 1 have just
given to parts (b) and (c) of his question No. 1072,

APPLICATION OF NEW LEAVE RULES TO OERTAIN TEACHERS OF EAST INDIAN |
RaiLway ScHooLs.

1074. *Pandit Lakshmi Kanta Maitra: (a) Is it a fact that the Railwuy
Board has recently decided in letter No. E.-34-SC—28 of the 11th May,
1985, to run the Railway schools on the lines of the Provincial Govern-
ment schools ?

(b) Is it a fact that Provincial Governments have applied their revised-
leave rules only to teachers appointed on or after a certain date and to
those appointed before, if they were appointed provisionally with a warn-
ing? Is it a foct that teachers appointed before that date are governed
by the old rules?

(c) Are Government prepared to consult the Education Departments of
the Provinces, which .are also contributing towards the maintenance of
the schools, us to whether they consider it reasonable to upply the new
leave rules to teachers appointed long age?

The Homourable Sir Muhammad Zafrullah Xhan: (a) The matter is
still under consideration.
(b) Government have no information.

(¢) No. 1 have ulready stated that the Government considered it
necessary to have u set of rules for teachers employed in railway sthools
who were not previously governed by uny definite rules.

Pandit Lakshmi Kanta Maitra: With regard to part (d), did the Hon-
ourable Member make any inquiry to ascertain whether the allegation

therein is correct ?

The Homourable Sir Muhammad Zatrullah Khan: No, Government do
not think that any inquiry is necessary.
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APPLICATION OF STATE RArLwAY LEAVE RULES TO TEACHERS IN THE EAST
INDIAN RAILWAY OAKGROVE EUROPEAN SCHOOL.

1075. *Pandit Lakshmi Kanta Maitra: (a) Do the new State Railway
Leave Rules as modified for vacation departments, apply to teachers in
the East Indian Railway Oakgrove European School? If not, why not?
And why are they applied only to the Indian schools in the plains?

(b) Do Provincial Governments make any distinction hetween teachers.
in Hill schools and those in schools in the plains, or between Anglo-Indian
teachers and Indian teachers? Why does the Railway Board make such
distinction ?

(c) What are the leave rules by which teachers in the Oakgrove:
European school are governed? Are they governed by the East Indian
Railway Leave Rules? When were these rules first made applicable to-
such teachers?

(d) Are Government prepared to consider the desirability of bringing:
under the same rules gll. the teachers in the Railway schools, whether for
Indians or Anglo-Indians and Europeans, whether situated in the hills or
in the plains?

(e) Aré Government aware that tcachers in the plains work under
more trying climatic conditions than those employed in the hill schools?

The Honourable Sir Muhammad Zatrullah Khan: (a) Yes, to the teach-
ing staff of the Oakgrove School appointed on or after 1st April, 1980..
The Rules also apply to the teaching staff in European, Anglo-Indian and.
Indian schools in the plains.

(b) and (d). As regards the first part Government have no information..
As regards the second part of (b) and (d) the rules now introduced are-
applicable to the teaching staff in all railway schools without any dis-
tinction. e

(c) Teaching staff at Oakgrove School appointed prior to 1st April,
1930, have throughout been granted leave on the basis of the old East
Indian Railway Company’s Leave Rules on the merits of each case since-
1921.

(e) Yes.

Mr. Lalchand Navalrai: May I know from the Honourable Member,
with reference to part (a) of the question, whether the Oakgrove European.
school is exclusively for Europeans?

The Honourable Sir Muhammad Zatrullah Khan: I would require notice.
of that question.

LeavE RULES oF TEACHERS IN THE East INDIAN RamLway SCHOOLS IN TEE
PrLAINS.

1076. *Pandit Lakshmi Kanta Maitra: (a) What are the leave rules which
govern State Railway employces recruited between 1925 and the 1sb
April, 1930, when the State Railway Leave Rules came into force? Are
these governed by the Fundamental Rules ?
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(b) Is it a fact that teachers in the East Indian Railway Schools in the
plains were first declared Governmont servants (und State Railway
employees) only in June 1928, by the answer to Pandit H. N. Kunzru's
question in the Legislative Assembly on the 1st February, 1928, and by the
Railway Board’s letter No. 6404-E. of the 26th June, 1928°?

(¢) Ts it a fact that before June 1928, they were considered to be only
servants of school committees? 1f so, why were they not brought under
the Fundamental Rules (like other employees recruited at that time) sub-
ject, of course, to the provisions of Fundamental Rule 82 (b) applicable tc-
vacation departments ?

(d) Is it & fact that Mr. Smith of the Indian Educaticnal Service was:
deputed in 1981 to inspect the Railway schools in the plains with a view
to making recommendations for the introduction of improvements in the:
existing methods of adminisiration of Railway schools ?

(e) Is it a fact that in para. 89 of his report, Mr. Smith recommended’
that it is desirable that such of the teachers as have been declared to be-
Government servants, i.e., non-gazetted Railway servants of Asiatic domicile
(according to the declaration in the Assembly and the Railway Board’s letter-
referred to above), be allowed to elect the old leave rules and be governed
by Fundamental Rule 77 (u) (ii), 80, 81 (¢) and (d), 82 (b) and 87 (b) (i).
and that even in the case of those who were declared State Railway servants
and who elected the new State Railway Leave Rules, a provision similar
to (certainly not more rigorous than) rule 82 (b) should be sdded ?

(f) Is it a fact that he did not recommend the provision abolishing:
leave on average pay even in cases of illness supported by a competent
medical authority ?

(g) Will Government be pleased tc state the reasons for which the:
recommendations were rejected ?

The Honourable Sir Muhammad Zatrullah Khan: (a) Government are
informed that the subordinate staff, other than school teachers, recruited
after the 1st January, 1925, and before the 1st September, 1928, are
governed in the matter of leave by the Fundamental Rules. The sub-
ordinate staff engaged between 1st September, ‘1928, and 1st April, 1980,
with a warning that they would be governed by the new leave rules when
introduced, are governed by the new State Railway Leave Rules.

(b) Yes.

(¢) Yes. The fact that they became railway servants even though en--
gaged by Local Committees of the several schools did not necessitate-
altering their terms of service or granting them privileges to which they
were not previously entitled.

(d) Yes.
(e) Yes, with the exception of a few phrases.

(f) and (g). Government did not accept Mr. S8mith’s recommendation-
as they did not consider it necessary to bring under the Fundamental
Rules staff who were not previously governed by any definite leave rules,
and were prior to 1928 considered as servants of the Managing Com-
mittees of the several schools who had framed no definite leave rules and’
granted leave to teaching staff at their discretion.
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Pandit Lakshmi Kanta Maitra: Did Governinent apply their mind to
the report of Mr. Smith?

The Honourable Sir Muhammad Zafrullah Khan: Yes, Sir.

D1SCONTENT AMONG TEACHERS IN THE EAsT INDIAN Ramavay ScHooLs.

1077. *Pandit Lakshmi Kanta Maitra: (1) Were the teachers in the
Ruilway schools Railway servants before the declarations of 1928, and will
(tjovernment be pleased to state why such of them as had been recruited
lung before 1st April, 1930 werc not brought under the old East Indian
Railway Rules?

(b) Are Governitent aware that this action of Governi:ent has caused
hardship to and has aroused great discontent among many old teachers?

The Honourable Sir Muhammad Zafrullah Khan: (1) 1 would refer
the Honourable Member to the reply given to parts (¢), (f) and (g) of his
-question No. 1076.

(b) No. .

LEAVE ON AVERAGE Pay IN CasEs oF ILLNEss FOR TEACHERS 1IN
THE EAST INDIAN RAILWAY ScHOOLS.

1078. *Pandit Lakshmi Kanta Maitra: (a) Is it a fact that under the
new rule 24 of the State Railway Leave Rules, teachers in the East Jndian
Ruilway schools in the plains, because they have ordinary school vacations,
cannot be granted leave on average pay even in cases of bona fider illness
«certified by the Railway medical officers?

(b) Will Government be pleased to state the principle behind the said
rule ?
(¢) Are Government prepared to reconsider the position?

The Honourable 8ir Muhammad Zafrullah Khan: (a) Yes, the staff avail-
ing of school vacation ure not cntitled to leave on average pay under
Rule 24. .

(b) .Government consider that a deduction should be made from leave
carned in respect of staff who enjoyed full vacation.

(¢) No. Government consider that the requirements of the case are
met by leave on half avernge puy which is admissible under the Rules.

‘SUBSCRIPTIONS PAID BY PROVINCIAL GOVERNMENTS IN INDIA AND BURMA TO
) CERTAIN NEWS AGENCIES.

1079. *Pandit 8ri Krishna Dutta Paliwal: With reference to the Hon-
ourable the Home Member’s reply to Mr. T. S. Avinushilingam Chet-
tiar's unstarred question No. 295 on April 1, 1935, that a sum of
Rs. 61,200 was provided in the budget to meet the cost of subscription
to News Agencies, namely the Reuters and the Associated Press of India,
will Government be pleased to state:

(i) the amount of such subscriptions, which each of the Provincial
Governments in India and Burma pays to the same ncws
agencies ;



QUESTIONS AND ANSWERS. 2207

(ii) the terms of arrangement referred to in the Honourable the
Home Member's reply to the unstarred question referred to
above and the period for which such arrangement wus
entered ;

(i) whether they consider the desirability of obtaining some relief
for the British Indian taxpayer; and

(iv) whether they are prepared to justitute am enquiry into these
subsidies ?

The Honourable 8ir Henry Oratk: (i) und (ii). Under the terms of the
contract with Messrs. Reuters, Ltd., that news agency is required to
supply their messages tc such officers of the Government in British Tndia
a8 shall for that purpose be nominated from time to time by the Govern-
ment of India in return for the payment of Rs. 49,200 per annum. No
separate payment is, therefore, made by Local Governments for Reuters
messages. As regards Indian News Agency telegrams, these are supplied
to Government officials on ordinary commercial terms, namely, on pay-
ment of Rs. 30 per mensem for each copy of their news service supplied.
‘The Government of India make provision to meet the cost of the Indian
News Agency telegrams supplied to their own officers, while Local Gov-
ernments muake their own arrangements direct with the Indian News
Agency regarding their own requirements. T regret that I am unable to
give information regarding the amounts paid by Local Governments for
this service.

(iii) and (iv). The payments are made so a8 to obtain for certain
Government officers the telegrams issuoed by these news agencies. The
question of reducing this expenditure was carefully examined in 1981
and I do not consider that any useful purpose would be served by a furthar
enquiry now.

PASSES GRANTED TO REUTERS AND THE ASSOCIATED PRESS oF INDIA ON
RATLWAYS IN INDIA AND BURMA.

1080. *Pandit Sri Krishna Dutta Paliwal: (a) Will Government be
pleased to state the number of first class complimentary passes granted to
Reuters and the Associated Press of India by the State and the Company-
managed railways in India and Burma ?

(b) Are Government prepared to grant a similar concession to the repre-
sentatives of other newspapers and news agencies? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) Bince the 1at
April, 1985, -no passes have been granted to Reuters by Agents of State-
managed Railways, but it is understood that the Agent of one Company-
managed Railway, has given a card pass personal to the General Manager
who supplies the Administration with news bulletins twice a day free of
charge. The Associated Press were given one return journey pass on each
of the following railways:

Burma, Esastern Bengal and South Indian.

The Railway Board have given the representative of the Associated
Press, at the headquarters of the Government of India, a card pass over
State-managed Railways, but have advised him that the privilege will
be for a limited period.

(&
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(b} Railway Adwministrations have been advised that the Railway Board
8ee no objeotion to their granting occasional cheque passes to press repre-
sentatives provided, in the opinion of the Agent, the issue of such passes
is in the interests of the railway. DPasses have accordingly been issued
to -representatives of various other newspapers and news agencies, e.g.,
by the Kastern Bengal Railway to representatives of the Amrita Basar
Patrila and the United Press of India, in connection with excursion trains
and for publicity purposes. '

Pandit Lakshmi Kanta Maitra: Will Government see that this privi-
lege is extended to other news agencies and representatives of other news:
papers ?

The Honourable Sir Muhammad Zafrullah Khan: 1 think that the
polioy of which Ruilway Administrations have been advised by the Railway
Board meets the situation. :

Prof. N. G. Ranga: Are Government aware of the fact that no free
passes are issued to the United Press on the South Indian Railway, while
they are issued to the Associated Press?

The Honourable Sir Muhammad Zafrullah Khan: I am not aware of
that, but 1T have read out in reply to part (b) of the question that Rail-
way Administrations have been advised that, where necessary and where
it is in the interests of the railway, cheek passes may be issued by them.

PRIOE CHABRGED AND ANNUAL RENT FOR THE PLOT O¥ LAND ON WHICH THE
OFFICES OF THE ASSOCIATED PRESS OF INDIA AND THE RERUTERS ARE
SITUATED IN NEw DELHI.

1081. *Pandit Sri Krishna Dutta Paliwal: (a) Will Government be
pleased to state the price charged by them for the plot of land on which
the offices of the Associated Press of India and the Reuters are situated
in New Delhi today and the annual rent charged from those agencies?

(b) Is it a fact that on account of these offices being in close proximity
to the stone grinding machine at one time, a temporary reduction in the
annual rent was made by Government? If so, have the rents been now

adjusted to their normal level? If not, why not?

(¢) Are Government prepared to grant similar concessions to other news-
papers and news agencies ? .

8ir Girja Shankar Bajpai: (1) The plot hus been leased on a premium of
Rs. 15,000 with an annual ground rent of Rs. 750.

th) The reply to the first two parts is in the affirmative.  The third part
decr not arise.

(c) No concession was involved in the premium or ground rent churged
for the site, and the operation of tlie stone-grinding machine, which was.

the cause of a temporary reduction of rent, hus also ceased. The question
of granting concessions to other newspipers and news agencies does not.

therefore, arise.
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PAYMENTS MADE To THE DELHI/SIMLA BRANCH o¥ THE RBUTERS AND THE
AsSoCIATED PrESs oF INDIA ¥YROM THE * REUTBUOK AOCOUNT .-

1082. *Pandit Sri Krishna Dutta Paliwal: (1) Will Government be
pleased to state the nature and purpose of the ‘‘Reutbuck Account’’, which
is mamntained by the Home Department of the Government of Indis, and
out of which regular payments are made to the Delhi/8imla branch of
the Reuters and the Associated Press of India?

(b) What is the total smount paid every year to these two agencies
out of this fund ? .

(c) Are Government aware that Mr. Durgadas of the Associated Press
of India is paid a regular salary out of this fund every month ?

(d) Are there any other members of the Associated Press staff simi-
larly benefited ?

(e) Are Government prepared to make proper enquiries if they are not
aware of these payments to individual members of the staff of these' two
news agencies?

The Honourable Sir Henry Oraik: (a) and (b). The Honourable Memnber
presumably refers to the Cable Bervice grant which is also known as the
Reutbuck Grant and which is provided in the budget for the purpose of
making pavments to Reuters news agency to enable them to send io
England and other countries messages regarding ocurrent events in India of
greater length than commercial considerations would ordinarily permit.
This systemn was started in 1921 and its justification is that it makes it
pussible for additionul news to be sent to all parts of the world at press
rates und at press speed und ensures its publication in s wide variety of
newspapers, Prior to retrenchment in 1981 the grant was Rs. 9,000. The
retrenchment Sub-Committee recommended reduction to Rs. 6,000 but
actually a reduction wus first made to Rs. 4.500 and Iater to Rs. 8.000, at
which figure the grant now stands.

(e}, (d) and (e). Government have no informaticn about, nor are they
in uny way concerned with, the objects on which Reuters expends its.
income.

Mr. S. Satyamurti: Are these extra messages sent as a rerult of this
concession, sent on the responsibility of the news agency, or are they
censored by Government ?

‘The Honourable 8ir Henry Oraik: Governmeni indicate on what subject
they want more information sent, but the responsibility is the news agency’s.

Mr. 8. Satyamurti: May I take it, thcrefore, that, apart from indicating
tho subjects on which they want messages sent, they have nothing to do
with the actual contents of the messages ? .

The Honourable 8ir Henry Oralk: T think that is correct.

Mr. 8. Batyamurti: And what is the criterion by which they judge of
the nature of the subjects, on which they want these extra messages
sent ?

L]
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-.-‘The Honourable 8ir Henry Oraik: Subjects in which the public in other
countries are likely to take an interest or news which the news agency

would probably not send in full untess it had some special payment for
doing so.

Mr. 8. Satyamurti: May | take it that these messages are not sent with
any particular propagandist object ?

The Honourable 8ir Henry Oraik: Yes, broadly speaking, that is correct.
[

*“Drop Cory” oF REUTERS TELEGRAMS TO LONDON DELIVERED FREE OF
CHARGE AT THE INDIA OFFICE OR THE OFFICES OF THE REUTERS AND
THE ASSOCIATED PRESS oF INDIA.

1083. *Pandit Sri Krishna Dutta Paliwal: (a) Will Government be
pleaced to state whether a ‘drop copy’ of Reuters telegrams to London is
delivered free of charge at the India Office or the offices of the Reuters
and the Associated Press of India?

(b) Are Government prepared to grant similar concessions to other
news agencies ?

The Honourable Sir Frank Noyce: (u) Government have no information.
{b) The question does not rise.

AOCCOMMODATION PROVIDED FOR MR. U. N. SEN, MaNAGING EDITOR OF THE
ASSOOIATED PrEss oF INDIA IN THE WESTERN COoURT AT NEW DELHI.

.

1084. *Pandit 8ri Krishna Dutta Paliwal: (a) Will Government be
pleased to state whether the Western Court on Queensway is reserved for
the Members of the Central Legislature and Government officials, and
whether Mr. U. N. Sen, Managing Editor of the Associnted Press of India,
has also been given accommodation there for the last six years?

(b) Are Government prepared to provide similar accommodation Lo

the representatives of other newspapers and news agencies? If not,
why not ?

The Honourable Sir Frank Noyce: (a) Quarters in the Western Court,
New Delhi, are reserved for Members of the Indian Legislaturc and Govern-
ment officials, but any vacant quarters can be allotted to others subject to
the condition that they are vacated at 24 hours’ notice if required for an
entitled person. Mr. U. N. Sen has been occupying accommodation in the
Western Court on this condition since the winter season of 1933-84.

(b) Yes, if accommodation is available and the allottee undertakes to
vacate it at 24 hours’ notice. ,

EDUCATIONAL INSTITUTIONS MAINTAINED BY RAILWAY ADMINISTRATIONS
FOR THE EDUCATION oF THE CHILDREN OF THEIR EMPLOYBES.

1085. *Pandit Lakshmi Kanta Maitra: (a) Will Government be pleased
to state the number and location of educational institutions maintained
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by the following Railway Administrat'ions for the education of the boys
and girls of their Indian, Anglo-Indian and European employees: -

(i) Eastern Bengal Railway;

(ii) East Indian Railway;

(iii) Bengal Nagpur Railway;

(iv) Assam Bengal Railway;

(v) Bengal and North Western Railway;

(vi) Great Indian Peninsula Railway;

(vii) Bombay, Baroda and Central India Railway, and
(viii) Madras and Southern Mahratta Railway ?

(b) Will Government be pleased to state the amount spent by eackr
of these Railway Administrations on the education of the children of their
Indian employees, as also of the Anglo-Indian and European employees
during the last three years?

(c) Will Government be pleased to state what control, if any, is exercised
by them over the management of these educational institutions ?

The Honourable 8ir Muhammad Zafrullah Khan: | um ccllecting

intformation and shall lay a reply on the table of the House, in due course.

EDUCATIONAL INSTITUTIONS FOR THE EDUCATION OF THE GIRLS OF INDIAN
EMPLOYEES OF OERTAIN RAILWAYS.

1086. *Pandit Lakshmi Kanta Maitra: (a) Will Government be pleased
to state if it is & fact that no educational institutions are maintained by
the Eastern Bengal, East Indian, Bengal Nagpur, Assam Bengal, Bengal
snd North Western, Bombuy, Barods and Central India, and the Maudras
and Southern Mahratta Railway Administrations for the education of the
girls of their Indian employees ?

(b) If the answer to part (a) be in the affirmative, will Government
state the reasons therefor ?

(c) If the answer to part (a) be in the negative, will Government be
pleased to state the number and location of such institutions, and the
costs incurred by the respective railways for their maintenance during
the past three years?

(d) Do Government propose to take steps for the establishment of such
schools? If so, what? If not, why not ? -

The Honourable 8ir Muhammad Zatrullah Khan: (u), (b) und (c).

Separate schools ure not provided for girls but girls are admitted in the
bovs’ schools.

(d) In view of the reuson given in my reply to parts (n) to (¢) it is not
considered necessary tc provide sepurate schools for the education of girls,
and the policy of the Railwey Devartment is not to incur further capitat
expenditure on the provision of additional schaols.
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EDUCATIONAL INSTITUTIONS MAINTAINED BY CERTAIN RAILWAYS FOR THE

EDUCATION OF THE GIRLS OF THEIR EUROPEAN AND ANGLO-INDIAN
EMPLOYEES,

10%7. *Pandit Lakshmi Kanta Maitra: (a) Will Government be pleased
to state if educational institutions are maintained by the Great Indian
Peninsula, Eastern Bengal, East Indian, Bengal Nagpur, Assam Bengal,
Bengal and North Western, Bombay, Baroda and Central India, and the
Madras and Southern Mahratta Railway Administrations for the education
of the girls of their European and Anglo-Indian employees ?

(b) If the answer to part (a) be in the affirmative, will Government
be pleased to state the number and location of such institutions and the

respective costs incurred by the Railway Administrations on their main-
tenance ? -

(c) Tf the answer to part (a) be in the negaﬁve, will Government be
pleased to state why no such institutions are maintained ?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (¢). With the
-oxception of the Bengul and North Western Railway, information regarding
which is being collected separate schools for the education of the girls of
European and Anglo-Indian c¢mployees are not maintained by the other
Railways named, but girls are admitted in the schools maintained for boys.

(b) Does not arise.

Pavorry oF QUARTERS FOR INDIAN TEACHERS OF RAILwAY SOHOOLS.

1088. *Pandit Lakshmi Kanta Maitra: (a) Will Government be pleased
to state if it is a fact thabt all the teachers of the schools for Furopean
and Anglo-Indian boys maintained by various Railway Administrations are

. provided with quarters, while only a few of the Indian teachers of the
schools for boys are provided with the same? If so, why?

(b) Do Government propose to provide all these Indian {eachers with
quarters ? If not, why nct?

The Honourable Sir Muhammad Zafrullah Khan: (1) | lay a statement
on the table of the House giving the required information se far as State-
managed Railways are concerned.

(b) No. The present policy of Government is to provide quarters only
where private enterprise has not adequately met the demand for housing
and where the staff concerned are required tc live near the place of work.

Statement showing the positien as vegards the supply of quarters to teachers in

European and Anglo-Indian and Indian school: maintmned by the State-managed
Railways. '

.

K. 1.—At Ooakgrove school which is a Boarding school all teachers are provided with
quarters,

Schools on the plains both European and Anglo-Indian and Indian are day-schools
and the policy with regard to the provision of quarters has bheen the same for both
classes of schools. Quarters are ordinarily provided first for those teachers who have
to do work in connection with the school outside school hours. Thereafter in certain
oases quarters have been provided where rnilway quarters were available or where
wrivate enterprise had not adequately met the demand for housing.
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L. B.—There are only four schools maintained by this Railway for the children
of Railway employees and the four teachers of these achools are provided with
Railway quarters. They are all European and Anglo-Indian schools. No. other school
for the children of employees is maintained by the Railway.

N. W.—On this Railway there is no European and Anglo-Indian school exclusively
for boys. The three European and Anglo-Indian schools existing on thir railway cater
both for boys and girls. The teaching stuff in these schools consists of eight lady
teachers of whom five are provided with quarters attached. to the schools.

With regard to Indian schools for boys, there are two such schools on this ruilway..
The teachers of one of thesc two schools occupy railway quarters as no private quarters
are available.

G. 1. P.—Al school teachers engnged on this railway prior to 1lst April 1932, are
provided with free quarters or an allowance of 10 per cent. of pay in lieu when
quarters are not available. Those appointed after that date are not eligible for free
quarters or uny rent allowance. No schools are maintained on this railway for Indian
«children only.

Burma.—Une teacher in European and Anglo-Indian school Yumethin and one
teacher in each Anglo-vernacular- school at Insein and Myitiige are provided with
quarters.

Pandit Lakshmi Kanta Maitra: Are Government aware that sl the
teachers in Anglo-Indian schools are provided with quarters, and, if so, do
Government propose to supply quarters to every one of the Tndian teachers
in Indian schools ?

The Honourable Sir Muhammad Zafrullah Khan: Quarters are provided
in pursuance of the poliey which T have indicated in reply to part (b) of
the question, both to Anglo-Indian as well s te Indian teachers.

~ Pandit Lakshmi Kanta Maitra: [s it not a fuct that practically every
Anglo-Indian and Europeun teacher is provided with querters, wherens
many Indian teachers are not provided with any sort of quarters?

The Honourable Sir Muhammad Zatfrullah Khan: With regard to that,
I am afraid, T shall require notice.

CHURCHES ESTABLISHED BY OERTAIN RAILWAYS FOR THE USE OF THERIR
EUROPEAN AND ANGLO-INDIAN EMPLOYEES.

1089. *Pandit Lakshmi Kanta Maitra: Will the Honourable Member in
charge of Railways be pleased to state the number and location of Churches
established by the Great Indian Peninsula, Eastern Bengal, East Indian,
Bengal Nagpur, Assam Bengal, Bengal and North Western, Bombay,
Baroda and Central India and the Madrag and Southern Mohratts Railways
for the use of their European and Anglo-Indian employees nnd the total
cost incurred by them on this acecount ?

The Honourable Sir Muhammad Zafrullah Khan: Government have no
information but are making enquiries.

Pandit Lakshmi Kanta Mailra: Muy I know if the result of those
inquiries will he laid on the table ? .

The Honourable Sir Muhammad Zatrullah Khan: Yes: the information
when available will be 1aid on the table. ‘) Koy
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ESTABLISHMENT OF A MEDICAL COLLEGE IN RAJPUTANA.

1090, *Babu Baijnath Bajoria (on behali of Rai Bahadur Seth Bhagz-
chand Soni): (a) Is it a fact that there is no medical college in Rajputana

and the students from this province wishing to get medical education
have to go to other provinces?

(b) Are Government aware that they are refused admission by the
Medical Colleges of Lucknow and Lahore?

(c) Are Government prepared to consider the advisability of providing
facilities for their training in sny of the above Medical Colleges?

8ir Girja Shankar Bajpal: (a) Yes.

(b) and (¢). The question of obtaining facilities for students from Ajmner-
Merwarn for medieal education in graduate courses is under consideration.

Babu Baijnath Bajoria: Are Government prepared to open a medical

school or college ut Ajmer for the benefit of students in Ajmer-Merwara and
Rajputana ?

8ir Girja Shankar Bajpai: No: | do not think thut the

numbor  of
students offering would jnstify such a step.

ESTABLISHMENT OF A TROENICAL AND ENGINEERING COLLEGE IN AJMER.

1091. *Babu Baijnath Bajoria (on behalf of Rai Bahadur Seth Bhag-
chand Boni): (a) Are Government aware that there is no technical and
engineering college in Ajmer, and the students from this province cannot
get such education in institutions of other provinces?

(b) Are Government prepared to provide facilities to students of this
province to get admissions in engineering or technica] institutions?

The Honourable 8ir Frank Noyce: (a) Yes, but except at the Poona
College of Engineering there is, so far as I am aware, no specific bar at
any technical or engineering institution against the admission of students
from Ajmer or any other part of India. At the Poona College only resi-
dents of the Bombay Presidency are admitted.

(b) The Government of India decided in 1925 that students resident
in centrally administered areas, who obtain from the Minor Local Govern-
ments concerned permission to appear at the entrance examination of
the Thomason Civil Engineering College, Roorkee, and are admitted to
the College, may receive financial assistance from the Government of
India. The local Administration have funds for the gramt of occasional

scholarships to students in other eolleges. No further facilities seem to
be required.

Babu Baljnath Bajoria: Are Government prepared to arrange or pro-
vide training facilities in the Loco, and Carriage Workshops in Ajwer, for
students from Ajmer and Rajputana specially?

The Honourable Sir Frank Noyce: In the railway workshops?

Babu Baijnath Bajoria: Yes.
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The Honourable 8ir Frank Noyce: That is a question for my Honour-
able colleague, the Railway Member.

- The Honourable Sir Muhammad Zatrullah Khan: If it is by reservation
of certain seats for students from Ajmer, no.

. Babu Baijnath Bajoria: Or in uny other way, 80 that they may get
training ? ' ’

" The Honourable Sir Muhammad Zafrullah Khan: In the usual way,
1r.

DISBURSEMENT OF THE AMOUNT SUBSCRIBED TO THE VIOEROY’S QUETTA.
ReLiEF FUND.

1092. *Pandit Sri Krishna Dutta Paliwal: Will the Honourable the
Home Member be pleased to state:

() the total amount subseribed to the Viceroy's Quetta Reliaf
Fund;

(b) the amounts disbursed so far out of the ubove ¥und under differ-.
ent heads, with special reference to the amounts given
directly to Quetta sufferers by way of maintenance, businass-
grants, relief to students, relief to orphans or reliefs to
widows, ete.;

(e) the amounts allotted to each district in each province under:
different heads;

(d) how they propose to disburse the balance;

(e) whether the money subscribed is for direct disbursement Lo
Quetta sufferers or earmarked for other items also concern-
ing Quetta earthquake, ¢.g., railway expenses, military ex-
penses, salvage expenses, building of Government buildings,
etc.;

(f) the amount spent, if any, out of the above Fund on the railway
fare and ship fare of British soldiers or other Britishers from
Quetta to Home and the amount, if any, given to them per:
head by way of relief;

(g) the estimated loss of life uud property, respectively

(i) of Britishers; and
(ii) of Indians;
(b) the number of houses salvaged and the time tauken in this work
(i) by Government, and
(ii) by private agencies; and

(i) the amount, if any, spent by Government out of Government
treasury, other than the relief money, on items concerning
Quetta Earthquake under different heads?

Sir Aubrey Metcalfe: (a), (b), (c) and (d). The Honourable Member 1s
referred to the Government of Tndia’s press communiqué, dated the 1st
February, 1986, a copy of which is placed on the table.
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(e) In regard to military and railway expenditure as explained in para-
graph 4 of the Press Communiqués of the 6th September, 1985 (a copy:
of which is also placed on the table) and the 1st February, 1936, the
Relief Fund is being-asked to bear the costs of food, blankets, medical
comforts, etc., supplied from military stores to refugees immediately after
the earthquake and half the cost of railway pusses issued to them at
that time. The Railwuys are bearing the other half. As stated in para-
graph 6 of the Press Communiqué of the G6th Beptember, 1935, the Re-
lief Fund will in no circumstances be devoted to the construction of
Government buildings. This is s charge against (fovernment revenues.
Government are ulso bearing, us n measure of relief to property owners
who suffered in the earthquake, a large part of the cost of salvage and

site clearance operations, and the Relief Fund is not being used for this
object, '

(f) In regard to the first part. the onlv figure that ean be given with-
out lengthy enquiries is that of £46,000 quoted as the approximate cost
of trausport of Kuropeans: te the United Kingdom in the reply given to
question No. 638 by Quazi Muharnmad Ahmad Kazmi. Of this sum it is
anticipated that considérably the larger share will fall to be borne by
Government in respect of its own servants. In regard to the second part
it is important to remember that the Fund is not being administered on”
a eneial basipn and that therefore separate nccounts are not being main-
tained in respect of expenditure on Europeans and Indians. A sum of
Rs. 54,000 has been placed at the disposal of the military authorities to
enable the families of British warrant officers, non-commissioned officers
and men evacuated fromn Quetta to the United Kingdomn to replace essen-
tinls such as clothing on their arrival in Fngland, and a sumn of between
£1,200 and £1,300 hax been spent on civilinn refugees there. KExpendi-
ture on civilian Europeans has also been incurred in India, but to ascer-
tain its amount and the figure per head would involve a detailed ac-

counts enquiry which Government do not consider it necessary to under-
take.

(g) The Honourable Member is referred to replies given in this House

on the 10th September, 1985, to parts (a) and (b) of x question asked
by Mr. Lalchand Navalrai.

(h) In Quetta city approximately fifteen thousand shops and houses
were destroyed or badly damaged. Bystematic salvage thereof started on
the 16th September, and is now substantially completed. Salvage by
private agency did not commence till about the middle of December.

(i) Approximately Re. 78 lakhs.

Press Communiqué.

In December last, the Honorary Secretary to the Viceroy's Quetta hﬂhqu@ke. Relief
Fund intimated His Excellency’s decision {o close the collection of suhscriptions at
the end of that month. The receipts of the Fund amount to Re 51,77,810 to which

is to be ndded the sum of £12,500 &till to bhe 1eceived from His Majesty’s Govern-
ment.

2. Of this sum sbout Re. 16 lakha have been hitherto placed at the disposal of the
local relief authorities. The amounts allotted to each, and the objecta to which the
expenditure ia being devoted are shown briefly below :
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{s) General purposes (temporary subsist grants, medical comforts and appliances,
aeducational grants, grants to restart in business) :

Rs.
British Baluchistan . 3,00,000
Kalat State . . 10,000
8ind . . . . 3,34,000
Punjab . . . 3,70.000
Khairpur State . . 21,000
N. W.F. P. . . 22,000
Military authorities . 55,000
‘*Miscellaneour . . 31,000
11,43,000
«{b) Grants for house-building material—

British Baluchistan--rural . . . 1,560,000
Kalat State . . . . . . 1,060,000
2,560,000

(¢) Grants for purchase of plough cattle—
British Baluchistan . . . ?5.000
Kalat State . . . . . . 26,000
50,000

(d) Granta for clearance of irrigation channels (Karezes)—
Kalat State . . . . . . . . 50,000
(In British India this expenditure is being met from
Government revenues).

ToraL . 14,93.000

3. Locul relief authoritiea have also been usked for esiimates of their total probable
-expenditure. These show that, apart from Baluchistan and the Kalat State, a further
sum of about 1 lakh will be needed, but it is possible that this sum will have to be
supplemented. It is certain that further grants will be necessary for measures of
Jrgxl relief (e.g., housebuilding and purchase of plough cattle) in Baluchistan and the

at Biate.

4. The figures given above do not take into account the very substantial expendi-
ture incurred on measures of relief in the Earthquake ares immediately after the
disaster, when food, clothes, medical comforis, blankets, etc., were supplied to a
large proportion of the civil population. The cost of fhese measures has been roughly
estimated at 15 lakhs, bat it is not possible at this stage to give a final figure nor
is it yet known what proportion of the expenditure is chargeable to the Relief Fund.
Further the value of free railway passes issued at that time to refugees has been
calculated at Rs. 4} lakhs. It has been decided that this expenditure will be
shared equally bietween-:the Relief Fund and the Railway Department, {his decision
involving in effect an addition of over Rs. 2 lakhs to Government's original contribu-
tion of Ra. 10 lukhs to the Relief Fund. The Relief Fund has uleo to bear the cost
of passages of civilian refugees sent to their homes outside Tndia. Tn respect of
these no final account has yet been received by the authorities administering the
Fund. The provision of transport facilities necessitated hy the earthquake including
the vessel ‘Karanja', chartered by Government, cost. it is understood, about £47,000.
-but it is expected that considerably the larger share of this sum will fall to he horne
by Government in respect of its own servants (civil and military).

6. It will be apparent that after meeting the liabilities against the Fund indicated
above a substantial balance will be available for other purposes of relief. By far the
most important of these is assistance in the shape of house-building grants to
deserving persons who suffered in the earthquake and who desire to settle in the new
JQuetta. Help in such cases is the more necessary because in the interests of all

* This figure represents smaller suma for relief in this category remitted to the United
Provinces, Delhi. Bombay, Madras, Kashmir State and the United Kngdom.
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ooncerned 4 safer and consequently more exp;naive standard -of building will b&
insisted on than was adopted in the past. This form of relief was an o?xhunding,
feature of the earthquake relief operations in Bihar in 1834 and it is eminently
desirable that as large a sum as possible should be kept in hand for this purpose.
;Il‘f:milg:ng:t:og of this relief cannot of course commence until the salvage and site:

erations now in progress are leted and vised
to regulate private building ilr’l t%l:y ne:/poucg::s':.e Rnd messures have beon devised

(8d.) B. M. BTAIG,

N v .. "
Naw D ; Relief Commigsioner;

The 1st February, 1936.

Press Communiqué,

1. In their communiqué of the 26th June, 1935, the GGovernment of India intimate
ﬁgﬂmn decisions of His Excellency the Viceroy'in regard to the administration o?'
is Quetta Relief Fund. These included a statement of the objects on which expendi-
ture from the Fund could be appropriately incurred. Orders have since been issued
to relief authorities which authorise them to employ the Fund in giving grants to
enable deserving persons among the middle clusses (both tradesmen and professional
men) to make a fresh start in business. and also to artisans to buy tools and materials-
with the saino object. Tt is hoped that in this way a large number of individuals

w. i . - s
t‘o?lgrs:?et,r}fgiyl?ivﬁ,e earthquake will e helped to resume. in some degree, the normal

2. In the earlier communiqué on this subject, it was stated that temporary subsis-
tence grants would be given where there was no other means of support for ‘a period
of three months in the first instance. This period has now been extended up to
another three months in cases where for reasons such as injury or ill-health or old
age the discontinuance of the allowance would involve very grave hardship.

3. Apart from the expenditure incurred from the Fund on the objects indicated in
this and the earlier communiqué, grants have been made to the local authorities in
Baluchistan and the Kalat Staute amounting to Rs. 2} lakhs in all at present, to enable
them to meet expenditure on the provision of honsing materials “for those in the
devastated area whose homes are in ruins. A grant of Rs. 50,000 has also been made
to the Kalat State for the rcconstruction of Karezes (subterranean irrigation channels).
a work of pressing urgency in the interests of the next harvest.

4. The total sum already placed at the disposal of local authorities from the Fund
for the objects referred to above, including the sum of Rs. 1 lakh contributed by the
Punjab Government, and returned to them shortly after the earthquake, for relief
purposes in the Punjab, amounts to about Rs. 7 lnkhs. and estimates of their furiher
requirements will he dealt with when received. It should not however be concluded
that this sum represenis the total expenditure debitable to the Fund up to date. It
takes no cognizance of the cost of relief measures adopted by the uuthorities in-
Quetta immediately after the disaster, (¢) to provide food, thelter. clothing. bedding
and medical care and comforts for the stricken community, and (#) to evacuate:
refugees from the devastated area. The measures under (n) involved very heavy
drawals on military siores of rations, tents, blunkets, and ‘medical appliances and’
drugs, and under ()) abnormal consumption of petrol supplied by the army in connec-
tion with transport for relief work in Quetta itself, and the liberal provision outside
Quettn of facilities by rail and sea. For the present. all the above expenditure has
been charged to the hudgets of the departments of Government in which it has heen
incurred. No relinble figures of its amount are yet available but a very rough
estimate of total military expenditure to date arising in connection with the earth-
quake is Rs. 40 lakhs, of which it is roughly calculated that Rs. 15 lakhs was incurred
on behalf of the civil population. No figures have yet been received hy the Govern-
ment of India showing the cost of the free passes issued at Quetta to refugees to
enable them to proceed to places where they had relatives or a prospect of employ-
ment. It is obvious that a considerable proportion of the expenditure on these relief
meanures is properly chargeable to the Relief Fund, and not to public revenues. A
decision as to the precise allocation of thia cost between (Government revenues and,
the Fund cannot be reached until the facts and figures are more accurately kmown.
But it will be apparent that the sum already properlv debitable to the Fund is far in-
excess of the Rs. 7 lakhs placed at the disposal of local relief authorithes. That sum-
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also takes no account of any future commitments that may have beem entered into by
local authorities in connection with educational facilitiee (which sometimes include
maintenance) for children involved in the earthquake.

5. Detailed information as to the number of cases dealt with and the form of

,relief given is issued periodically to the press by local relief authorities and it is not
proposed to reproduce statistics here.
* 6. From enquiries received by the Relief Commissioner based, it is understood, on
statements uppearing in the press, it seems necessary to reassure the public that the
Relief Fund will in no circumstances be devoted to the reconstruction of Government
buildings in Quetta. This work will be financed from Government revenues.

7. Certain criticisms of the administration of the Fund in regard to the extent
of the relief given in individual cases, delay in giving it and the smallness of the
dotal sum disbursed have been adduced in certain sections of the press, with special
reference to Bind. Examination of these criticisms has disclosed that the relief
given has been adequate and suituble with reference to the status of the beneficiary,
and that any appearance of delay in affording it is attributable solely to the working
arrangement arrived at between the local authorities administering His Excellency
the Viceruy's Relief Fund and the Committee in charge of the sht[a;\u:u"u Fund in
Karachi. [t was definitely agreed between these bodies that the Mayor's Fund would
be applied to immediate relief and the Viceroy's Fund to more permanent relief. Under
this arrangement and owing to the existence of other funds in Bind for relief work,
it would have involved a grave waste of available resources to have incurred expendi-
ture from the Viceroy's Fund on cases which were being otherwise adequately
uspisted. The lack of foundation for the criticism as to the amallness of the total
amount disbursed from the Viceroy's Fund to date will be apparent from the facts
given in paragraph 4 of this communigné.

8. In this connection it may be observed that some of the requests for ussisiance
which have been received to enuble persons to resume business refer to very large
sums und appear to be based on the assumption that the Fund will be in a position
to compensate the claimant entirely for the loss he has sustained. This assumption
is unlikely to prove warranted. Where claims for help on a large scale are bused
primarily on the idoa of compensation, and their examination discloses ground for
the view that the claimant is not without oiher resources, the consideration of the
claim must incevitably be delayed until fuller information is available as to the
extent of the final demands on the Fund, in order that ultimately its resources may
be distributed equitably amony the genuinely deserving cases. In cases where pending
final consideration the need for immediate help in established, temporary assistance
will be given. This assistanco will not be confined io refugees in India. The Secre-

tary of Siute is already disbursing temporary relief to deserving persons who have
been evacuated to England.

S1MLA;

Phe 6th Scptember, 1935,

—

Mr. Lalchand Navalrai: May T know what is the balance in the
Relief Fund ?

8ir Aubrey Metcalfe: The original receipts were Rs. 51,77,010 to which
is to be added the sum of £12,500 still to be received from His Majesty's
{iovernment.

Seth Haji Abdoola Haroon: May 1 know whether (Government have
decided in the case of people whose houses have been demolished by the
.earthquake, to give them any relief by lending money as in the case of
the Bihar earthquuke, on the property for rebuilding their houses?

Sir Aubrey Metcalfe: [t is certainly the intention to give building
advances. All that is fully explained in these communiqués which might
tave been read before and can be read now, because T am placing copies
of both of them on the table of the House,
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Mr. Lalchand Navalrai: 1 wanted to know the balance of the money
that is in the hands of the Government now, in the Relief Fund.

Sir Aubrey Metcalfe: Full particulars will be found in these com:
muniqués: if you wish me, Sir, to read the whole communiqué to the
Housc, 1 ean do so. It is a very lengthy document.

Mr. Lalchand Navalrai: [ only wanted to know if the communiqué:
contains that figure. If not, T want to know what it is?

Sir Aubrey Metcalfe: 1 must ask for notice of that question. becuuse
| have not got the figures with me.

Mr. Sri Prakasa: Are Government aware that, in the view of some
observers, the funds are not being properly. administered? (Oppositior
Liaughter.)

(No answer.)

CASUAL LEAVE YOR THE STAFF OF THE NORTH WESTERN RAILWAY.

1()93.. “Mr. Sha'm Lal: (1) Are Government aware that the staff of the
North Western Railway generally does not get casual leave in time?

(b) What objection have Government in granting such leave by intro-
ducing twelve hours duty as done in sick cases?

The Honourable Sir Muhammad Zafrullah Khan: (a) No.

(b) Does not arise.

ADDITIONAL PASSES ENJOYED BY THE NorTH WESTERN RarLway OFFIOERS

1094: *Hr..gha.m Lal: Is it n fact that the North Western Railway
officers in addition to their metal passes on which they can travel with
their families, get more passes than their subordinates?

The Honourabls Sir Muhammad Zatrullah Khan: A metal pass covers
the journey of an officer when on duty and of his family if accompany-
ing himn. If his family travels without him, a cheque pass countixig
against the number annually admissible to the officer must be obtained as.
in the case of all other staff.

ADpDITIONAL PASSES ENJOYED BY THE NORTH WESTERN RAILWAY OFFICERS..

1095. *Mr. Sham Lal: (a) Is it'a fact that the number of passes in the
case of officers on railways has been increased from 16 to 24, while in the
* case of subordinates reduced from five to three ?

(b) What principle has been adopted in introducing this change?

(c) Are Government prepared to give to the subordinate officers the

same facilities of passes over foreign Railw i i
the staff of the Clearing Account;g?)ﬂice? e as aro given to officials and
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The Honourable Sir Muhammad Zafrullah Khan: (a) 1 would refer
the Honourable Member to the reply given by Mr. P, R. Rau to Bhai
Parma Nand's question No. 65 on the 22nd February, 1985. No change
has been made in the number of passes admissible to subordinates, but
-the number of passes admissible to officers has been increased to twenty-
four single journey passes. )

(b) Prior to 1st April, 1933, there wus no limit 1o the number of
passes admissible to officers, but as the principle of limitation had been
adopted, it was considered that the subsequent limitation to twelve wax
somewhat drastic.

(¢) L am unable to understand the Honourable Member's question.
The number of passes admissible over foreign railways to the officials
and staff of the Clearing Accounts Office is the same as the number ad-
missible to other staff.

Seth Haji Abdoola Haroon: ls the Honoursble Member awure that on

the North Western Railway so many passes are issued that
" pussengers are not able to get accommodation even in second
class compurtinents ?

12 Noox

The Honourable Sir Muhammad Zafrullah Khan: No, Sir; passes are

issued in aceordanee with the rules Inid down.

RELIEF TO THE TRANSPORTATION STAFF ON THE NORTH-WRSTERN RAILwAY.

1096. *Mr. Sham Lal: (u) Is it a fact that the number of Transporta-
tion staff over the Novth Western Railway, who fail to puss in class ‘A’
but pass in class ‘B’ at the periodical medical examination, are generally
discharged and not provided in other departments with ‘B’ class?

(b) Are Governmeni aware that this practice involves great hardship
to the Transportation stuffl who lose their hoalth on aceount of night duty ?

(¢) Are Government prepared to amend the rule in such a way as to
give relief to the Transportation staff in this direction?

The Honourable Sir Muhammad Zafrullah Ehan: (a) and (b). Govern-
ment are informed that figures are not readily available to show the
number of Transportation staff failing to pass in Class A, but found fit in
class B, having been found allernative employment. Since the economy
campaign started in 1981, requiring the absorption of surplux staff and
the re-engagement of those retrenched, it has not been as easy to find
alternative employment for this class of staff as it was prior to that date.
Every endeavour is made to find alternative employment for the ataff
declared medically unfit for employment in their own entegory.

(¢) If the Honourable Member will specify the rule to which he is
refetring 1 will endeavour to reply.
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ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR
ROAD%.

Mr. President (The Honourable Sir Abdur Rahim): 1 have to inform
the Asscmbly that up to 12 Noon en Monday, the 9th March, 1936, the
time fixed for receiving nominations for the Standing Committee on Roads,
only seven nominations were received out of which one Member has since
withdrawn his candidature. As the number of candidates is now equal
to the number of vacancies, I declare the following Membhers to be duly
.elected, namely:

(1) Captain Rao Babodw Chaudhri lal Chand,
(2) Mr. Umar Aly Shah,

(ﬁ)l Mr. Sham Lal,

(4) Babu Kuilash Behari Lal,

(5) Mr. G. Morgan, and

(6) Pandit Lakshmi Kanta Maitru.

THE GENERAL BUDGET—LIST OF DEMANDS—contd.
Demanp No. $1—ForfiGN AND PoriTicAL DEPARTMENT—contd.

Perilous Nature of the Forward Policy pursued by the Government of
India—contd.

Mr, President (I'h¢ Honourable Bir Abdur Ruhim): The discussion will
now be resumed on the cut motion relating to the frontier policy.

Sir Aubrey Metcalfe (Foreign Secretury): Sir, when the eession wag
interrupted lust evening, 1 was endenvouring to refule the suggestion
which had been made on the other side that the Afridis never -ommit
.any offence of any kind snd that it is entirelv (Government's oppression
which leads to trouble with them. 1 inentioned several offences which
they had committed, and 1 need only say further that the suggestion
which was made that we have stopped their alliowances is incorrect. The
allowances were only held up for a short time. and they have now all
been paid out and nccepted. The only sum which is still held in reserve
by His Excellency the Governor is of payments which are koown as
lungis and malilii which are payvments intended as rewards to indivi-
-duels . . . ..

Dr. Khan S8ahib (North-West Frontier I'rovince: General): On a point
-of personul explanation, Bir. I never said that their allowances were
stopped. T said they were going to be stopped, nnd that negotmtmns were
going on. T never said that they were stopped.

Sir Aubrey Metcalte: My Honourable friend is possibly better informed
than | am a8 to the intentions of Government, but I bardly think that
is tbe case. What T said was that allowances were held up only for a

( 2222 )
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short time and that they have now all been paid out. There vre cortain
-maliki allowances which are still held in reserve, and the question of
their possible re-distribution is still "under consideration. 'That is al) that
has been done, und 1 wish to make it quite clear that that has been dene,
not becruse they have so far refused to accept the road, but hecause their
Aichaviour or the hehaviour of the Maliks has not been sufficiently satis-
inetery to justify these pavments being made inmrncdiately. We have no
intention,—and 1 shculd like to make this quite clear,—we have no inten-
tion of pushing through that road by force. We have alwavs said so and
stick to that.

Before [ leave the question of Afridis, Sir, there is one point which
I should like to make, and that is, it has been suggested that the Govern-
ment of India are entirely responsible for quickening the pace of this
‘peaceful penetration policy. I should like to put a different point of view
before the House which will perhaps lead them to take a different view
of the rcasons for any quickening of the pace that there may have been.
Our idea is, and this has the support of a number of Indian gentlemen
in the Frontier who have been intimately acquainted with the tribes for
many years, that the advent of reforms in the North-West Frontier has
reacted on the tribes. The tribes, including the Afridis who are very
long headed people, ohserve the advance of education and democracy
among the Pathan population of the settled districts, and the wiser
people among the Afridis ask themrelves what part they are going to play
‘in these new developments. They realise that they cannot remain for
ever outside this new demoeracv. With no posts for their sons and no
tuning of their own democratic gifts to the orchestra of the new Councils,
if they have no education, no motor cars, in a word no progress down
the rond marked out for lndia, what, they say, is going to happen to
them? This feeling, T think, had expression in the agreement which the
Afridis made with regard to the road. and although reactionary forces
have triumphed for the moment, that feeling will, T think, persist. In
the nature of things the new thought has come to stay, and the old
‘belief in isolation is being affected. In any case, the Afridi awakening,
however uncomfortable for the Afridis, is not the result of an aggressive
policv of the Government of India. Nor is it true, in my view, that
the Frontier is really unrestful at the moment. Force has been applied
in more than one Frontier area during the past few years, hut such foree
in the Mohmand or lower areas was neccssary to resist the aggression
of such persons as Badshah Gul and the Faquir of Alingar snd to hold
the tribes to their agreements. For evidence. that the old spirit of aggros-
sion is still in existence, we need go ne further back than to 1980, and I
maintain that any wenkening of Government authority, any hesitation to
inflict punishment for misdoing will still bring the tribesmen down in
-awarms into plains . . . . ..

Mr. M. Asat Al (Dalhi: General): Has it ever done so hefore?

Sir Aubrey Metcalte: The new idea to which I referred, it we do not
uce force when it is necessary in order to resist aggression, will fail,
because the tribes will themselves feel that it is no use entering a
aivilization and a system which is unable to protect iteelf.

D
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[Siv Aubrey Metcalfe. ]

[ now turn to one or two of the criticisms which were made by
individunl Honourable Members in supporting this cut motion. One was-
made by my friend, Syed Murtuzu Sahib, who suggested that what we
were doing on the Frontier was comparable to what Italy is doing to
Abyssinia when we attempt to introduce civilization among the Afridis or
others. I maintain, Sir, that that anology is entirely unjustifinble. The
Afridis and all the tribes who live in the tribal belt between the admi-
nistered districts and the Durand lite are subjects of India. They belong
to Tndia, and it is, T maintain, our duty, to give them some of the
benefits which they cannot obtain clsewhere.

There is one point which I have not yet made which was made by
the Honourable the Mover of this motion. and that was with regard to
Gilgit agency. The Honourable the Mover said that our recent proceed-
ings in Gilgit had brought us into direct and close touch with an Empire
from which we had hitherto been separated by some belt or buffer State.
Well, Sir, the facts are not ¢o. It is possiblv our own fault that we have
not made facts clear, but I should like to take this opportunity of doing
80. The Gilgit Agency and the Tolitical Acent there have been in exist-
ence for the last fifty vears. The Political Acent has always been
respensible for the control of certain small prineipalities, such as, Hunza
and Nagar. which mnarch directly with the Russian Empire, and although
those small principalities are under the suzerainty of the Kashmir Darhar
and have alwavs been, the political control over them for the last fifty
vears has becn exercised bv the Political Agent. There is another area.
which lies inside, that is. on the Indian side of those principalities, which
is known as the Wazarat. That, of course, is under the sovereignty of
the Kashmir State and still remains so, and it was administered, until
lust vear, by a Kashmir official known as the Wazir. That svstem
resulted in a good many difficulties of the kind which are perhaps invari-
ablv prodnced hv dvarchy. There was a British Dolitical Agent there
who exercised political control and also a Kashmir official, and it was
frequently difficult to reconcile the position of those two officials.

An Honourable Member: Is there no time limit for the Honourable
Member?

Sir Aubrey Metcalfe: Do vou wish me, Sir, to observe the time limit
strietly ?

Mr. President (The Honourable Sir Abdur Rahim): The Chair under-
stands the Honourable Member took over fifteen minutes yesterday.

Sir Aubrey Metcalfe: It is very difficult in the space of a fow rrinutes
{o answer all the questions.

Mr, President (The Fonourable Bir Abdur Rahim): The Chair allcws
thirty minutes fo the Member replying on behalf of the Guvernment,
and, if so, the Honourable Member has three minutes more.
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_ 8ir Aubrey Metcalfe: I only wighed to take this opportunity of explain-
ing certain things which I had not had an opportunity of explaining
before . . . ..

Mr. President (The Honourable Sir Abdur Rahimn): Ths Honourable
Member can seize another oceasion for the purpose.

Sir Aubrey Metcalfe: The position about Gilgit, as 1 was saying is,
that previously there was a Kashmir official side by side with the Political
Agent. All that has happened now is that the administration has for o
period ¢f sixty years been handed over by the Kushmir Darbar to the
Pcliticul Agent- It is purelv a domestic arrangement, apd one in which
the Government of India, although they are taced with a certain amount
of extra expenditure on civil administration, gained very substantially,
and, in {nct, even more substantially, on savings with regard lo trcops.
There wus previously in this area a number of Kashmir trcops, two-
thirds of the expenditure of supplving which was paid by the Govern-
ment of India, and it wus largely in order to swve that payment that
this new systemm was evolved. It adds no international responsibilities,
whatever, to what we had before, and we only hope that it may result
in the cvoidance of friction when we administer ourselves. We also hope
thay it muy lead to an increase of trade with Chigese Turkestan by
providing nn easicr route from Abbottabad direct to C(thilas and Gilgit,
which witl enable trade from India to some extent to compete with the
Russian trade in Sinkiong. I feel sure that that is not a matter which
the House will object to, seeing that they have themselves «n more
than one occasion impressed on the Government of India the necessity
cf giving assistance to Indian trade with foreign countries.

So mueh for Gilgit. T should like to have dwelt on the question of
expenditure which my Honourable friend raised, but in the short time at
my disposal, I am ufraid that that will not be possible. T shall, there-
fore. now conclude with A verv few general remarks on the subject of
frontier policy.

I have endeavoured to impart information, but it has not been my
intention to be dogmatic on the subject of our frontier policy. We fully
realise that that policy is not a counsel of perfection. All that we claim
is that it is the best, and, on the whole, the most economieal solutiom
that we have been able to find for what is admittedly an exceedingly
diffieult and contentious nuestion. The policy has been evolved as the
result of experiment. trial and error extending over a large number of
years. and represents an honest and conscientious attempt to fulfil the
oblizations which we conceive we have to the various parties concerned,
ineluding the Indian taxpayer. It iz baced not at all on imperial . con-
siderations. but solely on what is believed to be the interests of India.

An Honourable Member: Nc.

1

Sir Aubrey Metcalfe: I claim that and T shall continue to claim it im
spite of negatives from the other side. It is subject to constant criticism,
not only in this House, but in the press and in the various departments
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of the Government of India, and 1 can assure the House that there is
no more argus-eyed critic of our frontier policy than the Honourable the
Finance Member himself. 1 should also like to assure the House that
we welcome criticism, particularly, if it is of a constructive kind, and
if there iz any person within or without this House who can produce a
better or a more cconomical solution for the frontier problem, I shall
be only too happy to conmsider it.

Dr, Khan 8ahib: May I say one word, Sir?

Mr. President (The Honourable Sir Abdur Rahim): No. The question
FLE

““That the demand under the head ‘Foreign and Political Department’ be reduced
&y Rs. 100.”

The Assembly divided:

AYES—T2.
Aaron, Mr. Samuel. Lahiri Chaudhury, Mr. D. K.
Abdoola Haroon, Seth Haii. Maitra, Pandit Lakshmi Kanta.
Abdul Matin Chaudhury. Mr. Mehr Shah, Nawab Sahibzads B8ic
Abdullah, Mr. H. M. Sayad Muhammad.
Aney, Mr. M. S. Mudaliar, Mr. C. N. Muthurangas.
Asaf Ali, Mr. M. Muhammad Ahmad Kazmi, Qazi.
Ayyangar, Mr. M. Ananthasayanam. Muhammad Ismail Khan, Haji
Azhar Ali, Mr. Muhammad. Chaudhury.
Ba Si, U. Muhammad Nauman, Mr.
Badrul Hasan, Maulvi. Murtuza Sahib Bahadur, Maulvi
Banerjea, Dr. P. N, Syed.

Bhagavan Das, Dr. Nageswara Rao, Mr. K.
'Chattopudhynyu Mr. Amarendra Paliwal, Pandit 8ri Krishna Dutta.
Nath. Pant, Pandit Govind Ballabh.
Chettiar, Mr. T. S. Avinashilingam. Raghubir Narayan Singh, Chou-

Chetty, Mr. Sami Vencatachelam, dhuri.
Das, Mr. B. Rajan, Dr. T. S. S.
Das, Mr. Basanta Kumar. Raju, Mr. P. 8. Kumaraswami.
Das, Pandit Nilakantha. Ranga, Prof. N. G.
Desai, Mr. Bhula.bhn J. Saksena, Mr. Mohan Lal.
Deshmukh, Dr. Sant Singh, Sardar.
Essak Sait, Mr. H A Sathar H. Satyamurti, Mr. 8.
Fazl-i-Haq Piracha, Khan Bahadur Sham Lal, Mr.

Shaikh. Shaukat Ali, Maulana.
‘Gadgil, Mr. N. V. Sheodass Daga, Seth.
Gauba, Mr. K. L Siddique Ali Khan, Khan Sahib
Ghiasuddin, Mr. M. Nawab.
Giri, Mr. V. V. Singh, Mr. Ram Narayan.
Govind Das, Seth. Sinha, Mr. Anugrah Narayaa.
Gupta, Mr. Ghanshiam Smgh Sinha, Mr. Satya Narayan.
Hans Raj, Raizada. Smhu. Mr. Shri Krishna.
Hidayatallah, Sir Ghulam Hussain. Som, Mr. Suryya Kumar.
Hosmani, Mr. S. K. Sri Prakasa, Mr.
Jedhe, Mr. K. M. Thein Maang, Dr.
Jehangir, Sir Cowasji. Umar Alv Shah, Mr.
Jinnah, Mr. M. A, ] Varma, Mr. B. B.
Jogendra Smgh ‘Sirdar. Viseanji, Mr. Mathuradas.
Knilash Behari LQI Babu. i Yakub, Bir Muhammad.
Khan Sahib, Dr. Ziauddin Ahmad, Dr.
Khare, Dr. N. B.
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NOEs—47.

. scott, Mr. A, 8. V.
.Ahmad Nawaz Khan, Major Nawab.
Allah Bakhsh Khan Tiwana, Khan
Bahadur Nawab Malik.
Aminuddin, Mr. Saiyid.
Ayyar, Diwan Bshadur R. V.
Krishna.
Ayyar, Rao Bahadur A. A,
Venkatarama.
Bajpai, Sir Girja Shankar.
Bewoor, Mr. G. V.
*Buss, Mr. L. C.
Craik, The Honourable Sir Henry.
Dalal, Dr. R. D.
Das-Gupta, Mr. 8. K.
Dash, Mr. A. J.
Gajapatiraj, Maharaj Kumar Vijaya
Ananda,
Gidney, Lieut.-Colonel Sir Henry.
Grigg, The Honourable Sir James.
Grigson, Mr. W, V.
Hands, Mr. A. S.
Hudson, Sir Leslie.
Hutton, Dr. J. H.
James, Mr. F. E.
Jawahar Singh, Sardar Bahadur
Sardar Sir.
Khurshaid Muhammad, Khan Bahadur
Shaikh.

The motion was adopted.

Lal Chand, Captain Rao an
Chaudhri.

Leach, Mr. F. B.

Lindsay, Sir Darcy.

Lloyd, Mr. A. H.

MacDougall, Mr. R. M.

Metcalfe, Sir Aubrey,

Milligan, Mr. J. A.

Morgan, Mr. G. .

Mukherjee, Rai Bahadur Sir Satya
Charan. .

Noyce, The Honourable Sir Frank.

Rajah, Raja Sir Vasudova.

Rajah, Rao Bahadur M. C.

Rau, Mr. P. R.

Row, Mr. K. Banjiva.

Sale, Mr. J. F.

Sarma, Mr. R. 8.

Scott, Mr. J. Ramsay.

Sher Muhammad Khan,
Sardar.

Singh, Rai Bahadur Shyam Narayan.

Sircar, The Honourable Sir
Nripendra.

Spence, Mr. G. H.

Tottenham, Mr. G. R. F.

Witherington, Mr. C. H.

Zafrullah Khan, The Honourable Sir
Muhammad.

Captain

Demanp No. 28—ExrcuTIVE COUNCIL.

Mr. President (The Honoursble Sir Abdur Rahim): The Congress

Party will move the next motion

Council.

]

under Demand No. 28—Executive

The Honourable Sir James Grigg (Finance Member): Sir, T beg te

move:

“That a sum uot exceeding Rs. 149,000 be granted to the Governor General ill'/
Council to defray the charges which will come in course of payment dur_u?q‘the year
ending the 31st day of March, 1857, in respect of the ‘Executive Council’.

Mr. President (The ITonourable Sir Abdur Rahim): Motion moved.

“Thet a sum not exceeding Rs. 1,49,000 be granted to the Governor General in
Council o defray the charges which will come in course of payment during the yesr

ending the 31st day of March, 18%7, in respect of the ‘Executive Council’.

e

No Confidence in the Government.

Mr. S. Satyamurti (Madrus City: Non Muhammadan Urban): Sir, T

rise to move?l

“That the demand under the head ‘Executive Council’ be reduced to Re. 1.”



‘2228 LEGISLATIVE ASSEMBLY. [10TH Marca 1986.

[Mr. 8. Satyamurti. ]

§ir, I wunt to begin by submitting to the Ifouse that the constitu-
tional significance of this cut motion is that we want to refuse supplies to
the lixecutive Council. Unfortunately for us, the bulk of that demand
is, so far as their salaries are concerned, non-voted, but, tc the extent to
which this House can constitutionally express ite dissatisfacticn with the
work of the Executive Council today, I want the House to support this
motion, and to refuse supplies to the FExecutive Council. It meraly
reeks to express the idea that we—I am speaking of the organised non-
official Parties in the Assembly, excepting perhaps the European Group,
although 1 shall watch with interest their attitude on this motion, ‘“‘very
mteresting’’ T hope,—and we want to express the opinion that we huve
no confidence in this (Government. (Hear, hear.)  Sir, if this vote is
carried by this House, and if then the Government be responsible, they
ought to resign; but, since T know they are not responsible, T merely
want that they should at least reform themselves, if they can.

An Honourable Member: Tucy won't do either.

Mr. S. Satyamurti: I rccognisc the limitations of the Government of
Indin Act, 1919; 1 recognise that they cannot today accept parliamentary
responsilility te this House; but, at the sume time, reading that Act
carefully, 1 have not read it to mean that the Act casts upon this Gov-
ernment the duty of being neither good, nor honest, nor efticient in  the
discharge of their duties. My challenge against this Government is, not
that it is not responsible, because it is, parliamentarily speaking, impossible
for them, but that, in the discharge of their duties, they have shown
neither goodness, nor ncnesty of purpose, nor efficicnt management of the
affairs of this countrv. (Hear, hear.) T want to know from the Govern-
ment spokesmen themselves what they are here for; and I am willing 6>
accept and apply that very test itself. are they here to scrve the people?
(Voices: ‘‘No, no’’.) If they arc not, then I say that it is not a question
of responsibility, but it is a question of their not doing the elementary
duty of u civilized Government, responsible or irrcsponsible.  Their
attitude seems to be this:

““We know better thun your leaders what is good for your people.
Your leaders, are all wrong. We are your true leaders and your true
masters. Follow us. Ask no questions. Move no resolutions. Move
no cut motions, except what we like. And you will be all right.”

Mr. M. 8. Aney (Berar Representutive): You have left out adjourn-
ment motions. (Laughter.)

Mr. S. Satyamurti: Sir, 1 ask this question-—have thcy served  the
interests of ihe people of this country? 1T ask all non-official Members of
this House to answer this straight question with a straight answer: have
this Government truly and honestly served the supreme interests of the
people ? Sir, T have no doubt that the only answer can be an emphati»
*‘no’’, to that question. This ‘‘responsibility’’, Sir, of the ‘‘grand-father”
asleep, or dead, or awake, is over-done,—that of the Secretary of State
for India. Now, they have themselves said that they won't even place

on the tabl: of the THouse the correspondenze which pnsses between them
and the Secretarv of State. ‘
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Sir, I have been the supreme victim of question-time in this House.
(Laughter.)

An Honourable Membe:: Supreme victim ? ;

Mr. 8. Satyamurti: May 1 say this, Mr. President, that, time after.
time, when we ask questions and supplementary questions, in the happy
phrase of the Honourable the Home Member, in the manner of pclice-
‘rourt cross-examination, we have to do it, because the Treasury Benches
have today come to occupy the position of police-court witnesses who will
not speak the truth unless they are cross-examined mercilessly. (‘‘Hear,
hear’’ and Laughter.) I know, our methods some times smack of police-
court cross-examination, but what is the use? I get no results; they
non-co-operate with us. First we are told, 1 want notice’’, then *The
question .does not arise’’, then, a second’s silence, and then the huppy
phrase for thern drops from your august month, ‘‘next question, please’.
They are, therefore, saving themselves again and again by trying to evade
answering straight questions with straight answers.  Thue, 1 ask my
Honourable friend, the Law Member—-“‘when  are the next elections for
the Provincial Legislatures coring ?”’, and he says, ‘I will consult public
opinion, as and when we choose, and will {ell you later on’’. Now, is thai
co-operation ?  Ts that honesty 7 Is that goodness? Ts that efliciency?
Then, 1 ask a question about Indian shipping and what happens to ii?
My Honourable friend, another Indian Member,—und this 18 the worst
part of it, I need not comment on that further—sayvs: ‘T want notice. I
will examine it, when I get the information. If you will put down a
question, T will consider”, and Tndian shipping stunds where it does! On
the question of the exports of gold, there is my friend over there, the
Finaace Member, who assumes the God, affects to nod, and shukes the
spheres, savs, ““No”’.  Sir, I suggest that the Government have consistent-
ly ignored the intcrests of this country, and why? 1 know that; Britain
must live: and, therefore, India must pérish. Sir William Joynson-Hicks,
now, 1 think, Lord Brentford . . . . .

An Honourable Member: He is dead . . . .

Mr. §. Satyamurti: The late Lord Brentford spoke the truth when he
Ruid:
““1 don’t agree with the nostrum of these missionaries who say that ‘we are in India

for the good of the Indian people; we are there, hecause every fifth Englishman
draws and earns his bread directly or indirectly from India.”

That is, of course, true, and Government know it,-—that they cannot
cerve the interests of the people of this country.

Now, 1 want to say a word about the Finance Member, but 1 shall
not take long over it, I shall deal with it later on; I rather like the Finance
Member, both he and I believe in calling a spade a spade and not a useful,
agricultural implement that it is (Laughter); and he spoke, Sir, the truth
when he said that he seeks to please nobody here, he seeks to please
‘himself. Now, there, he wus more frank than his colleagues. All of
them exactly ieel the game thing: they want to please nobody, they only
want to ‘‘please’’ themselves. (Hear, hear.) Now, I draw their attention
%o a few tragic facts of Indian finance.
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The military expenditure of this country now stands at Rs. 45 crores,
but, 1f it includes all the items which it ought to include, particularly the-
two crores’ loss on strategic lines, it is nearer Rs. 50 crores than 45 crores,
and it is more than half the revenues of the Government of India: and,
even then, we are told by the Commander-in-Chief, in another place, that
that is a small estimate, it will go up hersafler, to 50 crores, 55 crores,
God knows how much! And, do they spend that in their own country,
even in their own country, or even in the dominions; and what is this
army for? Not to protect India, but to protect- British Imperial intercsis
in Indin. So far as we are conccrned, this urmy surely is not here io
protect ‘he skeletons in our villages who have notning to live on, whose
continue! life is a dreary struggle with poverty, discase and ignorance,
and the -domfinating features of which arc only deaths from epidemics,
gross infantile mortality, and the visitations of the exacting revenue
officials.  (Hear, hear.) Therefore, it seems Lo me that all this expeudi-
ture on the army is merely designed to protect British interests; and 1
want to sayv this, that if Britain has ne interest in this, then we ean cut
downr our milithry egpendiiure by half almost immediately, because we
have no enemies and Britain has no friends. Mahatma Gandhi’s indict-
ment of the economics and finance of this country, whercin he has truly
and significantly described the skelctons in our villages, is one for which
this Government, and we, the townsmen, have got to answer. What is
our average income? Two annas per head per day. at the most. What
i our average life? Twentyv-three or twentyv-five vears. What is the
oercentage of our literncy 2 About ten per cent. Where are our villag:
communications and roads? What is the extent of medical relief ziven
o ur? What 18 tne amount of water supply to our villuges? Todoy,
there are hundreds of villuges in this  country, for which there is no
adeauate, much less « protected. waier supply, and 1 want to ask mx
Honourable friend who dreads the phrase “‘economic planning’’. if all the
precinus ~ccupants of the Treasury Benches have ever applied their minds
to these fundamental problems of life and death for this country. Have
they framed a programme of universal primary cducation, a programme
of public health and medical relief, a programme of water supply? Have
they done anything like these? Have they made eny estimate of the
cost? My Honourable friend, who wanis to play deputy-Providence to
Provincisl Autonomy, does not think it his duty to bestow any altention
on the services which our villagers have a right to gct, but which they do-
not get. Today, in the villages, our villagers pay the bulk of the revenue
for provincial revenues. What do they get in return?  Nothing, or
almost nothing. Now, T want to say one word: look around yourself!
Look at all this pomp and pageantry, look at the twenty odd crores sunk
on this new Capital—New Delhi—a dead city half the year and half alive
during the rest of the year; within ten miles of this very ecity, you have-
got villages where people live under conditions under which animals will
not be allowed to live in Europe. Yet, the Government feel no respons-
ibility, the Government have mone for even thinking about these things..

Then, tuke the question of the higher national interests. Indian:
shipping, I have referred tc: Indian banking, Indian commerce, Indian
insurance, Indian industries: do these get any help from the Government ?
The Honourable the Finance Member says: ‘‘You shall not monkey with:
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the ratio”, but he goes on monkeying with the tariff policy of this Gov-
ernment, limited as it is. Every time he gets a chance, he sheds copious
tears for the consumers of this country, and threatens all and sundry that
if he has his way, protection shall go. How can Indian industries grow
under this withering threat of perhaps the most powerful Member of the
Viceroy’s Executive Courcil. Then, have this Government followed u
con-istent and generous policy of Swadeshi, protecting and encouraging
Indian industries? T know thev have been compelled by public opinion
to adopt what is called the stores purchase policy, but 1 charge themn that
it is halting, inconsistent, and does not go the whole hog. Have they
any ‘policy of creating und developing industries in this country? Al this
vlea of v:nt of money is mere imoonshine. They find 20 crores for Delhi
and, out of his hat, the Honourable the Finance Mémber has produced
or promises to produce something to the tune of nine crores for rebuild-
ing Quetta on t-}ie present site—T am taking all the costs, including posts
and telegraphs und railways, and money already spent, and future coni-
mitments. Where do they get all this money? When we ask for money
for other Departments, the excuse of no money is put forward. But when
the Governriicnt want money, it comes forth somehow or other.

Unemplovment stulks the land. They may deny it, but a former Mem-
ber of the Viceroy's Erecutive Council, Sir Tej Bahadur Sapru,  hus
produced a report which is at once a challenge and s rousing call {o thic
Government. How do they propose to react to it? They will do nothing
I thirk the iden seems to be Lo this Government that Indin should he the
happr hunting ground of foreigners; only they will guild the chains of
some of us with titles, decorations and jobs, but we must all be political
and economic¢ slaves.

As for Indians overseas, | am glad to see the unfamiliar figure of the
Honourable Member of Government in charge of this portfolio here, for
whom, Sir, my Honourable friend his Secretary, deputises very efficiently
here, if | may say so respeetfully. Bul what has happened, in spite of
his smiles, in Kenva, South Africa, East Africa, Zunzibur and even in
the dominions? 8ir, a man may smile, and smile and smile—TI will not
finish the sentence. But, Sir, the tragic  truth was admiilted by a
distinguished holder of this portfolic sometime ago, I mean Sir Fazl.i-
Husain, when he said truly, but tragically:

“We are all Asians, and, therefore, we cannot get proper treatment in these
oountries, "’

The Government might say: ‘“What can we do.”” I mauke them a
present of what a previous Viceroy did in Madras. When Indiuns  were
heing prrsecuted it bouth Africa. and when Mohatma Gandhi wus
leading the magnificeni Batyugraha movement, Lord Hardinge, the +hon
Viceroy, said in a public speech in Madras:

I approve of the movement of Satysgraha by Indiaus; wo Government can help
sympathising with it."””

Will this Government have the guts to stand up to these Governments,
and say: ‘“We are not going to stand this nonsense any further, we shall
not tolerate this treatment of Indians as inferiors in those countries'. ?"

Then, 8ir, when we take up any work of rural reconstruction, as by
the all-India Village Industries Association, the contribution of this Gov-
ernment is the notorious Hallet Circular, warning officials against the
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-activities of the Association. Well, Sir, the Govermment have been com

-

plaining &ll along that we do not co-operate with them. But when we
take up some work in which we can co-operate and we will co-operate
with you, their prejudices are so great as to seek fo non-co- operate with
us. Indeed, if a Congressman says two and two make four, just for the
fun of it, the Government will say ‘‘No, two and two make three and not
four’".

The Honourable 8ir Nripendra Sircar (Leader of the House): The
parallel Government never says two and two make four, but they make
twenty-two.

Mr. 8. Satyamurti: My Honourable friend goes further than 1 thought.
I said he would recognise that at least they would say two and two make
three, while recognising we say four, but they will not even recognise

‘that. The blindness of their prcjudice shuts them to all sense of proper

values and proper appreciation, they do not want to sec even the right
in others. .

Take, then, the House itseif. 1 amm not now talking on Resolutions
on which opinion was divided. This House was practically unanimous
on the demand that Indo-Burman financial adjustments must be made,
us @ result of the deliberations of a Committee of this House. What has
happened to it? It has gone into the waste paper basket. 1 should like
to know who is responsible for it. We asked for the acquisition of Com-
puny-managed railways, and we are told by the Tonourable Member that
he is still considering it.

At this stage, Mr. President (The Honourable Sir Abdur Rahim)
vacated the Chair which was then occupied by Sir Cowasji Jehangir, one
of the Panel of Chairmen.|

He will go on considering it, until, 1 am afraid, it will be too late.

‘Then, Sir, they certified the Criminal Law Amendment Act, 1935, in spite

of the predominant verdict of this House against thut measure. Is that the
duty of the Government that, in spite of the verdict of this House, they
should certify an Act like this? They certified the Finance Act last year.
I want to say, 8ir, that taxation without representation is robbery. Last year
when this motion wuas tabled before the House, my Honourable friend,
8ir Joseph Bhore, then in charge of Railways, produced as an argument
in favour of the Government accepting the verdict of the House with
regurd to the third cluss carriages, o future third class carringe. This has
remained in the limbo of creation for a whole year; and yet we do not
know when that corriage is to be put on the railway lines, if ever.

Then, the Government are detaining persons indefinitely without trial.
On the ground of emergency, it may be necessary even for a national
‘Government, to detain some people for a short time.

Mr, Satya Narayan Sinha (Darbhanga cum Saran: Non-Muhammadan):
Is it in order, Sir, that you, Mr. Chairman, should preside over the
Assembly when the Deputy President is present in the House ?

Mr. Chairman (Sir Cowasji Jehangir): 1 do not know. The Honourable
the President asked me to take the Chair. 1 am afraid he did not notice
that the Deputy President wus in the House.
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Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
the President did not notice that I was here. Terhaps that must be the
Teason.

Mr. 8. Satyamurti: Sir, the Government go on’ detaining persons with-
out trial for years. I was saying that they can detain people in an
emergency, but an emergency, when it becomes permanent, ceases to be
an emergency. Moreover, take the position of Indian railways. Their
financeg are parlous, if not perilous; and yet no suggestion of this House
is considered, although my friend has uffected a new manner; ““Oh, T
understand your point of view, I entirely sympathise with it, and T will,
of course, comsider it’’; but nothing happens.

Sir, as a matter of fact, this Government have no use for publie
opinion, unless it agrees with them. They think that those who differ
from them must be wrong, if not malicious, in their views. And 1 want
to say this, with regard to the Govermment of India Act of 1985, that
even the memorandum submitted by leading Indians, headed by H's
Highness the Aga Khon, about whose moderation there can be no differ-
ence of opinion, was not so much as looked at by the British Parliament.
Moreover, | want to mention, in passing, that the attitude of this Gov-
ernment towards the press is most dangerous. 1 want merely to refer to
the attitude of the Local Government of the United Provinces in the
Abhyudaya casc. So far us this House ia concerned, for the present we
arc bound by the ruling of the Chair; but, 1 am sure, every section of
the House will agree with me when 1 say that, if we cannot republish our
speeches in this House, in the press of this country, without inviting execu-
tive wrath of Government, our presence here i8 made almost a farce.
After all. we are here to represent our electorate; they have « right to
know what we say and what we do here; and if we arc prevented from
giving publicity to if, it seems Lo me that this Government is attacking
the very fundamentals of c¢ven such forms of parliamentary Government
as exist today.

Moreover, Sir, I charge this Government with huving interfered in
the elections in the provinces. I have known in some provinces Governors
actually interfering in the elections. And | want to say this, Sir, that,
so far as the next clections are concerned, 35 millions of our people are
going to be enfranchised, and it seems to me that Government will have
to be very careful that their servants do not interferc in those elections
directly or indircctly.

Sir, yesterday, we had a question about the subsidy to the Indian
National Airways. Even my Honourable friend, the Industries Member,
who is the most polished occupant of the Treasury Benches, really lost
his temper when we asked them why they were subsidising this company.
And, yet, I am satisfied that the bulk of non-official opinion in this House
does nl?it like this subject. "What about the Howrah Bridge eontruct ? We
are told . . . .

The Honourable 8ir Nripendra Sircar: Sir, may 1 know if the time
limit will be observed? My Honourable friend has spoken for 25 minutes

now.

Mr. Chairman (Sir Cowasji Jehangir): He has spoken for exactly 28
minutes. He should finish his speech as soon as he can. i !
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Mr. S, Satyamurti: I will not take more time than Government
Members have done. It seems to me rather graceless on the part of the.
Leader of the House. My friend has given another argument in support
of this motion. They will not even allow other people the latitude which
they claim for themselves. We are already working against tremendous
odds, as we are in the Opposition; and now my Honourable friend jumps.
up and tries to stop me.

The Honourable Sir Nripendra Sircar: Sir, on a point of personal
explanation, the Honourable the President said that the Government.
Member was entitled to 30 minutes. {Cries of ‘‘No, mno.” He did.
After he spoke for 27 minutes, one Member on the opposite side got up
and asked whether the time limit would be observed. That is not re-
pression, that is not bad manners, that is nothing. But just as he wanted
to know whether the time limit will be kept, I wanted to know whether
that will be done. The President had ruled that the Mover will get
20 minutes and then the Government Member will get 30 minutes.

Mr. Chairman (Sir Cowasji Jehangir): The President ruled that the-
Mover of a motion will get 20 minutes and he has also used his discretion
in the case of the Leader of the Opposition who spoke for more than
20 minutes. And he ruled at first that a Member of Government should
have 20 minutes, but, at the request of Members of Government, he said!
he would allow. 80 minutes.

Mr. S. Satyamurti: T will finish as quickly as I can. I am now com-
ing to my Honourable friend. India is an impotent member of the League-
of Nations. When we ask any questions, we get no satisfaction and they
do nothing. And, then, there is the Reforms Office joke. The Act has
been passed, but still the office goes on, with a tremendous expenditure,
and we are told that something or other is being done all the time. On
the questiion of the customs revenue settlement with the Indian States,.
‘my friend, the Finance Member, says he has got a grievance, but when
we: ask what the Government of India, as a whole, are doing in this
matter of customs negotiation with Indian States, we get no satisfaction,.
indeed no answer.

The last point I want to make is that, apart from the material harm-:
this Government are doing to our country, in the moral sphere they are-
doing more harm. They have disarmed a whole nation, and they have
tried to emasculate us. Thanks to modern nationalist forces, this nation
is rousing herself from her sleep. They try to divide this nation and
frighten the people, and, above all, Sir, in our own country, we are racially:
bumiliated. If tomorrow the Congress restart the Civil Disobedience
Movement, and if you join it, and if you are convicted and sent to prison,
you will have to suffer the C class, unless the Local Government gives you
the B or A class; whereas, a Furopean murderer or thief will get the B’
class, because of his pale colour. And, in our own railway. trains, there-
used to be separate compartments for them; there are separate conven-
iences now in the shape of refreshment rooms, retiring rooms, ete., fo-
Europeans. In our Courts, they have separate trials. Do you think flesn
and blood can stand it? Indians in those Benches may stand it, but T
appeal to all self-respecting Indians in any other part of the House to-
consider whether it is right that this Government should perpetuate-
racial distinctions in our own country?
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Then, they nevér try to appeal to our higher sense, and, according
#o their dictionary, patriotism is a crime, courage is treason, and national-
ism is treachery. But I want to say this. After all, this Government
will find that they are at the end of their tether. His Highness the
Aga Khan’s statement repeated more than once, that communal parties
have no future in this country, and that we ought to form political and
-economic parties on such issues is the death-knell of this Government.
The Hindu. Muslim and Sikh Members of this House have every reason
to be proud of their record of work in this Assembly. In spite of tre-
‘mendous odds, they have stood together, and I have no doubt that, in
ahe years to come, they will increasingly stand together. Government
feel that, by passing this Government of India Act of 1935, they have
-solved the Indian question, but they will find that they have not solved
it. Government treat themselves as an armed camp in an alien country.
Their only ideals are a well-fed and largely mercenary army with a strong
British element, well-paid heaven-born and other services, and an army
-of retainers to repress all public opinion, to divide the people, and to
‘rule as long as they can. A great Englishman said that little minds and
great empires go ill together. He never thought of these little minds; and
these little minds and even a decent Government go ill together. This
motion is not moved, because this Government is irresponsible,—they
cannot help it,—but because they have betrayed the trust of the people,
they have not served the interests of the people, they have not promoted
the greatest happiness of the greatest number. After all, they want to
‘please themselves, but I want to leave them with one ideal. if I may. of
-even a benevolent despot:

“Yuktha prajanamanuranjenesyah

Thasmadhyasho yak paramam dheram vah.”

After all. even a benevolent autocrat must try to please his people,
but this Government have not chosen even to serve the interests of the
people. 1 ask this House to support this motion on the simple ground
‘that, judged by any relevant test. this Government have not promoted
‘the interest, happiness or the welfare of the people, but have gone on in
their own sweet way. The passing of this motion will hasten the advent
of Swaraj. Hence, I move.

Mr. Chairman (Sir Cowasji Jehangir): Motion moved:
“That the demand under the head ‘Executive Ceuncil’ be reduced te Re. 1.”

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, the first
and the very relevant point that Mr. Satyamurti raised
was the irresponsibility of the executive in this House.
He has given several vreasons and illustrations to show how
Government are irresponsible to the Members on this side. He said that
at question time the answering of questions was evaded, that the answers
were Himsy on several occasions, and that no direct and clear answers were
given. On that point, I join hands with the Honourable the Mover of this
cut, and I submit that there is every justification for the House to join
bands with- hiitn on this point. To the several reasons he narrated for
Government’s not  giving proper and direct answers, I will add one.

lewM
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Whenever any question is put, and it is inconvenient for the Member
charge or for the head of the Administration concerned to give an answer,
they come forward and say that it is a matter of detail or a matter which
they were going to send to the Agent or other officer to congider. When
we ask for the replies to be placed on the table of the House, they say ‘‘No,
it is a matter of detail’’. I submit that those detailed matters are very
important for the public. I know there was a ruling in this House by the
then President, Sir Shanmukham Chetty, that if any question was ad-
mitted by the President it must be answered, and if a reply had been asked
for from an Agent or other subordinate officer, it should be obtained and
placed on the table of the House. This is not being done. 1 submit that
it ie a great impediment in the way of our getting proper and clear answers
und satisfving cur constituencies. In such circumstances, how can we say
that the Government are responsible ¢

The second question to which 1 shall refer is Indianisation. This
morning, it was made clear t¢ the House that there was no Indianisation
at the top. When a question wus put to the Honourable the Home
Member today whether there wcre ‘any Indian Secrctaries in any of the
several Departments of the Govermment of India, the reply was, first of
all, *‘I do not know'’, und then he tried to evade an answer. Why not be
frank and say that Government wish to act in their own way and not
according to the wish of the public? Then, take the question of Joint
Sccretaries. T askgd whether there were any Joint Secretaries who were
Indians. The reply given was neither direct nor clear. Has it given us
any idea as to how many Joint Secrcturies are Indians? The Honourable
the Home Member said that the reply was contained in a statement which
he was placing on the table of the House. I asked himi whether the
specific answer a8 to how many Joint Secreturies were Indians was con-
tained in the statement. A reply to that did not come. How are we to
deal with such a Government? Shall we not, therefore, say that the
Government are evading their duty and there ought to be a censure on
them ?

T now come to the question of the economic prosperity of India. The
Honourable the Finance Member might think that he has given a sub-
vertion of Rs. 1,08 lakhs to Sind, and, therefore, I would give him credit
for it. The subvention was given of neccssity. It is Government who
called for the tune, and they must puy the piper. Of course, they want to
plecate the majority community, but, all the same, they have ignored tne
insistent protests of the minority community. Why should I give him any
credit for it? Of course, the mutier is now over, and Sind has been
separated. Let us not look ut the gift horse in the mouth. But I may
tell the Honourable the Finance Member that it is his duty to give more
me.ney to Sind in order to keep Sind in prosperity. All depends upon the
Barrage. What are the conditions of the Barrage now? There is not
much produce, because land is not being sold. Government want intend-
ing buyers to pay for land in the locality the price which was fixed long
ago in proeperous days, and, until that price 1s given, they will not sell
land. They are introducing another policy which is condemnable, and that
is that. they want to introduce foreigners into the area and allow them to
form syndicates and take land.—not for cash, but on leases for 80 and 40
years. What will happen? They will have interest in the land only for
that period. They will sap out the juice and go out.
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Oaptain Sardar Shar Muhammad Khan (Nominated Non-Official): What
do you know ? You are not an agriculturist.

’

Mr. Lalchand Navalrai: | know nyore than you do. I wm an agriculturist
also, und T am telling vou ubout the difficulties of the agriculturists. 8ind
is not Tunjab. You wmay come forward and give the gricvances of the
Punjab agriculturists. There are similar difficulties there also. So far as
Sind is concerned, the lands should be seld to the indigenous people. Why
chould it be given to foreigners; How is the prosperity of Sind at a higher
level than that of other parts of India ?

Sir Muhammad Yakub (Robhilkund and Kumaon Divisions: Muham-
madan Rural): Are not aliens indigenous inhabitants of Indin?

Mr. Lalchand Navalrai: You are also an alien, T suppose.

Sir Muhammad Yakub: | am not.

Mr. Lalchand Navalrai: The prosperity of India depends upon two-
things. One is the growth of agriculture. The agriculturists must be
helped to grow more produce. There will be no prosperity until prices are
raised. May I ask what eflort has been made in this direction ? Nothing
hus been done. The Honourable Member fook shelter in his budget by
suying thut the economic prosperity of India was now on the rise. We
won’t be deceived. The Finunce Member said that there was demand for
more small coins, and that was a sign of prosperity. Does this demand
mean that people got money-from their produce of agriculture? No, they
brought out distress moneyv and purchased their necessities in order to make
8 hund-to-mouth living. This increase in prosﬁerity is only fictitious and
we won't be deceived. The second thing on which the prosperity of India.
depends is the growth of industries. What help are (Government giving
to industries? Take sugur, for instunce. They gave some protection to
it, und we know the reason for it. But 1 would ask my friends, the people
in India, not to be like sheep; if one man starts a sugar factory, other
people come and do the same blindly, with the result that you have too
meny factories and there will be no profit .

An Honouarble Member: Are you inferested in sugar?

Mr. Lalchand Navalrai: I ain not: but my friend, Setlt Abdoola Haroon.
is. 'Therefore, T submit that, so far as industries arc concerned, they ought
to be helped.

T come now to the question of spending money on the reconstruction of
Quetta. I do not agree with the Honourable the Finance Member and th~
Honourable the Foreign Secretary when they sdy that ‘Quetta must be
rebuilt on the same spot. Public opinion is very strongly ' against i*
Government have not told us what reasons they have: the earthquake has
not occurred there only once, but it was affected very much by previcus
earthquakes also, and now there has been sbsolute devastation. To stick
to the same plnce, and to rebuild Quetta there, is a grievous mistake that
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they will wee hereafter and they will repent “heu it is too late. 1 asked
the Honourable the Foreign benretarv, the other duy, whether there were
no other sites: he said: ‘Yes, there are many; but read my communiqué
und see what there is in it.”” I do not know what they have written there
and why (Mu'r pluwu ure not m,c(,ptalﬂe But, 1 ask, have they consulted
public opinion ? ..

Oaptain Rao Bahadur Chaudhri Lal Chatid (Nominated Non-Official):
Yes.

Mr. Chairman (Sir Cowas)i Jehangir): Will the Honoursble Member
allow the Honournble Member (Mr. Lulchand Navalrai) to go on?

Mr. Lalchand Navalrai: | ¢uy, no. We even put questions to the
Honourable the Foreign Secretary . . . .

Mr. Chairman (Sir (‘owasji Jehangir): The Honourable Member has got
three minutes more. -

Mr. Lalchand Navalrai: | umn going to  finish.  Sir. The Foreign
Seeretury gave some replies: when | asked whether they have consulted
public opinion, he said *‘no’’. There is the advisory committee, und there
are Memberk of this House on it: will they say, they have been consulted ?
I say, they have not been consulted. Therefore, | submit that, without
consultation of the people living in the neighbouring provinces of the Punjab
and Sind, they should pot have started rebuilding Quetta on the same spot.
One word wnore, und I have done. I usk what justifiention they have for
importing architects from Kngland. 1s it not adding insult to injury to
reply that n man of that qualificution could not be found in India? 1
submit, it ix really wrong and irrespounsible on the part of the Government
of India to suy thut they are going to import people fromm England and
other places in spite of the protest thut is being made every now and then
on that auestion frown this side of the House. [, therefore. submit that
thiey do deserve the censure on this cut, and 1 support it.

The Asscmnbly then adjourned for Lunch till Half Past Two of  the
‘Clock.

The Assembly re-ussembled sfter Lunch at Hulf Past Two of the clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. Deputy President (Mr. Akhil Chandra Datta): The discussion on

this cut will continue,

Mr. ¥. E. James (Madras: European): Sir, when 1 listened to my
Honoursble friend. Mr. Satyamurti, this morning, 1 only had io close my
eves to imagine myself once more on the breezy beach of Triplicane at
Mndrag where my Honourable friend has made 8o many »f his speeches,

[ ] -
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and where, T think, he has to some extent been forced to adépt his present
style. My friend not infrequently loses in impressiveness by over-stating
‘his cuse; bere certainly has been a case in peint. He has attacked the
Lxecutive Council for being neither good, nor honest, nor efficient. He has
attucked themn on various grounds and:'has invited us to join himn in his
attick and vote with him on his subsequent division. Now. Sir, I made a
careful exumination of the various grounds on  which he attacked the
‘Cubinet of the present Government. In dhe first place, he attacked them,
‘heeause, in various spheres of social services they had not done their duty.
I would, of course, point out to kim that education, public health and
various other matters have for some time been in the hands of his own
ecuntrymen in the provinces, and it seems perhaps a little unfair to attack
the Members of the Executive Council here for the sins and derelictions of
duty of his colleagues in the provinces who are Ministers . . . .

Pandit Sri Krishna Dutta Paliwal (Agra Division: Nrm-Mulmnnnud:m

Tnral): But who controls the finunces ?

Mr. F. E. James: T would suggest that his collecagues in .the Madras
Legislative Council, as far ns Madras is concerned, would be a much more
appropriate mouthpiece for his point of view.

Then, he went on to suy that the Executive Council Members,—and 1
tuke it that he was not speaking personally,—did not serve the interests
of India, that they scrved the interests of some vague imaginary bogey
whicl he calls, ‘‘British Imperialism". He did not define what he meant
by thal. The phrase ‘‘British Imperialism" is o phrase which is often used
by the supertivial, but what does it mean ? What does he mean by it ? ‘Can
‘he define what it is?

Mr. S. Satyamurti: You.

Mr. F. E. James: My friend, the Finunce Member, says he means, the
‘Carlton Club; but my Honourable friend, Mr. Satyamurti, says he means
‘me.  But there is a world of difference between the Carlton Club and
myself, which goes to show how confused his ideas are about the very
phrases which he uses.

He then went on to attack the Executive Council on the ground that
they did not disclose their correspondence with the Secretary of State. He
%knows perfectly well that they cannot disclose it.

Mr. 8. Satyamurti: They can.

Mr. ¥. E. James: He knows perfectly well that, in any ocase, in the
public interest, such correspondence should not he disclosed.

Mr. 8. S8atyamurti: Which public?

‘Mr. ¥. E. James: Now, I ask my friend whether he would be prepared
to disclose the correspondence which passes between him as Becretary of
the Congress Party and the President,

Mr. 8. !Immnrﬂ': They all know what we write. They censor all our

letters.
]
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Mr. F. E. James: Then, Sir, he attucked the Members of the Executive
Council on the ground that they did not answer questions in the way he-
wished them to answer them. Those of us, wlo have had experience of’
Provincial Legislatures, know that the Members of the Viceroy’s Executive
Council here, us u matter of fuct, go far more out of their way to answer
questions than uny Indien Minister in the provinces does. My Honourable
friend knows it perfectly well. He cannot deny it any more than he cam
deny that when in Madras, he is in a position to answer questions on one:
or two bodies, he behaves like s hard-headed bureaucrat.

Then, Sir, he also adduced unother reason for attucking the Executive
Council, and that reuson was some staternent ulleged to have been made-
by the late Sir Willinin Joynson Hicks (who is now, of course, dead) in
regard to what the British were in India for. May I suggest to him that

the Executive Council was hardly responsible for what this late gentleman
said in w moment of expansion

Mr. 8. Satyamurti: He spoke the truth.

Mr. ¥. E. James: I am reminded that the late gentleman was a
teetotaller. (Laughter.) That perhaps accounts for the austerity of hLis
views on India. But T will give my friend all those things. He was not
really serious when he was talking about minor matters for which the
Viceroy’s Executive Council are not really responsible. When he be-
came serious, he got down to the things for which they are, under the
present Statute, responsible. He talked about their military expenditure.
He talked about their financial policy; he talked about their tariff policy;
he #mlked about their defence of the inferests of TIndians overseas. He
talked about the League of Nations. He talked about the Howrah
Bridge. In fact, there were few things in this country that he did not
talk about. I will deal with the main things he talked about, and, in
doing so, 1 wish to remind him of his invitatien, more partieularly to us,
that on this oceasion we should jein him in expressing our dissent with
the very existence of the present Executive Council. Now, any one who-
offers that invitation to a party to co-operate with him must be open to
» counter question. We have always, as 8 community, been described as
being particularly cautious in various matters, and. therefore, before T
should be prepared to co-operate with my friend and go into  the
with him on this ocension, 1T have to look at the offer he is making. T
presume that if we did agree to vote with my friend, we should not only
be expressing our disupproval of the Members of the Tixecutive Council and
their policy: but we should be prepared, to be logical, io say that they
should go, they should retire altogether, that they- should actualiy re-
sign if they could under the Statute. We should also be prepared, if
we go with the Mover, to contemplate the possibility that he and his
friends would take their places opposite. There is no use being entirely
negntive. If you want to drive these gentlemen away,. you must. be pre-
pared to take their places.

lobby

Mr. 8. Satyamurt! and Some Honoursble Members: Oh, yes.

Mr. F. E. James: I should like to ask my frie_n'ds 9xactly what _polic}'
they would pursue in regard to these major questions if they were in the-
places of my friends on my left. As T said, we are rather cautious, and..
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therefore, we want to look at these offers, that are sdmétimes made to
us, very carefully before we accept them. What will my Honourable
friend do with regard to the military defence?

Mr. 8. Satyamurti: Cut down by haif.
Mr. ¥. E. James: Immediately cut down by half ?
Mr. 8. Satyamurti: Have a five-year programme.

Mr. ¥. E. James: After a five-year programme, the military expen-,
diture will be reduced by half, i.e.. 22 crores. That, of course, is un
extraordinarily impracticable proposition. Again, I take it that he will
‘‘monkey”’ with the ratio. . . . ‘

Mr. 8. Satyamurti: No.

Mr. F. E. James: He criticises the Finance Member for saying that
he refuses to monkey with the ratio, and from what my “Honouratle
friend says, I assume that he would monkey with it. I am sorry to hear
that suggestion from Madras. 1 thought that that desire was only par-
ticularly prominent in Bombay. With regard to the tariff policy, what
would my Honourable friend do if he had control of the tariff policy
of the Government of India? The country is entitled to know exactly
what he would do.

Mr. 8. Satyamurti: Protect all Indian industries. "

Mr. F. E. James: How and to what extent?
Mr. 8. Batyamurti: By prohibiting competing British articles here.

Mr. F. E. James: Now we know. That is exactly the kind of pro-
gramme which my Honourable friend really stands for; yet he "has the
effrontery to ask us to go into the lobby with him. He is not gomg to
stand merely for d'seriminating  protection; He i - mot - even  going
to stand for full-fledged protection; he is going to stand for, boycott ard
the forcible prevention of British goods from entering into this country.

Mr. 8. Satyamurti: All foreign goods.

Mr, ¥. E. James: Then, in regard to Indians overseas, what exactly
would he do? My Honourable friend has no particular specific to Lake
the place of the policy which is now being. carried out by the occupsant
of that portfolio. In India’s present position, what policy would my
Honourable friend put into effect in regard to protecting the interests «f
Indians overseas fhat is not at present being carried out with the utmost
zeal by the present Member in charge of that portfolio? Take the
League of Nations. The Honourable Member criticised the Executive
Council, because, forsooth, India being an original member of the League
of Nations, cannot yet act as an independent country, possessing its own
army, possessing its own navy, amd being entirely responsible for its ovn
defence and foreign affairs. How does my Honourable friend - propcse
to carry that out? )

- E D
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Dr, G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): How
1 it carried out at the gl:eaent moment ?

Mr. ¥. E. James: If my Honourable friend takes the place of the
Government tomorrow, what policy would he pursue in regurd to India’s
position in the League of Nations?

Mr. Sami Vencatachelam Chetty (Madras: Il-:td.is.n';(}omniercé): Or @
point of order, Sir. I should like < know if the. Honourable Member is
in order in raising hypothetical questions. (Laughter.)

+ Mr. ¥. E. James: I am only making one hypothetical speech in reply
to another bypotictical speech. My Honcurable friend, this morning,
waxed indignant, but he was talking with his tongue in his cheek, as he
knows periectly well. I am merely following his lead.

Mr, 8. Satyamurti: That is very unfair.

Mr. F. E. James: My Honourable friend and myself come from Mad-
rug, and we understand what we say, but there are some Honourable
Members who hail from cther provinces, and they do not know. Now,
in regard to the Howrah Bridge, what would my friend do if he was in
charge of Commerce with regard to the Howrsh Bridge?

Mr, 8. Satyamurti: Tell them to accept the Indian combine.
Mr. ¥. E. James: Suppose they do not?

Mr. 8. Satyamurti: Dismiss them.

Mr. ¥. E, James: How can you dismiss them?

Mr, B. Satyamurti: Yes, T can.

Mr. ¥. E, James: My Honourable friend suggested that to carry this
motion would hasten Swaraj in this country. Now, we would not wish
to do anything that would retard the advent of SBwaraj in its  proper
gense; but T would ask him seriously, does he really think for one single
moment that the carrying of this vote in this House is going to advance
Indin on: ineli further towards the fulfilment of her aims and ideals ?
No, Sir. I regard this particular motion and the speech which my
Honourable friend made as beating the air. If he had come with some
specific grievance on which he based his censure of the Members of the
Fxecutive Council, perhaps there would have been some rhyme or reason
in this debate; hut to blame the present Government for the sins ond
omissions of the provinees, for the constitutional position of the Govern-
ment of India and for many things for which they are not in the least
responsible, surely imparte an air of unreality to this debate and to this
House which is very unfortunate.

| At this stage, Mr. President (The Honourable Sir Abdur Rahim) re-
sumed the Chair.]
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On an important occasion like this, my Honourable friend has invited
.us to associate with him in this motion. I am sorry that we must de-
vcll_ne his kind offer, for the reasons I have stuted—not that we have no
‘grievance, but becausc this country needs to be saved from  exploitation
by supertficialities.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muham-
madan Rural): Bir, it is embarrassing to have to speak after u finished
speaker like my Honourable friend, Mr. James, but my only reason for
venturing to speak after him is that my Honourable friend, fror) the
beginning to the end, put a series of interrogations and raised n serics of
hypotheses on which he demanded un answer from this side of the
House, and by this he sought to create an impression that we had 1o
answer to give to them.

\

Let me tell him that his speech really made us belicve that we had
been moving in an atmosphere of unreality. He indeed demanded from
us categorical answers, as if we are here on the present cut motion to
place before him our specific programmes on the various items raisec hy
my Honourable friend, Mr. Satyamurti. That is no business of ours ut
the present moment. Nc¢ challenge has ever been thrown out to us in
that way. You have ncver usked us up till now,—-"*Herc are our curds.
We are pluying them in this way. Come forward and take our place
and play our cards in your own way.”’ If the Government can throw
out that challenge to us in all seriousness, we shall be only too glad to
aceept it. You constantly raise the false plea of the defect of the pre-
sent Constitution, and by that means you try to cover a multitude of sins
of the executive. My Honourable friend stated that he would be willing
to walk into the same lobby with us and vote against the Government,
if we could satisfy him,—as if it is possible for any one on this side of
the House to satisfy that side of the House—that the Governmeni ure
really guilty of the charges we level against them. (Interruption.)

Take, for instance, the financial policy of the Government of India.
My Honourable friend, Sir James Grigg, stated emphatically that this
country is now on the high road-to recovery. If we are really ou the
road to recovery, if the goal of prosperity is so near, and if it is visible,
how is it that we yet see so much poverty, so much misery and disjress
in the country. You have to advance all manner of specious or plausible
arguments to establish this theory of prosperity. If there is prosperity
as claimed by you in your budget, that will be reflected in the provincia'
budgets, .in the condition of the masses of the country, and in the light-
ening of your taxation,—but there is no such thing. You have not got
the cheek to do that, or even to admit that. All you say js that there
has been n surplus. If there is a surplus, we can legitimately cluim
that for the relief of the over-taxed poor. But you have not acceded to
that. We know that, in the matter of financial policy, the TFianriee
Member is not free. 1 am one of those who believe, and 1 think 1ost
of us on this side of the House do the same, that he, along wit)i his
other comrades in the Executive Council, have to obey the behests of
Whitehall. However much they may deny it, the fact remains thut they
have absolutely no independence at all in the muatter. That is the
explanation of the whole thing.
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Sir, as regards financial matters, last year, on the floor of the House,
we debated on the budget and on the Finance Bill. We debated the cut
motions and smendments, in all possible ways. It cannot be said. with
any show of reason, that we were out to destroy the Government's
budget, to mutilate it without examining its merits and demerits. We
gave every reasonable criticism, and what-wus the result? Did you ne-
cede to any single motion that we adopted in this House, or do you
mean to say that you are so high in your superior wisdom that it out-
weighs the collective wisdom of the Honourable Members of this House ?
‘What is the position this year? In spite of the surplus, you have not
been able to do anything. When there is no surplus, when the nudg:t
is a deficit budget, you are piling taxes upon taxes upon the people up
to the breaking point. When there is n surplus, you give nothing to the
people of this country. Do you expect any laudation or commendation
from us on this aceount, or do you deserve censure?

Now, take the case of the Executive Council as represented by the
Honourable the Home Member. What is his policy with regard to the
country? We have a cut motion shout it which will come up for discussion
luter. What is his policy in the matter of law and order, those two scared
phrases which ure 8o often prostituted by the executive in this country?
My Honoursble friend, Mr. Sutymnurti, has given a catalogue of grievances
in this country. it is a gruesome catalogue which constitutes the greatest
indictment against  this Governmeut. But my Ionourable friend,
Mr., Jumes' grievance is that he bas put in all sorts of things together.
We must do it, becaure our grievances sre so many and so numerous in
character, that tuken together they will counstitute the most terrible
‘indictment that one nation can draw up against another. For my part, 1
shali nol, for the present, lay much stress on tlie finuncial policy. I will
confine myseli to one or two grievances on which I feel most.

In the first pluce, we, the Members of this Legislative Assembly, feél
that we nre not treated with that kind of consideration, that kind of
courtesy which is our due, as representatives of the people and as Members
of the Supreme Legislature. After all, most of us have come here after
the Civil Disobedience Campaign. We had been seriously invited to come
to this Assembly to try conatitutional methods; and we cume in only to see
if there has been uny real change of heart. But what do we find here?
Last year, we carried s many as 28 motions and Resolutions. Would you
tell us frankly and honestly and would you place vour hand on your bosom
and tell us, which particular ent, Resolution or policy you gave effect to?
Do you mean to say that you can count on our willing assent and our un-
critical acquiescence in all matters when you on your part refuse to give
us any response? Do you mean to suggest that we will simply take all
vour ipse dixits without question? You cannot have that sort of assent
from us. Tuke agnin, the ease of my friend, Mr. Amerendra Nath
Chattopadhyays, who is an Honourable Member of this Hc_)usa. This
morning, we had n question about the restrietions put upon him hy ths-;t
District Magistrate, Mr. Griffiths, who was for sometime u Member of this
Hougo, and whoso first speech was applauded in such a way by his bosses
and coterie of admirers and interested persons that it got his head absolutely
turned. I see my Honourable friend, Mr. Morgan, snugly dozing. He
remuarked ot that time that that was the best maiden speezh he had ever
heard in his life, but T do not think he has had many expericnces in his
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life of good speeches, and I pity my Honourable friend’s poor experiences
in that direction. What happened between this Mr. Griffithe and
Amarendra Babu, of late, many in this House may not know. Of course,
we will deal with it more fully when we come to deal with the other cuts.
I will briefly narrate the facts. Amarendra Babu is the representative from
the Burdwan Division constituency of Bengal. He went to see bis
sonstituents and speak to them. It must be definitely understood that he
never went there to carry on any kind of political propagandu. There was
@ deliberate and organised effort made by Mr. Griffiths to foist on the
people of the Midnapore district a set of institutions known as the union
bourds, a sort of rural self-governing institutions as they call them. In
fact, the people were most unwilling to have them. Groups of villages
rejected them. They said: ‘“We will have nothing to do with these union
boards. You want to thrust more taxes on us, but we cannot pay. We
do not want these institutions.’”’ Well, Amarendra Babu wrote to
Mr. Griffiths and said that he wanted to spesk t¢ his constituents. The
reply he got was: *‘You can come here, provided you don’t open your lips
about union boards.”” He had to submit to this humiliation from the
District Magistrate. He went there and made certain speeches. Of,
course, tho speeches had nothing to do with high politics, which is a red
rag to the opposite side. Thercafter, Amarendra Babu came back and
sometime after he again wanted to visit his constituency and speak to his
people. What was the result? Mr. Griffiths, the Hero of Midnapore, said :
“*You cannot come. If you come, you will be prosecuted.”” Mr. Amarendra
Nath Chattopadhyaya took up the challenge and said that he had every
right to visit his constituency and that it was o duty which he owed to his
constituency. However, good sense dawned at the last moment, and =
special messenger had to be sent to call off his arrest. 1f an Honcurable
Member of this Fousa is to be treated in that way by a District Magistrate
who was also an Honouruble Member of this House some time ago, and if
the Government of India, as represented by the Home Department aud
my Honourable friend, Sir Henry Craik, do not interfere in these mattcrs,
then where do we stand? Of course, my Honourable friend said this
morning, that he had given all the facts in his possession. My grievance
against him is that, even on a serious matter like this, he has not tried to
.glicit all the necessary information which we demanded from him, and
that he has apparently not taken any serious view of it at all. It is a
serious matter affecting the rights and privileges of the Honourable Mem-
bers of this House, and this matter cannot be lightly passed cver. e has
promised us, however, fuller information and the copies of the ordf_)rs
passed by the District Magistrate, and we will have them. Take, again,
another case, the cuse of my Honoursble frieud, Mr. Krishna Kant _Maln-
viya, and the publication of his spcech in the Abkyudaya. 1 am not going
$o criticise in the least, Mr. President, the ruling given by you, but the
Government of India had a duty of their own in this matter. If an Honour-
able Member of this House makes a speech in this House, it only stands to
reason that his constituents and people at large in the country should be in
- position to know what their representative has said on a particular ques-
tion or how he has been discharging his duties as their representative in
this House. What happened in this case? A security was demanded from
‘him and it was a huge amount. My grievance is that the Honourable
Member, representing the Home Department, should have intervened and
dold the I'rovincial Government: ‘‘Look here. This is a matter in which
you should not interfere.”” In these times of peace and tranquillity, the
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Honourable Member permitted the Local Government tc infringe the ele-
mentary rights of « Member of the Legislature which no other country had.
done before, and, thereby, he has set up a precedent which is most damag-
ing to the rights and privileges of an Honourable Member of this House.
Then, there is another thing . . . . .

Mr. President (The Honourable Sir Abdur Rehim): The Honourable:

Member has only two minutes more.

Pandit Lakshmi Kanta Maitra: . . . . and that is the inereasing ten-.
dency of the exccutive to usurp the functions of the judiciary. You may
uot know how things ure going on in my province, Bengal, but as an Ad-
vocate of the Caleuttn High Court, I cun tell you a lot about what is going:
on in the Culeuttn High Court itself, which used, at one time, to be looked
upon as the palladium of justice in this country. Besidus, the High Court
authorities have issued a series of circulurs, published in two volumes, and
they have ulso published one more volume ealled “‘I'racticul suggestions to
the Bubordinate Court’’. All these eompilations, together with numcrous
unprinted and verbal instructions, have made administration of justice
in the High Court and in the Subordinate Courts aubsolutely a furce. The
position is that, in the province of Bengal, where appears a deliberate
‘poliey by the Britishers to crush it, administration of justice ulso has been
cast to the four winds by this series of circulars, and there has been not a
whisper of protest from the Honourable the Home Member to check the
vagaries of the suthorities of the Calcutta High Court in that direction,
This is how justice i8 being administered now . . . . .. '

Mr. President (The Honourable Sir Abdur Rahin): The Honourable
Member must not eriticise the High Court in that way.

Pandit Lakshmi Kanta Maitra: | um not dircctly denling  with  the
Honournble High Court. T am imeidentally referring to the sdministration
of justiee which is suid to be econtrolled by my Honourable friend, the Home
Member, 8iv Heury Craik; and my grievance aguinst him is this, that he,
as the man controlling the adininistrution of justice in this.land, should
have interfered, and he should even now interfere, so that justice may not
be butchered in the wav it is suffered to be done now. '

Mr. President (The Honouruble Sir Abdur Ruhim): The Honourable

Member's time is up.

Pandit Lakshmi Kanta Maitra: Sir, us my tine is up. 1 will conclude

3 » x. DY saying that so numerous, 8o muny are the grievances against

"7 this Government that I would ask every Honourable Member

of this House, at lesst every elected Member, regard being had to his

own sense of self-respect, to censure this Government, as censure is the
only thing which this Government deserves. (I.oud Applause.)

An Honourable Member: T move that the question be now put.

Sir Cowasji Jehanglr (Bombay City: Non-Muhammadan Urban): B8ir,
I promise not to take more than four or five minutes, as 1 do not wish
to cust a silent vote, lest I should be misunderatood. S8ir,. there is not
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a single Honourable Member in this House who is in any way satisfied
with the present Constitution. There is not a single school of thought
that is satisfied with the Constitution which has now been presented to
us. (Hear, hear.) As you very well know, Sir, even u man like the Aga
Khan, yourself and others made suggestions which were turned down.
After all, the future Constitution is a constitution for which His Majesty's
Government alone are responsible, it has not been fremed by common
consent, and, therefore, T do not think that there can be snybody in this
House, whether on this side or on that, who can challenge the statement
that there is no section of public thought in Indiu, which has accepted
the (‘onstitution which we¢ are going to work, I trust, in & very short time;.
and this is not the first time that these opinions have been oxpressed.
They have been expressed on the floor of this House times out of nuinber,
long before my Honourable friends on my right had the honour of being
amongst us, and they have been expressed from the public platform long
before they ever dreamt of agreeing to come to this House. (Laughter.)
Sir, the crux of the question is—under the Constitution under which we
work, what is the position of the so-called Honouruble Members of Gov-
ernment (Laughter)—T will repeat what 1 said—the so-called Members of
Government? In the real sense, they are not Members of the Govern-
ment of India. Their financial policy is not their own; their military policy
is not their own; their tariff policy is not their own. (Hear, hear.) They
hear our ecriticisms with great attention, and I feel sure they pass those
criticisms on to the reul Government of Indin—the Secretary of Btute for
India: and if the Secretary of State for India is pleased to accept uny of
our suggestions, we loar that acceptance echoed from the Opposite
Benches. Sir, I bave known of a case where a Member of Government
could not aecept the change of u comma or a fullstop in a Bill without
consulting the Secretary of State.

Mr. 8. Satyamurti: Is that so?

8Sir Oowasji Jehangir: Yes, 1 huve known of such a case, ns 1 sut on
the Select Committee. Well, Sir, under these circumstances, what is the
use of saying that it is your duty to move this vote of censure upon the
Government ?

An Honourable Member: Now the cat is out of the bag.

8ir Gowasji Jehangir: What is the use of moving a censure upon the
Government? What is the use of raising this sort of debate? My own
view is—and 1 expressed it definitely last year—that it serves no useful
purpose. Let us now forget the pust, and let us look to the future. (Hesar,
hear.) Let our eyes be towards the horizon, to the future; the past is
gone. (Hear, hear.) 8ir, if there hud been no new Government of India
Act, I would have agreed that there would be some reason for this debate,
but there is going to be n new (Government of India Act; we are going
to work it for good or for evil (Hear, hear), and we are going to extraet
from it (I speak for myself und my Party at least). whatever good we
ean get out of it. If we fail to get any good out of that Act, well, T will
be, if I am still in the land of the living, a party to any censure motion
that Honourable Members m#&y bring up. But, at thix stage, I desire to
forget the past. I trust that, in a few vears’ time, 1 shall forget even
what is going on today. [ shall look to the future, and T would ask my
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wountrymen to do the same. Sir, many of the defects pointed out by
wmy Honourable friend, Mr. Satyamurti, may be correct, but they are
ithe result of the present Constitution, the illogical and unreasonable Con-
stitution under which we work, under which we are supposed to be the
‘Opposition when we are no Opposition at all; under which the Govern-
-ment is supposed to be a Government when it is no Government at all.
«(Hear, hear.) The whole position is illogical. If we pass a vote of censure

Jere it . means nothing; if we cut off supplies, it means nothing (Laughter):
-under the circumstances, we try to do the best we can . . . .

Mr. 8. Satyamurti: Namely?

Sir Oowasji Jehangir: . . . . Namely, to get whatever we can.
(Laughter.) ’

An Honourable Member: Including kicks fromn the other side.

8ir Cowasji Jehangir: Including kicks from both sides (Laughter), but
‘we may join one side or fhe other in the kicking. Under these circum-

stances, just as T did laat year, I regret T shall not be able to vote in
favour of this censure motion, as T sec in it no real solid foundation.

An Honourable Member: We are sorry for you!

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): Sir, T have
no doubt that after my Honourable friend, the Deputy Leader of the
Independent Party, has made his speech and explained his position, his
.conscience is clear. Sir, he is a businessman, and, therefore, I can
quite understand his point of vicw, but we are in this Legislature vis-a-vis
the constitutional position of the Government as well as of the Opposition,

and let us get to the realitiecs—not a business deal—what are we here for,
:and what is the Government here for?

Sir. we know perfectly well that we are censuring the Government of
India in the form in which we propose to do it, namely, a vote of censure
by means of withdrawing supplies. From whom are we withdrawing
tl'iese supplies? Not from the executive, not from thc’ Honourable
‘Members who sit hers, but from the Government; and ‘what is the Govern-
ment of India? Not merely the executive; they ave ouly the agents; the
Government of India means the Governor GGeneral in Council, thg Becretaljy
of State for India, and Parliament, that is ultimately responsible to this
.country; therefore. lel us really get to that rcal issue before us: Now,
if 1 am right in my position, that we have got to express our Views as to
what we feel, what we think as to the policy of the Government of India,
8s.] have described it, undoubtedly this Constitution is one which is a
very anomalous Constitution; it is not a full-fledged qu}mment, far from
it; 1 have always said over and over again that the gomtlon of the elected
Members in this House is purely that of influencing the Government,
.advising the Government. But, Sir, when we have failed in any.mﬂuenoe
being felt, when we have fniled in every adviee that we have given, and
when we have exhausted every avenue, every channel, apfl, at the end
.of the vear, we stand vis-a-vis the Govornfhent as Opposition, have we
not got to give our verdict ? What is going to be the verdict of this House ?
It is seid: *Oh! make a token cut”. I cannot understand this coming
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fromn the spokesmen of the European Group. There, again, it i a purely
business mind that cannot understand this large issue that is involved
and implied by this motion when they suggest a “‘token cut’’, but say
let us examine the most extraordinary Constitution that we are working
under. Let us examine this. If I am dissatisfied with the amount of
the grant and I think that it ought to be reduced, because it is excessive
on the ground of economy, then naturally my proper course is to say
instead of ten lakhs, it should be nine lakhs, and I can then try and
satisfy the Government that this is an excessive amount. Well, then I
muke the motion that it be reduced by one lakh on the ground of economy,
on the ground that it is excessive. That is one method. If I have any
specific grievance with regard to any particular Department in relation
to the administration of one specific item, then I raise that issue, and
1 say that I move a cut of Rs. 100 as token cut, in order to raise that
issue with regard to that one specific matter. But this is neither the
one nor the other. T am not taking up my stand that 1 want this amount
to be reduced, because it is excessive. I am not taking up my stand
that I have got one specific grievance with regard to any administrative
action of the Government, but my grievance is this, that the policy of
the Government in every Department and the policy of the Government
generally—when I say the policy of the Government, I mean the policy
of the Government of India as I have defined—is one which compels me
to resort to this very last course, namely, refusal of supplies. (Hesr, hear.)
(Applause.)

Now, it 48, 1 admit, so far as this House is concerned and so far as
this Legislature is concerned, it is & fiction, a pure fiction, 1 admit. But
it is by means of this fiction alone that I can show to the world and
show to Great Britain and the British Parliament the displeasure of the
House. (Applause.) Now, Bir, whether I am justified or not depends
upon the facts. What are the facts? Let us take every department.
Let us take the British Parliament, let us take the Secretary of State
for India. Is there—and 1 would be extremely grateful and 1 would stand
corrected—is there one single first class issue, not the details—I do not
care whether you treat me rudely or respectfully when I am asking ques-
tions, I do not care whether you answer these questions or not, that is
a matter of indifference to me, that is nothing—and many other matters
of details do not' matter—is there one single first class issue on which the
Government have not or acceded to the wishes .of the Opposition? Will
the Honourable Members who represent here the Government of Indis
point out any such casc or cases—and these are the only Members we ‘can
get hold of as accused in the dock and who are within our jurisdiction
(Hear, hear) that we can deal with, I cannot bring the Parliament here,
I cannot bring the Secretary of State for India here—I ask the Honourable
Members sitting on the Treasury Benches who are on their defence to
satisfy me and tell me whether, on any one single issue of first class
importance, they met the wishes of this House. (Hear, hear.) Poin$
that out to me, and I shall stand corrected. .

The Honourable Sir Henry Oraik (Home Member): Banning of Mies
Mayo's book. (Laughter.)

Mr. M. A. Jinnah: Well, if I were the spokesman of the Government,
T shall be ashamed of pointing out that instance (Hear, hear) as meeting
the issue that I am raising. It shows that the Honourable Member has
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got no sense of proportion at all (Hewr, hear)—that is all 1 can say. Please:
try and understand; if Government are not prepared to meet us or can-
not do it, if you are helpless—I know the executive are helpless, I know
that perfectly well, please try and understand my point and if you do not
wish to do it or cannot do it, then we understand where we stand, but.
do mot give silly excuses. | was going to say, Sir, therefore, how am I
to show my displeusure at this Government? What is the method open
to me to show this that I want to show? There is not a single Depart-
ment-—take the Anuy, take the Finance, the Commerce, the Industries.
and Lobour, the Rallways, there is not one Department, I venture to. say,
that has met the wishes of this House on any first class issue. But,
then, it is suid: ““Oh! these Congress Benches are really most irreconeil-
able. 1t is so difficult for us to meet their wishes’”. What my Honour-
able friend, the Leader of the House, over there, meant when he said—
I am putting it politely—that two and two never muake four with the
Congress, that means they are very difficult to meet. Well, it is no use
putting forward thut argument. Sir, in one breath it is said that the
Congress is impossible, in another breath it is said that my Honourable
friend, Sir Cowasji Jehangir, is not reamsonable when he says anything
uot palatable to Government, again when another section of the House
savs anything, which does not suit the wishes or the interests of Government,
they are quite wrong. Then, Sir, it seems to me that there is nobody in
this country, there is no section which is right—we are all wrong in the
eyes of Government. Cmm’t you find anybody in this country that may
be in the right? Have you met the wishes of anybodv in tﬁvib country ?
(Hear, hear.)

I do not wish to take up the time of the House, and I say, Sir, that
I shall be perfectly justified in supporting this cut motion (Hear, hear),
and that is the only way in which this House can express its displeasure
with the Government of India. (Applause.)

Mr. M. Asaf Ali: 1 move that the question be now put.

Mr. President (The Honourable Sir Abdur Rahim): This is a very im-
portant debate, and the Chair cannot stifle discussion by accepting the-
closure.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
8ir, T was really very pleased when I heard this morning my Honourable
friend, Mr. Satyamurti, on this cut motion. I think he ought to be con-
gratulated for making a beautiful speech and for muking the best out
of a very bad easc. This showed the marvellous capacity of my Honour-

- able friend and also his ability in tackling a question on which he could
not convince anvbody even by making a verv very good speech. There is-
realiy onc great difference which I noticed in the arguments which my
Honourable friend advanced this morning and in the arguments which
have been advanced this afternoon by the Honourable and learned Leader
of the Independent Party. Sir, there is a great deal of difference in the
view of the two. The Leader of the Independent Party wants to refuse
supplies on political grounds. and he said that he would not enumerate
the grievances, he or the country felt, as he has none against the individual
Members of the (Government, while the Honourable the Mover of the:



THE GENERAL BUDGET—LIST OF DEMANDS. 2251

-cut motion gave a graphic description of these grievances. Tdking these
two speeches, 1 think I can say that the two parties do not see eye to
.eye on this matter except that they must join hands against somebody.
Ly ! .

. Mr. M. A, Jinnah: Sir, I inay just point out to the Honourable Member
that he is quite right. My reasons may be different, but the conclusion
is ‘the same. '

Sir Muhammad Yamin Khan: I never said the ¢onclusion is not-the
same. I say the reasons are absolutely different. "And I have to con-
sider: the merits of the question on the grounds urged by the Honourable
the Mover of the cut, and not on the grounds given by the Leader of the
Independent Party. '

"Mr. 8, Satyamurti: Sir, on a point of personal explanation. I accept
all the grounds urged by the Lcader of the Independent Party as my own.
1 wish I had stated them myself.

Sir Muhammad Yamin Khan: I am glhd the Honourable Member
accepts his defeat.

Mr. 8. Satyamurti: No.

Sir Muhammad Yamin Khan: If he savs that he accepts the grounds
put forward by the Leader of the Independent Party, which are not based
-on the grounds put forward by the Honourable the Mover, then his case
is absolutely destroyed. If the Honourable the Mover had moved a
hundred-rupee cut and then enumerated those grievances, he would have
been all right. But when he wants to refuse all supplies, he should have
given reasons why the Execcutive Council should not oxist at all. If he
wants that they should not function at all, he would be justified in refus-
‘ing supplies. But he only mentioned grievances. And what are the
grievances? That certain railway compartments are reserved for
Furopeans. Can that be & reason for doing away with the Executive
‘Council? And, I am sure, there is not a single line managed by Govern-
ment on which that practice occurs at present. It used to be done in
‘the old days, but it does not happen now. Then, another grievance on
account of which he wants to get rd of the Executive Council is that he
‘asked a supplementary question and the Government Member wantod
‘notice.

~_ Mr. Presldent (The Honourable Sir Abdur Rahim): The Honourable
M?mber should remember that Government will have to reply to the
-debate. ' '

sirlnuhammld Yamin Khan: Yes, Sir, T will finish in time for them
‘to reply.

Rir, T think, in ventilating thege grievances, it would have been more
proper for the Honourable Member to have moved u cut of Rs. 100. But
when he wants to refuse all supplies, T do not think he can get the support
of the House. And, then, my Honourable friend, Mr. Jinnah, came to
his rescuc by putting up a different case on political grounds saying that
‘because this Executive Council is really subordinate to the Se'cretary of
‘State, therefore it must be taken as a censure on the whole Government
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including the Seccretary of State. A hundred-rupee cut would have served
the purpose. This entire refusal of supplies will create no impression on
those who really guide the destinies of the country. By carrying this,
the House will not enhance their value or do any good. They may create
some sensation in the country, but it will do no good to the country.
Sir, I am unable to support this motion.

The Honourable Sir Nripendra Sircar: Sir, it is rather difficult to reply
to a debate on which is raised,—I do nct say not legitimately raised,—
all possible important questions. We had an attack on the financial
policy, an attack on the military policy, an attack on the tarifi polioy,.
an attack on the question of treatment of Indians overseas, and what not.

We got & notice yesterday signed by my Honourable friend, Mr.
Satyamurti, to the effect:

‘‘Congress desires and requests that there should be a division at 3 .M., and the
only apeaker other than the Mover will be Seth Govind Das.”

Sir, when you were not herz, and before 8eth Govind Das had
gpoken,—he has not spoken ab all,—a motion was made for closure. 1
think it will be abundantly clear to the House that it is not really the
idea of the Mover to have a debate on the questions he has raised.

Seth Govind Das (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, on a personal explanation, because my name has been
mentioned, let me tell the Henourable Member that I did not Wanf to
speak, because mv son Wwas seriously ill, and I was not, t.b:sr'efore, in &
mood to speak. Tt was not in order to have an early division that I
did not spesk.

The Honourable Sir Nripendra Sircar: T am sorrv to hear that my
friend’s son is ill, but T made no pereonal reflection on him. The point
is that, so far as we are concerned, not knowing all the domes’rtp
arrangements. we could naturally believe that we were not to 1:cply until
Seth Govind Das had spoken. That is the position T was going to lay
before the House. and T repeat that Congress M.'er_uhom do not want
any debate. However, that is immaterinl, No one is bound to speak.
Mv Honourable friend, Mr. Satvamurti, started the debate, ﬁrst. of all.
which congists of violent and wild  declametion. by  referring  to the
Council and saving that, nmone other thines, thev are not honest. T
believe that the book. with which my Honourable friend professes to be
very familiar, is Mav’s Parliamentary Practice, and T am sure that, if he

turns up that book, he will find that that is not a parliamentary expression.
An Honourable Member: But that is true.

The Honourable Sir Nripendra Sircar: I would have made no reference
to it. beeause we have  treated abuse” very ofter.). and we shall  often
eontinue to treat it, with silent contempt; but it was only the otheri
Aay that my Honourable friend said that wh{\teyer languace thev used
wax paltivmentary.  Now, havineg begun by pointing out that we are not
honest. the specific grievonce which he wanted to make, first of all, wos
that he never ot a straight answer . . . . . :
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Mr. President (The Honourable Sir Abdur Rahim): The ‘Chair thinks.
what the Honourable Member said, at least how the Chair understood
him, was not that any Member of the Executive Council was not honest,
but that the Government's policy was not honest in their policy. That
is how the Chair undeTstood him.

Mr, 8. Satyamurti: May I respectfully say that that was my intention -
Otherwise, I would not have used that word, except in that sense.

The Honourable Sir Nripendra Sircar: I am glad that he has taken
the hint from the President.

Mr 8. Satyamurti: On u point of personal explanation, Mr. President..
[ used that word well knowing the parliamentary sense in which it should'
be used. I deprecate very strongly the idea that I took the hint irom

you. I think it is not right to cast such reflections on Honouralle:
Members of this House.

Mr, President (The Honourable Sir Abdur Rahim): The Chair does.
not think the Honourable Member did cast any reflection.

The Honourable Sir Nripendra Sircar: I do not know if to say ‘‘tauke:
& hint from the Chair’’ is another wild term of abuse. That shows how
excessively touchy my friend is. However, I shall pass on. My friend’s
complaint was that he was never getting straight answers to straight
questions. I will not pause here to argue if the questions were straight,
but the unswers were ns straight as the questions permitted. You will’
remember the number of supplementary questions which are asked, and
we try our best to answer them on the materials before us. My
Honourable friend, Mr. Lalchand Navalrai, said: ‘“When I ask questions,.
[ am told that this is a matter of detail, we are referred to the Agent
and what not’’. 1 am sure, myv Honourable friend never realises the-
situation which 15 ereated by some of these supplementary questions.
If T mav give a typieal instance, when some questions are asked about a
rnilwav, my Honourable fricnd may gel up and ssys: ‘‘Supplementary
question; may T know why Mr. A. B. C. got an increment of only

Rs. 3, whereas u foreigner. a Punjabee, who is not a Sindhi, got an
inecrement of Re, 57

Mr. Lalchand Navalrai: When was that asked?

The Honourable Sir Nripendra Sircar: We are not supposed to have-
all details of this tvpe, and, therefore, it is inevitable that an answer
of that kind is given, and the Honourable Member is referred to the
Agent or asked to give notice of the question.

Mr. Lalchand Navalrai: The Honourable Member should remember
the ruling given by Sir Shanmukham Chetty.

The Honourable Sir Nripendra Bircar: Sir, may T venture to state that’
it mv friend has read it—T assume he has—he has not understood it?"
(Tauchter.) He hng ngt #aid anvthine of the kind which mv Honnurable
friend told the House was the nurnort of the ruline. Fe eould not
have dome that. he was nn intelligent man—nor was he thinking of the-
sitnation T deseribed.
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After the grievances of unfair treatment, there was n passing refer-
cnce by the Mover to general dissatisfaction with the conduct of the
Members of the Fxecutive Council. in their tregiment of the inoffensive
people who sit facing them. 1 would ask this Hoéuse to remember that
it is said—it has heen reiterated times without number—that it ig the
one business of - Members of the Executive Council to go on offering
unprovoked insult to certain Members of thin House. So often hns it
‘been repeated that 1 think in the end my friend will come to believe it,
inst as a nian who had never been outside. England, at the relevant
time, by continual repetition, actually came to think that he took part
in the battle of Waterlov-—that was His Imperial Majesty - George IV,
{Liaughter.) Sir, we indeed are wild people, we abuse, we lack in
-courtesy, ‘we are arrogant, we have no consideration for feelings of others,
and we do not. know -how to behave. But let me turn to the people who
-complain. I will not mention any names, because no point is gained
'by mentioning uny particular name. One on the front Bench opposite —
I am reading from officinl proceedings—made this statement:

‘“The Railway Member'’,

—he wus then Sir Jodeph Bhore, not my friend who is here, who is
supposed to be after all not half so bad ns some of the others (Lnughter)—

“has not thought of the 47,000 people thrown out of employment. Nothing caa
‘be more stupid, more irresponsible . . . ."”

‘May I remind you of the storm which raged over this House, because
-yome officer used the word ‘‘stupid’’ in conneetion with his subordinate?
I am not protesting against the use of this word ut all, but I nm pointing
-out that some of my friende on the other side think that the treatment
which they mete out to others should not be dealt out to them. ‘‘Nothing
‘more stupid, nothing more irresponsible’’ was said. Then, Sir, the
Leader of the Nationalist Party came to the help of the speaker, from
whose speech I was reading. T know that Mr. Aney's interruptions are
dclightful, especially the on¢ he made yesterday regarding ‘‘under-
estimating’’ by the Finance Member. About the Railway Member Mr.
Aney used the word “‘eallous’”. (Laughter.) Then the other speaker
‘takes it up. After all. T am not complnining. 'The Nationalist Congress
and the Nationalists mean one and the same thing: twin souls in double
bodies. Their dispute i8 over a matter which is not only dend, but which
"has been cremated and the ashes have heen thrown into the Ganges.
(Laughter.)

Sardar Sant Bingh (West Punjab: Sikh): My Honourable friend is
-mistaken in that: he will hear more about it tomorrow.

The Honourable Sir Nripendra Sircar: Mr. Aney said ‘‘callous’’. Then,
‘the other speaker said ‘‘callousness of the most brutal nature’. Of
ocurse, if the Finance Member on this side suggests that a Member
facing him is guilty of irresponsibly ecirculating & rumour, that is wiid
invective, violent abuse, and so forth, but when  language, a thousand
times worse, is used on the other side, it ir supposed to be parliamentary
“pleasantry.
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_ Now, 8ir, 1 have no desire to take wny notice of my Honourable
friend, Mr. S8ri Prakasa, that amisble young person, whc is so lovable
outside, but who poses as a wild man inside this room. (Laughter.) 1
have no desire to go on quoting one abusive passage after another, used
by Congress Members, but I hope what'1 have said will give some iden
a8 to the high esteem in which some Members place themselves. The
leagt breuth of criticism is intolerable, hypersensitiveness has throughout
marked some of my friends on the other side. At the same time, it
h}s been open to those Honourable Members to behave in any wuy they
like, and they are the people who complain of ill-treatment in the
House. I believe it may be said of some Members that their idea of a fair
fight is that a Congress Member should be armed with a bludgeon, while his
-opponent {gshould be expected to fight with hia hands tied behind his
back. That is their idea of fair play, and the complaint is that they
have not wveceived that kind of fair play.

1f mv ¢peech is discursive, the only reason is that nothing very
coherent has been said by any Honourable Member opposite so far . . . .

An Honourable Member: Thank vou for the cenfession.

The Honourable Sir Nripendra Sircar: Tt must be so, no thanks are
needed.

Now, 1 got another very valuable information from my friend, Mr.
Satyamurti, who said ‘‘Indin has no enemies”. T think he ought 0
have completed the sentence by saying ‘‘India not only has no enemies,
but never had any, at any time’’. For instance, when Dariug and
Alexander caume to India, they were attracted by a violent desire to
investigate the caste system om the spot as they could not ¥ind the
system in force in any other part of the world. (Laughter.) I believa
it will be said that Mahmud of Gazni's one anxiety was to comtemplate:
Southern Indian architecture of its Temples. That may be so. We
never had anv enemies: we shall have no enemies: our national solidarity
is so great that we need not be afraid of any ecnemies. Talking of
national solidarity, after my Honourable friend. Mr, Lalchand Navalrai
had spoken and used the word ‘‘nationalist’, it rather jarred upon my
cars when he talked of the *“foreignor from the Punjab™ (Laughter)..

Mr. Lalchand Navalrai: T never said that: T wsaid foreigner from
abroad.

The Honourable 8ir Nripendra Sircar: I am extremely sorry that every
one misheard him. The next point Mr. Satyamurti mnade—I am taking
his specific complaint—was that he put a question to the Law Member,
that is. his humble servant, as to whether he was going to consult public
opinion, and the Taw Member, as usual, would not give a straight
answer. He said: “He will see what can be done: he will énke proper
steps and what not’ hut he never got a fair answer. T say deliberately
that this is s parody of the answer that T actually gave. But the
trouble is that, whenever my friend talks of public opinion, he does not
recognise as public opinion any opinion which is in the slightest way
divergent from his: that is mot public opinion at all. On snother
-occasion, very recentlv, there was some interchange of pleasantry between
mv Honourable friend, Mr. Satyamurti, and the Home Member, as to

r .
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who in the House represented public opinion. 1 gathered from him that
he claimed—(if he did not use the exact words, that was the sense reully
of the observation)—that he alone claimed to represent public opinion.—
and may I add—‘‘and nobody else’". That is all very well. I know im
public 1t is said that the Congress represents public opinion, and no other
opinion need be seriously considered. But, in their unguarded-moments,
they sometimes disclose the real state of affairs as to how much of the
public is represented by them. 1 read, 1 think, only two or three days
ago, in the issue of the Tribune of the 4th March, & letter which pur-
ports to have been issued by Mr. A  Satvarthi, Gencral Secretary of
the Punjab Congress Nationalist Partv. and T will read four or five
lines from that lctter:

‘“Punjab Muslims being deadly opposed to Congress politics can and shall never

join the Congres: for a long time to come. They cannot afford to incur the displeasure
of their Brilish masters '’ *

I stop here for a moment. This is the formula which we have heard
repeated so often that whether the other fellow is a Muslim or a non-
Congress Hindu or is a European or an Anglo-Indian, if he does not
agree entirely—16 annas in the rupee—with the view of the Congress,
then he must have sold himself to the British masters—he musi be 2
traitor. That is the arrogance which leads some of the Honournble
Members opposite to think that they and they alone represent public
opinion. Once it is conceded that the Mueliing are not in the Congress,--
and it does not matter if 70 of them out of 70 milliong have joined the
Congress—if it is proved and admitted that the Europeans and Anglo-
Tndiang are not in the Congress, that there is a large body of people
who do not belong to the Congress and whe are Hindus—I say it is
fantastic to claim that if we have received other opinions, they are not
to be regarded as opinions st all. Therefore, the grievance is not that
public opinion js not consulted . . . . .

Dr. N. B. Khare (Nagpur Division: Non-Muhammadsn): On a point
of order, Sir: iz the Congress under discussion or the Executive Council?

Mr., President (The Honourable Sir Abdur Rahim): An attack wae
made on the Executive Council mainly on the ground that they did not
heed public opinion as voiced in this House.

The Honourable Sir Nripendra Sircar: May I remind my nedical
friend, Dr. Khare, that I think some of my friends said—at least T remem-
ber one speech of mv Honourable friend, Mr. Satyamurti, which is not
surprising, knowing that he makes eight speeches outside the House every
week, and I think I read in one of his speeches that his business was—
I do not purport to give the exact words—to strengthen the parallel Gov-
crnment. Now, when this Government is attacked, is it so very irrelevant
to show. hdw the parallel Government is behaving? Congress, after all,
claims to be the parallel Government. Tt cannot object to attention heing
drawn to its activities.

1 think it was my friend, Pandit Lakshmi Kanta Maitra, from Bengal,
‘who had something very trenchant to say—that does not mean reasonable—
‘about 'the qpeation of privilege. He repeated language—which has heen

a e
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repeated ad mauseam in the press—that what has been done here in this
House, that is the purport of the ruling of the President, introduced a
state of things which is unknown in any part of the world. That is
sbsolutely wrong. My friend has got to devote a little time to read books
of other countries to find out what the law there is, and he has to under-
etund what Walter's case means.

Then, Sir, my Honourable friend made un attack on the administration
uf justice being paralysed in Bengal by High Court circulars. Sir, this
House has not been told how any circular has in any way parnlysed the
adininistration of justice. No indication has heen given to show that a
purticular circular has in any way paralysed the administration of justice
in Bengal . .. .

Pandit Lakshmi Kanta Maitra: Time was short. Circulars are pub-
lished in two volumes by the Calcutta High Court. T could not refer to
them in detail within the brief time at my disposal.

The Honourable 8ir Nripendra Sircar: Circulars may be published in
95 volumes, but the point is, what is the circular which is paralysing the
administration of justice? Some indication of that should have been given
to the House if it was contended seriously that the High Court was
interfering with the administration of justice in Bengal. (Interruptions.)
I do not propose to give way now, as I have only ten minutes more left.
1 don't see the relevancy of the mishehaviour of the High Court in a
particular way by reason of certain circulars being issued, being fastened
on to the Members of the Executive Council,

Then, Bir, I think it was my friend, Mr. Lalchand Navalra,
(Laughter), . . . . .

Mr. Lalchand Navalrai: T am glad you are remembering me so often.

The Honourable 8ir Nripendra Bircar: S8ir, how can I forget him? 1
can never forget the generous hospitality of my friend at Larkana. How
can I forget him?

Mr. S. Satyamurti: This is the reward for it. (Laughter.)

The Honourable Sir Nripendra Sircar: How can I be so ungrateful as
to forget him? Moreover, Sir, he has been so much in the limelight
recently and so many ncwspaper articles have been written over his re-
maining neutral in this Session on a certain division (‘‘Hear,” hear’’ from
Opposition Benches), that I can forget evervbody, but I cannot possibly
forget my friend, Mr. Lalchand Navalrai. (Laughter.) But, Bir, T am
really glad that mv Honourable friend has spoken today. I am really
glad that he has indicated that he is hostile to this Government, because,
Sir, mcai baseless insinuations were made against him that he was after
a Ministership in Sind, and that was responsible for his remaining neutral.
(Loud Laughter) I never for one moment believed in such false calumny,
and T am indeed glad that my friend has now shown his tiger qualities oy
attacking this wretched Government. (Laughter.)
r2



2268 LBGISLATIVE ASSEMBLY. [10TH MarcH 1936.

|Bir Nripendra Sircar.]

Now, Sir, before I resume my seut,—1 huve got only a few minutes
left,—I would like to give a serious answer to a question which was put
by my friend, Mr. Jinnah, ' '

. Bir Gowasfi Jehangli: Don't bocome serious. You will spoil all the
effect, *

'.l"hc Honourable Sir Nripendra 8ircar: I cannot help it, us, now, T am
voming to the man who dealt with the matter seriously. So far I have
been dealing with Mr. Satyamurti, and I was compelled to adopt a style
called forth by his incoherent and wild abuse. Now, my friend, Mr, Jinné.h,
I think, put a question,—I am not quoting his exact words,—nnd asked :
Will you show me any single major issue . . . .

Mr. M. A Jinnah: First class issue.

The Honourable Sir Nripendra Sircar: . . . . first class issue on which
you have accepted the verdict of this House? 1 think that is the purport,
I may not be accurate. 1 don’t mean to say that, whatever views the
House has urged, Government have accepted them in their entirety, but
the question is, whether, on any first class or major issue, the view of
this House has been accepted by the Government. Speaking off-hand, T
venture to give a few examples. T will take. for instance, the recent
legislation,—when 1 say recent legislation, 1 am referring to legislation
which has taken pluce during the last seven or eight vears,—relating to
factories, legislation relating to labour, mines, and so on, which affects
the destinies of tens of thousands of workmen, labourers, industrialists.
There, Sir, the views of this House were, 1 understand, generally speaking,
accepted by the Government. Of course, the House is not expected to
be unanimous on everv question that comes up before it. Then, tuke
another case, a very important matter of ‘‘indiscriminate protection™,
which wag perhaps a slip of my {riend. the correct expression being, 1
understand.  ‘‘diszriminating protection™. That has been %the view of
this House, and whatever the personal view of any Member, who occupies
the post of Executive Councillor, may be, the fuct remains, that the
principle has been adopted in this country, is due mainly to the influence
of this House and to the views expressed.in this House. If T may give
smaller instances,—I won't say thev are of first class importance in' the
sense in which my friend used an expression. even in smaller things like
removal of income-tax from ineomes . . . ..

Mr M. CA. Jinnah: I nm not disputing that there are very many
matters relating to administration on which Government have, from tim»
to time. tried to meet the wishes of this House. That was not m?r poinf.
What [ meant by first class issues was I meant issues which invo ved g
policies, big principles. That is what T meant.

The Honourable Sir Nripendra Sircar: I do not think I misunderstood
my friend. 1 still think, with all respect to my friend, the question of
discriminating protection is a big issue, it is a_major issue. and a first. class
issue. It involved big policy, big principle. It is not a minor issue which
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can be brushed aside as trivisl and not involving big policy. Labour
legislation also involves a very big issue. I submit, when I rhade that
statement, I was labouring under no misapprehension.

Then, I have one more word to say, Sir. It was said by Mr. Jinnah
4 j;hat this Executive Council, being part of the Government of
India, is really a subordinate body in the sense that the Govern-
ment of India is under the control of somebody else by reason of the
provisions of the Government of India Act. That that is the correct legal
position, I do not for a moment dispute, in fact, it was on that assump-
tion that I addressed the House on the last occasion. Well, Sir, if that
is 80, then the grievance is not really against the Executive Council, but
against this Constitution which, as is conceded on all sides, is unsatisfactory.

T anv afraid, Sir, my time is up, and 1 must conclude. T submit that
no case has been made out for refusing supplies to Executive Council,
and, if carried, the motion will amount to a censure of the Government of
Indiu Act, and of nothing else.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the demand under the head ‘Executive Council” be reduced to Re. 1.’
The Assembly divided,

AYES—68.

Aaron, Mr. Samuel.

Abdul Matin Chaudhury, Mr.
Abdullah, Mr. H. M.

Aney, Mr. M. S.

Asaf Ali, Mr. M.

Ayyangar, Mr, M. Ananthasayanam.

Aghar Ali, Mr. Muhammad.

Ba 8i, U

Badrul Hasan, Maulvi.

Banerjea, Dr. P. N,

Bhagavan Das, Dr.

Chattopadhyaya. Mr. Amarendra
Nath.

Chettiar, Mr. T, S. Avinashilingam.

Chetty, Mr. Sami Vencatachelam.
Chunder, Mr. N. C.
Das, Mr. B.
Das, Mr, Basanta Kumar.
Das, Pandit Nilakantha.
Datta, Mr. Akhil Chandra.
Desai, Mr. Bhulabhai J.
Deshmukh, Dr. G. V.
Essak Sait. Mr. H. A. Sathar H.
Gadgil, Mr. N. V.
(Gauba, Mr, K. L.
Giri, Mr. V. V.
Govind Das, Seth. )
Gupta, Mr. Ghanshiam Singh,
Hans Raj, Raizads. :
Hosmani, Mr. S. K.
Jedhe, Mr. K. M.
Jinnah, Mr. M. A.
Jogendra 8ingh, Sirdar.
Kailash Bebari Lal, Babu.

.. Khan S8ahib, Dr.
Khare, Dr. N. B.

Lahiri Chaudhury, Mr. D. K.

Lalchand Navalrai, Mr.

Maitra, Pandit Lakshmi Kanta.

Malaviyn, ,Pandit- Krishna Kant.

Mangal Singh, Sardar.

Mudaliar, Mr. C. N, Muthurangs.

Muhammad Ahmad Kazmi, Qasi.

Murtuza Sahib Bahadur, Maulvi
Syed.

Nageswara Rao, Mr. K,

Paliwal, Pandit S8ri Krishna Dutta

Pant, Pandit Govind Ballabh.

Parma Nand, Bhai.

Radil;?bir Narayan S8ingh,  Chou-

Rajan, Dr. T. B. 8.

Raju, Mr. P. 8. Kumaraswami.

Ranga, Prof. N. G.

Saksena, Mr. Mohan Lal.

Sant Singh, Sardar.

Satyamurti, Mr. S.

Sham Lal, Mr.

Shaukat Ali, Maulana.

Sheodass Daga, Seth.

Riddique Ali  Khan, XKhan 8ahib
Nawab.

Singh, Mr. Ram Narayan.

Sinha. Mr. Anugrah Narayan.

Sinha, Mr. Satya Narayan.

Sinha, Mr. Shri Krishna.

Som, Mr. Suryya Kumar.

Sri Prakasa, Mr,

Thein Maung, Dr.

Umar Aly Shah, Mr.

Varma, Mr. B. B.

Viesanji, Mr. Mathuradas.
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Abdoola Haroon, Seth Haji. Leach, Mr, F. B.
Acott, Mr. A. S. V. Lindsay, Sir Darcy.
Ahmad Nawaz Khan, Major Nawab. Lloyd, Mr. A, H.
Allah Bakhsh Khan Tiwana, Khan MacDongall, Mr. R M.

Bahadur Nawab Malik. Mehr Shah, Nav:lL 3ahibzada Bir
Aminuddin, Mr. Baiyid. Sayad Muhammad.
Anwar-ul-Azim, Mr. Muhammad. Metcalfe, Sir Aubrey,

Ayyar, Diwan Bahadur R. V. Milligan, Mr. J. A.

Krishna. Mody, Sic H. P.
Ayyar, Rao Bshadur A, A, Morgan, Mr. G.

Venkatarama. Muhammad Ismail Khan, Haji
Bajoria, Babu Baijnath. Chaudhury.

Bajpai, Sir Girja Shankar. Muhammad Nauman, Mr.

Bewoor, Mr. G. V. Mukherjee, Rai Bahadur Sir Satya

Buss, Mr. L. C. : Charan.

Craik, The Honourable Sir Henry. Noyce, The Honourable Bir Frank.
+ Dalal, Dr. R. D. Rajah, Raja Bir Vasudeva.

Das-Gupta, Mr. S. K. Rajah, Rao Bahadur M. C.

Dash, Mr. A. J. Rajan Bakhsh Shah, Khan Bahadur

Fazl-1-Hnq Piracha, Khan Makhdum Syed.

Bahadur Shaikh. . Rau, Mr. P. R.
Gajapatiraj, Maharaj Kumar Vijava Row, Mr. K. Sanjiva.
Ananda. - Sale, Mr. J. F.

Ghuznavi. Sir Abdul Halim. Sarma, Mr. R. S.

Gidney, Lieut.-Colonel Sir Henry. Scott, Mr. J. Ramsay.

Grigg, The Honourable Sir James. Sher  Muhammad han,  Captain

Grigson, Mr. W, V. Sardar.

Hands, Mr. A. S. Singh, Rai Bahadur Shyam Narayan.

Hidayatallah, Sir Ghulam Hussain. Sircar, The Honourable Sir

Hudson, Sir Leslie. Nripendra.

Hutton, Dr. J. H. Spence, Mr. G. H.

James, Mr. F. E. Tottenham, Mr. G. R. F.

Jawahar Singh., Sardar Bahadur Witherington, Mr. C. H.

Sardar_Sir. Yakub, Sir Muhammad.

Jehangir, Sir Cowasji. Yamin Khan, Rir Muhammad.
Xhurshaid Muhammad, Khan Bahadur Zafrullah Khan, The Honourable Sir
Shaikh. Muhammad. ’
Lal Chand, Captain Rao Bahadur Ziauddin Ahmad, Dr.
Chaudhri.

The motion Was adopted.

Mr. President (The Honourable Sir Abdur Ruhim): Before the Inde-
pendent Party is called upon to move their cut motion, I have to say
s word about an incident that happended this morning. When T asked
8ir Cowasji Jehangir to take the Chair, when I left at a quarter to one,
I was informed that the Honourable the Deputy President was indisposed
and I did not find him in his seat during the question hour, nor did I
notice when he had come in.

DEmanp No. 7T9—BALUCHISTAN,

The Honourable Sir James @Grigg (Finance Member): Sir, T beg to
move :

“That a sum not exceeding Rs. 66.31,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1937, in respect of ‘Baluchistan’.”’

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a sum not exceeding Rs. 66.31,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1937, in respect of ‘Baluchistan’.’’ -
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'Expenditure due to Harthquake at Quetta.
Sir Cowasji Jehangir: Sir, I beg to move:
“That the demand under the head ‘Baluchistan’ be reduced by Rs. 27,69,100.

Mr. President, after the exciting debate we have had, T desire. with
your permission, to bring the House back to a point which rcally touches
the budget. We have heard from the Hounourable the Iinance Member
;hat(;i he propeses to finance the reconstruction of Quetin from loan
unds . . . .

The Honourable 8ir James @Grigg: No, from revenue.

‘Bir Cowasji Jehangir: I am sorry, from revenue, and I have contested
that position when I had the privilege of speaking during the general
iscussion on the budget. We are not against the reconstruction of
Quetts. There may be differences of opinion as to the site. I am not
concerned just now about that. There may be differences of opinion as
to how much should be spent. I am not concerned with that just now.
The onlv point I am concerned with is how this amount is to be provided.
We are told that out of the civil budget, about 40 lakhs will be required,
of whicl 12 lakhs will go for clearance, etc., which is a legitimate charga
upon revenue and that 28 lakhs will be used for reccnstruction. That is
the amount I have picked out of the budget and desire to delete. Now,
8ir, T do not know really whether there can be any difference of opinion
tn a question whichh appears to me so simple and so plain. When you
reconetrvet & city, you should not place the burden upon one generation
but you shou!d spread that burden over several generations. I quoted
certain instances wien T last epoke on this point, instances in England.
T gave the instance of a big. public building. I gave the instance of a
bridge. I was told that they related to local bodies and not to Govern-
ment. While reading the debate, I noticed an interjection from my Hon-
ourable friené. the Finance Member, asking me to supply him with an
instance for military works and I am surprised at thal interjection.
considering that just now the Government in England are counsidering
the question of a big loan of 200 million sterling for the expansion of

defence.
The Honourable Sir James Grigg: They have not suid so.

Bir Cowasji Jehangir: I read it in a spcech. Reuters may be wrong
but I read 1t definitely in the speech of Mr. Neville Chamberlain. I have
not got ‘he facts and figures before me. I shall give a better instance,
a better analogy, the earthquake in Japan. The reconstruction in Japan
was finunced from eapital, and I have got facts and figures about that
befcre me. The reconstruction of all damage done by the earthquake in
Tapan was financed from a loan of 550 million yen and partly from another

foan of 350 million yen.

The Honourable Sir James Grigg: Mosl of their budget is financed
from ‘orrowing. Half their budget is uncovered. Do you want thab

example followed?
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Sir Oowasji Jehangir: My Houourable friend, the Finance Member,.
wants to put me off my poiut. I am not going to do it. Because a
country 18 financing some otuer projects from capital, he says that th:
instance I give of Jupan linancing this particular project from capital s
not worthy of consideration. I consider the interjection not worthy of
consideration. I contend most strongly that the. Finance Member's pro-
rosal 15 bad budgeiing und bud finance cspecially for a poor country like
India. He wants us to puy oui of revenues a crore a year ior sevenm or
eight years. It may be more. Your surpluses will be reduced by a crore,
your deficits, when vou have them, will be increased by a crore for some
vears to come. 1 do not think, Sir, that a poor country like India should
finance big projects in this way. (Hear, hear.) I admit that, if you had
enormous surpluses, if vour people were not heavily taxed, vou might be
able to finance such projects out of revenue. 8ir, a Government budget
of thix «ort 4 very much like the budget of an individual. He builds
tie bouse for himself, and if he cannot afford to build it out of his incoe--
wnd very tew wen cun—hc  builds it out of ecapital. My Honourabic
triend, she Finance Mewber, wants to build a city out of sur incorne, and
the worst aspect of it is that we are still suffering under u load of taxation
which was thrust <n to us in times of emergency and by this proposal of
hig he will continue thit siate of emergeney for some time to come.

An Honourable Member: For seven years at least.

Sir Oowarjl Jehangir: After all, I would point out to this Honourable
1Touse that a crore a year is no smali sum. Why, Mr. President, when
my Honourable friend gave a crore of inoney for the relief of the agricul-
turist, he was proud of that fact, and perhaps rightly so. It was only
e weore for one vear that he gave. 1t may have risen through circura-
stances not under his control to a very much larger sum than one crore,
ns a matter of fact it amounted to 2 crores 81 lakhs. He desires that we
should, vut of revenuc, pay the sume sum for seven years to come, for
the building of a city. That will show how big that sum really is in the
Government of India’s opinion. T know my Honourable friend has been
accustomed to dealing in millions, he has had something to do with s
budget of £800 million .

Mr, 8. Satyamurti: What have we got to do with that?

Sir Cowasji Jehangir . . . but, after all, we ure'dealing in much smaller
figures; a million sterling a year out of revenue is a great deal of money
+or us, and we desire, by this cut, to bring this pointedly to the attention
of the itovernment and we desire that they shall build, if they choosa to.
a ity anywhere they like—it may be on {he same site or on any .ther
site—-but they shall divide the burden equitably. (Hear, hear.) That is
all T have got to say at present. T know that this House cannot toueclr
the bigger sum in the military budget, the bigger sum of fifly luklhs of
rupees: it is really 60 lakhs, 50 lakhs for reconstruction and 10 lak}ns for
clearance; we cannot touch that, it is non-votable, but the same principle
applies; we can get at this sum of about 2 lakhs, we can cut it out; w4
very much regret we cannot cut out the other, but when my Honourable
friend moves his cut on the army, we shall-have something to say aboub
that tifty lakhs. For the present I trust the Honourable House will
accept my argument as fairly sound and will insist on this money bemg
financed out of capital. ’
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Mr. President (The Honourable Sir Abdur Rahim): Cut motion
moved:

“That the demand under the head ‘Baluchistan’ be reduced by Rs. 27,60,100."

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
8ir, I rise to support this amendment, and I do so on two grounds. The
Hg&lourable' the Finance Member, in the course of his budget speech,
snid:

“It is conlrary to stiict financial orthodoxy to borrow for expenditure which does.
not yield a cash return.”

This, Sir, is not wholly correct. If my Honoursble friend will read
ihe literature on this subject, he will find that the great economists of his
swn country are divided in opimon on this question, and even the most
orthodox amongst English cconomists admit the necessity, in certain
circumstances, of incwting expenditure of an extraordinary character out
of lonn funde. T may mention J. B. Mill, who udmite thut there is such
a necessity. Fven Adam Smith does not deny such a necessity. Another
economist, an eminent writer on Public Finance, Bastable, after
pointing out the different aspects of the question, says that it is some
times pecessury. Coming to other countries, I find that the great
American economist and writer on Public Finance, Professor Seligman,
sdvs definitely :

“In the cuse of non recurring nou-self-supporting capital expenditures the utilisa-
tion of public credit is clearly permissible’,—

and he gives certain instunces, such us the Chicago fire and the Boston
fire. He then goes on to aasert:

~ "Since ihe outlay needed to keep these communities alive or to repair the ravages
of a conflagration may not be expected to occur again or certainly not for a long
fatare, it wonld be manifestly improper to saddle the entife burden upon the unfor-
tunate taxpayers of that particular year.”

He alse mentions instances like floods and famines. Therefore, this
theoretical objection does not hold good. 8ir, the other day, T had
ocoasion to exsmine his proposal with regard to the provincial finances,
which is his second ground for objeoting tc the incurring of expenditure
aut of loan funds. T pointed sut on that oceasion that provincial finances
would benefit greatly if the Quetta expenditure was financed out of logn
funds, because, during the first five vears of the new experiment, provin-
ciul finances will liave to stand a very great strain. Therefore, during
these five years, 1t will be desirable not to burden the Central Exchequet
-with the whole of this amcunt ai the rnte of one crore of rupees a year
1 the whole of thie amount cun be traneferred to the Provinces it will dc
s great deal of benefit to them. S8ir. on these two grounds, the grounds
nrged hy tihe Honourable the Finance Member himself, [ support this

motion.

Mr. Sami Vencatachelam Chetty: 8ir, 1 rise to suppori this motion ag
briefly ar pureible. T am rather surprised that the Honourable the
Finsnce Alember 1s & worshipper at the altar of orthodoxy, whether
finuncial or otherwise. Our impressinn of the Honourable the Finance
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Memb -+ wus anything but an orthodox man. We have all been  the
victims of orthodoxy of one kind or another, and this time financial
orthodoxy las come to the rescue of the Honourable the Finance Member
to put down the people of this country and to make them pay tax which
is no more irequired for the purpose of revenue expenditure of the Gov-
ernment of [ndia.  Sir, if he is really a worshipper of orthodoxy, I woutl
rather like that he should respect his promises befere becoming so supec-
stitious as to worship orthodoxy of this kind. On more than one occasion
he assured the House that emergency taxation, which he had to resort to,
on account of emergent circumstances, would be relieved the moment
when that emergency ceases.

The Honourable 8ir James Grigg: The Honourable Member cannot
produce any quotation to that effect from my speeches at all.

Mr. Sami Vencatachelam OChetty: I thought the Government of India
fhad a continuity of poliev.

The Honourable 8ir James @rigg: When the Honourable Member says
that T gave assurances he means my predecessor. 1 quite see.

Mr. Sami Vencatachelam Chetty: L.ast year, he did say, in view of ‘the
promises made by his predecessor, he was restoring the cut, because the
emergency had ceased to exist. I, therefore, take it that what his pre-
decessor has said in respect of this emergency taxation, he had adopted
at least last year. If he is willing to go back this year on what he said
last year, that is a different matter. Sir, after having fulfilled one half
-of the promise which is advantageous to the services, he hesitates to
continue the policy which has been promised to the people of this country
by his predecessor. Apart from that, the new theory which he has pro-
pounded of the manner in which the loan funds should be spent and
revenue amounts be spent is one at which I am rather taken aback, und
it is like throwing a bomb shell on the people of this country. Sir, it
is stated that, unless there is a guarantee of return of interest on the
sinking fund of any project that would be undertaken, it would be far
better to take that amount from the revenue. [f that should be the policy
of the Honourable the Finance Member now, the net result of that would
be that there is no chance of any relief from this excessive taxation for at
least eight years to come on account of Quetta. If one crore of rupees
should be allotted every year and if the amount required would be about
eight crores, it follows, as day follows night, that there cannot be any relief
in taxation for the next eight years. I would like to ask the Honourable
the Finance Member, if he is going to strictly follow the maxim he has
now laid down, what would happen if there had been no surplus this
year. Would he have levied fresh taxation in order to reconstruct Quetta ?
It is because there is a surplus, his theory or his maxim may have a
‘plausible excuse. But, in case there is no surplus, would the Honourable
Member be justified in asking this House to vote for increase of taxation?
Today, if this House should accede to the demand that this amount should
be taken from the revenue funds, it only means that this House is agree-
ing for increase of taxation, not only now, but also for all time to come.
Whether the taxation is just or otherwise, it is a different matter. So far
as emergency taxation is concerned, so.far as that continues to be a source
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of revenue to this Government, there is absolutely no justification ' for
the Honourable the Finance Member to take this money from the revenue.
Now, may I ask what was done in the casc of the reconstruction of New
Delhi? Was the amount taken from revenue or from capital? What is
it that is being done in various Provincial Governments in respect of such
big projects which would have u permanency at least for two generations
1o come? | suppose in several Provinces a development fund is being crent-
ed and money put into it by way of loans and in the same way we puy
in the course of years. With regard to Quetta, any reasonable man would
take it that the life of the new City would be at least 100 years. Is it
fair that a generation should pay in eight years for what would last about
100 vears? This 'seems to be a very unreasonable financial policy. What
he ecalls orthodoxy is not real orthodoxy, but unwillingness to part with
public money. That is the bare truth of it. It is unfortunate and unjust
that the Honourable Member should be still adhering to this excessive
taxation and dissipate the revenues for the purposes for which monies
should be got from other sources. The level of taxation is indeéd very
high, and it would have been in the fitness of things that the Honourable
the Tinance Member should be looking to reducing the burden of taxa-
tion; instend of that, he is piling up taxation, not only piling up, but
laying down a rule which rather creates a great stir in the minds of the
tax paying community. I think the vote of this House on the question
of Pusw Institute should have been a sufficient warning for the Honour-
uble the Finanee Member to put down this money under capital expendi-
ture instead of revenne. But the Honourable the Finance Member is
not orthodox in the matter of observing due regard to this House, and,
therefore, it is that hc mierely poohpoohed the verdict of the House. I
expect that today at least he will change his so-called orthodox views
and be more modern and be nore up-to-date than to stick on to so-called
orthodoxy which is merely guperstition. (Applause.)

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, T very much appreciate the arguments put forward
by my Honourable friends, Sir Cowasji Jehangir and Dr. Banerjee, buf
there is one point to which I should like to draw the attention of the
House. 1 think it is the earnest desire of the Assembly, and probably
every cconomist would agree, that we should make every attempt to
pay off our debt if we can possibly do so. This is a proposition which no-
body would challenge. If, at any time, through economy, we can pay off
our debt, I think we should always welcome it. My Honourable friend
advocates that particular item should be debited to capital expenditure. -
1 say, all right, let it be paid out of capital account, and pay so much
money to the capital fund out of revenues of this money. 8o it is prac-
tically a question of plus and minus. We may pay so much money into
the avoidance of Debt account in order to pay off our debt, which we
borrowed for this purpose. Had the question been to avoid payment
altogether, 1 think everybody would have welcomed it. To pay out of
loan and provide so much money for the payment of loan is only a ques-
tion of plus and minus. This argument, which has been advanced, re-
sembles the argument which is advanced by certain educationist about
examinations. It is said that it is useless to examine the answer book
of a candidate. The roll number of candidates may be put on.one side
and all the marks in the other book and marks may be drawn by ballot.
This appears to be & very hypothetical proposition, but it is based on the
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following argument: when the same answer book is sent to different
examiners, it is found that examiners give varying marks from 20 ‘to
80 on the same answer. Why decide the luck of students by the choice of
examiners, why not draw the lot of numbers, why introduce the bogus
element of an examiner, why not give them merks by ballot at once?
In the present instance, the argument appears to he of the smune type.
We first pay money under the head of ‘‘Reduction and avoidance of debt’”
account and then take it hack in the shape of new loan. Why not remove
unnecessary accountancy in the sumc manner as unnecessary factor of
examiners in examination theory. Sir, it is a question of plur and minus
and it does not substantially affect the pockets of tax payers.

The Honourable 8ir James @rigg: Sir, | do not propose in this debate
to go over again the remarks which I have already mede at great length
on this matter on two occasions. It is a very simple issue, and the
Honourable the Baronet from Bombay put it verv neatly in u sentence
which T unhesitatingly accept. India is a poor country, and, therefore, it
must horrow. That is exactly the point. We must go and borrow and
derive benefit from cxpenditure and leave other people to pay for it.
That has been the history of Indien finance, both Central and Provincial,
for many yvears. That is the reason for half, if not mnore, of the financial
difficulties of India. TIn my view, it is essential to the maintenance of
the credit of India that orthodox finance should be preserved, and
orthodoxy requires vou to provide for u gradual reduction of vour debt
burdens year by year. And. this is merely n proposal to increase the debt
hburdens when the provision for debt reduction is already inadequate.
The provision laid down, when the present debt was much smaller and
when the railways were paving, when the credit of Indin had far less
risks ahead of it, was the figure of seven crores or round nbout seven
crores. That was regarded ws the requircment of the debht service of
this country in order to maintain the credit of this eountry and to allow
conversions taking place at the due dates with comfort and with profit.
Now that the sinking fund has been reduced to three crores, on s very
much larger debt, it is proposed that it should in effect be reduced still
further, and all the excuse given is, Indiu is a poor country, it cannot
afford to pay for what it has got to spend. and, therefore, it must borrow;
never mind who has got to pay for it; we cannot afford it, but never
wind; let us have it and let somebody else pay for it. It seems to me
absolutely essential for the maintenance of the credit of Indin that that
doctrine should be exploded. And then the Honourable Membef pro-
duced the case of Japan as an example. Jupan borrowed for its earth-
qugke expenditure. Japan is borrowing for about 60 per cent. of its present
hudget. Does he want that example followed?  TTe would get u terrific
lot of money to reduce toxation that way. v

8ir Cowasji Jehangir: Why not take your own country ?

The Honourable 8ir James Grigg: The Honourable Member produced
Japan, wnd I am entitled to ask him if he thinks that the financial poliey
- of Japan is one which he wishes to see followed in this country.

Another thing that strikes me about the speeches that have been
made is that, though there may be a certain arfiount of concordance as to
charging this expenditure to capital, there is certainly no concordance us
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to the object for which the money realised shall be used. The Honour-
able the Baronet from Bombay naturally wants tuxation reduced; the
Honourable Member from Madras, belonging to the Congress Party, also
naturally wants taxation reduced; the Honourable Member from Bengal
perhaps equally naturally wants the money devoted to the provinces,
and so on. Of course, I do not know what decision the House will come
to on this, but, before we finish with the budget debates, I huve not the
slightest doubt that these 28 lakhs will be made available about ten times
over for scrving various objects. The Honourable the Baronet from
Bombay is himself a business man. 1 notice that in his analogies he
did not use the analogy of business. As he is running a business, may
T ask him if he would incur capital expenditure if it promised to make
no return at all ?

8ir Oowasji Jehangir: If it wus necessary for the business and if it
were going to last for a hundred years, undoubtedly so.

The Honourable Bir James @Grigg: How can it be necessary for the
business if it does not make any return and shows a loss?

Sir Oowasji Jehangir: Then the business would not undertake such a
thing and you need not undertake it.

The Honourable Sir James @rigg: That is exactly the point. Take,
as an example, welfare expenditure which may be forced upon you by
legislation. To do that out of capital . . . .

Sir Oowasji Jehangir: What an example! There is cértainly a difference
between welfare expenditure and building a new city ?

The Honourable Sir James Grigg: Of course, welfare expenditure is
a case where the question arises as to whether it is to be charged to
capital or to revenue. ’ ‘

Sir Cowasji Jehangir: You might as well say that my expenses on food
should come out of capital.

The Honourable Sir James Grigg: Of course, there were various Honour-
able Members who quoted the precedent of New Delhi against me. I
do not think it is a particularly happy one. They themselves are always
hewailing the extravagance of it, and 1 should have thought that people .
would want to pay for their extravagances out of revenue. But still, be
that as it may, the question of the provinces was also brought up and
the cxample of the provincial borrowings pointed out. Waell, practically
every province, except about two, are in deficit. Practically all of them
have very heavy debt charges; and I personally think that one of the main
reasons for their difficulties is improvidence in days gone by. And if
the taxpayer of the present generation has got to pay for the expenditure
he will exercise a much closer check on it. The Honourable Member from
Madras said that taxation is very high and it must be reduced. T think
T am right in saying that where it is a question of protective taxation
where the burden falls on the consumer without any benefit to the ex.
<hequer at all, he has done nothing ever since he has come to this House
but demanded that it should be increased. 8o that he is not quite con-
sistent in his demands for reduced taxation. Reduced taxation for me
by all means, but let us increase it for the other fellow. '
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+ Dr. Ziauddin made & point which does seem to me to go to the root
of the matter. He said that if you are going to charge this to capital,—
as far as I understood his argument,—there is an obligation on you to
increase your provision for debt redemption accordingly, because charging
this to capital is merely an attempt to raid the sinking fund. This was
the argument which I have tried to put before the House on two occa-
sions now, and a8 I do not wish to keep the House from coming to an
early decision on the matter, I will not repeat my argument. But it is,
in fact, the crux of the mutter that, by adding to your capital expendi-
ture for Quetta, you will, in fact, be raiding your sinking fund and leav-
ing the amount of that quite inadequate for the preservation of your credit.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the demand under the head ‘Baluchistan’ be reduced by Rs. 27.69,100."

The Assembly divided:

- AYES-T3.
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Abdoola Haroon, Seth Haji.

Abdul Matin Chaudhury, Mr.
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Bhagavan Das, Dr.
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Gadgil, Mr. N. V.

Gauba, Mr, K. L.
Yhiasuddin, Mr. M.

Giri, Mr. V. V.,
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Gupta, Mr. Ghanshiam Singh
Hans Raj, Raizada.
Hosmani, Mr. S, K.

Jedhe, Mr. K. M.
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Jinnah, Mr. M. A.

Jogendra Singh, Sirdar.
Joshi, Mr. N. M,

Kailash Behari Lal, Babu.
Khan Sahib, Dr.

Khare, Dr. N. B.

Lahiri Chaudhury, Mr. D. K.
Lalchand Navalrai, Mr.

Maitra, Pandit Lakshmi Kanta.
Malaviya, Pandit Krishna Ka:ut
Mangal Singh, Sardar.

Mody, Sir H. P.

Mudaliar, Mr. C. N. Muthuranga.

Muhammad Ahmad Kazmi, Qazi.

Muhammad  Ismail Khan, Haji
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Muhammad Nauman, Mr.

Murtuza Sahib Bahadur, Maulvi
Syed.

Nageswara Rao, Mr. K.

Paliwal, Pandit Sri Krishna Dutta.

Pant, Pandit Govind Ballabh.

Rx:ﬂ);;bil‘ Narayan Singh,  Chou-
1.

Rajan, Dr. T. 8. 8.

Raju, Mr. P. 8. Kumaraswami.

Ranga, Prof. N. G.

Saksena, Mr. Mohan Lal,

Sant Singh, Sardar.

Satyamurti, Mr. S.

Sham Lal, Mr.

Shaukat Ali, Maulana.

Sheodass Daga, Seth. o

Siddique Ali  Khan, Xhan ~ Sahib
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Singh, Mr. Ram Narayan.

Sinha, Mr. Anugrah Narayan.

Sinha, Mr. Satya Narayan.

- Sinha, Mr. Shri Krishna.

Som, Mr. Suryva Kumar.
Bri Prakasa, Mr.

Umar Aly Shaoh, Mr.
Varma, Mr. B B.
Vissanii, Mr. Mathuradas.
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Acott, Mr, A, S. V.

Ahmad  Nawaz  Khan, Major
Nawab.

Allah Bakhsh Khan Tiwana, Khan
Bahadur Nawab Malik.

Aminuddin, Mr. Saiyid.

Ayyar, Diwan Bahadur R. V.
Krishna.

Ayyar, Rao Bahadur A. A.
Venkatarama.

Bajpai, Sir Girja Shankar.

Bewoor Mr. G. V.

Buss, Mr. L. C.

Craik, The Honourable Sir Henry.

Dalal, Dr. R. D.

Das-Gu; t.s Mr.

Dash, A. J

Fazl- 1-Haq Piracha, Khan Bahadur
Shaikh.

Gajapatiraj, Maharaj Kumar Vijaya
Ananda.

Ghuznavi, Sir Abdul Halim.

Gidney, Lieut.-Colone] Sir Henry.

Grigg, The Honourable Sir James.

Grigson, Mr. W. v

Hands, Mr.

Hidayatallah, Slr Ghulam- Hussain.

Hudson, Sir Leslie,

Hutton, Dr. J. H.

James, Mr. F. E.

Jawahar 8ingh, Sardar Bahadur
Sardar Sir.

Khurshaid Muhammad, Khan Bahadur
Shaikh.

The motion was adopted.

Lal Chand, Captain Rao Bahadur
udhri.

Leach, Mr, F. B,

Lmdsay, 8ir Darcy.

Lloyd, Mr. A. H.

MacDougall, Mr. R. M.

Metcalfe, Sir Aubrey,

Milligan, Mr. J. A.

Morgan, Mr. G.

Mukherjee, Rai Bahadur Bir Satya
Charan.

Noyce, The Honourable Bir Frank.

Rajah, Rao Bahadur M. C.
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Makhdum Syed.

Rau, Mr. P. R.

Row, Mr. K. BSanjiva.

Sale, Mr. J. F.

Sarma, Mr. R. 8.

Bcott, Mr. J. Ramsay.

Sher Muhammad Khan, Captain
Sardar.

Singh, Rai Bahadur S8hyam Nmysn
Sircar, The  Honourable
anondra

Spence, Mr. G. H.
ottenham, Mr. G. R. F.
Wlthermgton, Mr. C. H.
Yamin Khan, Sir Muhammad.
Zafrullah Khan, The Honourable Bir
Muhammad.

Ziauddin Ahmad, Dr.

The Assembly then adjourned till Eleven of the Clock on Wednesday.

the 11th March, 1986.
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